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EDITORIAL NOTE 

In keeping up with our practice of publishing important addresses 
by visiting foreign dignitaries to the Members of Parliament, this issue 
opens with the address by the Right Honourable Malcolm Fraser, the 
Prime Minister of Australia, who visited this country in January, 1979. 

This issue also contains a feature on the recent Conference oT the 
Chairmen of Public Accounts Committees of Parliament and the State 
Legislatures. The last such Conference was held in 1971. Needless to S3'jp 

these Conferences provide a useful forum to the Chairmen to exchange 
their experiences on the working of Parliamentary committees concerned 
with the overseeing of Government Departments. The feature includes 
the inaugural address by Shri K. S. Hegde, Speaker of Lok Sabha 
and the address by the Chairman of the Public Accounts Committee of 
Parliament. . 

In the Australian Parliament, the Upper House-the Senate-has a full 
and effective Committee system which has gradually developed over the 
past decade. In the first article published in this issue, Senator the Hon. 
Condor L. Laucke, President of the Australian Senate discllsses sOlD&' 
recent developments in the Committee system in the Senate. 

The concept of a world government has been engag:ng the atterrtion of 
thinkers and statesmen for a very long time. In recent decades, the subject 
has assumed added importance in view of the threat of nuclear annihilation 
to the human race. In his contribution to this issue, Dr. Ramjee Singh. 
M.P. examines the concept of world government and whether it is oaty 
utopian or has some realistic basis. 

We publish in this issue the text of an important constitutional 
document, viz. The Constitution (Forty-fifth Amendment) Bill, 1978 which 
has since been passed by the two Houses of Parliament. 

Besides the above, the issue contains its other regular features relating 
to parliamentary privileges, procedure, constitutional and parliamentary 
developments in India and abroad, brief reviews of the sessions of the 
various legislatures etc. 

We extend our felicitations to Shri A. G. Pawar, on his assuming die 
office of Deputy Chairman of the Maharashtra Legislative Council. 

-Avtar Singh Rikh!1 



I 
. ADDRESS BY THE RIGHT HONOURABLE MALCOLM FRASER. 
CU., MP., PRIME MINISTER OF AUSTRALIA TO MEMBERS OF 

PARLIAMENT 

rOn January 27. 1979, His Excellency the Right Honourable Malcolm 
Fraser. C.H., M.P .• Prime Minister of Australia addressed the Members 
d Parliament in the Central Hall of the Parliament House under the 
.auspices of the Indian Parliamentary Group. We reproduce below his 
.address as well as the welcome speech by the Prime Minister, Shri Morarji 
R. Desai and the thanks-giving speech by Shri K. S. Hegde, Speaker of 
Lok Sabha and President of the India Branch of the Commonwealth 
.Parliamentary Association. 

-Editor 

---- .. -_._- ----_. _._----

SPEECH BY· SHIll MoRAltJI R. DESAI, PRIME MINISTER OF INDIA 

It is a matter of joy for me to be able to address again It word of 
-welCome to the Prime Minister of Australia at this meeting of the Indian 
Parliamentary Group. We welcome him to this Central Hall as the 
principal repre-sentative of a country which, like ours, is wedded to the 
exercise of democracy. This Hall, Sir, reverberates with wit, humour, 
discussions both light and serious when Parliament is in session and while 
it helps to provide a forum for relaxation from the strains and tensions of 
Parliamentary debates, it also enables through mutual di!!cussion to clear 
the air. I need hardly say that of the many parallels between our two 
-countries, the parallel in Our political systems is one which i,i not, only the 
most striking, but also draws us nearer each other. We both i .. herited this 
'Structure from a common source. To many it may seem surprising that a 
system which had its origin in a totally different environment has so 
successfully grown roots, and become truly indigenous. But it has often 
'Struck me how little people do realise that we had democratic republics 
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..2500 years ago. India's democratic commitment is, ~  ancient and 
our tradition has been one of democratic processes. It involved a robust 
participation by the people in those processes, may be in the dim distant 
past but it got built into the frame and fibre of our citizens, a clear demon-
stration of which we saw during our last Parliamentary and State elections. 

History of India has many examples of such consultative processes and 
of responsive rules in our society. The ease with which India adopted the 
modern democratic structure, therefore, reflects those ancient traditions of 
harmony and tolerance so vital to democratic functioning. 

During the last thirty years, our system, in spite of various stresses has 
worked well. It is no mean feat to provide representation to the wishes 
and aspirations of over 600 million people within the interplay of pressures 
of a federal system compounded by a diversity of langnages,  religions, 
ethnic characteristics and other diverse factors. Despite this diversity the 
country has preserved a common bond of dedication to unity with remark-
able constancy. Our system of pligrimages and fairs and our spirit of 
mutual assimilation of ideas and outlook have fostered this broad concept 
of nationhood. It has enabled diverse constituents of the society to co-exist 
and to contribute to the strength of our unity and common system of gover-
nance. For us federation is not only a political system but is ingrained 
in our religious and social outlook. We have learnt the value of promoting 
life in a free, open and just society. A few scars may exist here and 
there ,but the conscience of tbe people is ,being roused to eradicate them 
'8Dd I have no doubt that before long they will become 'a painful memory of 
the past. 

Mr. Prime Minister, our founding fathers pledged that we would build 
a just and equal society free from want and fear. Freedom accelerates 
the process of promoting each individual's dignity and total welfare. This 
'is one of the imperatives that compels us to work for peaCe and stability 
in this world, and to encourage nations to put aside their difierences and 
'cooperate in a spirit of goodwill and brotherhood among nations and peace-
ful co-existence amidst different ideologies and ideals. The same spirit 
motivates us to seek better relations with our neighbours, so that the 
'combined resources of the peoples of our region may be directed to their 
economic development and social improvement. We believe that We should 
co-operate with all nations, spanning regions, in a bid to ensure that we 
'can all build a better world. Under your enlightened leadership last year 
we of the Commonwealth in this region came together remarkably well 
in the common endeavourl of mutU'al help in the cause of betterment of our 
respective peoples. We would like all countries to acknowledge that as for 
a nation, so for this world, ultimately a more democratic structure and the 
five principles of Panchsheel would ensure peace and justice among nations 
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and comradeship among peoples. Association ~  nations, if structur-
ed by dJis spirit of universality, would enable the elimination of existing 
iDequitous relationships and the growth of independence as wen as· 
interdependence in the world community as a whole. 

Mr. Prime Minister, India and A,ustralia share not only these common 
~  and values but I believe also the will to work together to make 
them more meaningful to our own peoples and the peoples of other COlm-
tries. I say this in the knowledge that we have already worked closely 
together in many fields, and surveyed the many-sided benefits of our 
bilateral relationship. That process of coming together has to be enlarged 
and we have to find new avenues of joint or common endeavours. I was 
very happy to receive from you, Mr. Prime Minister, some very helpful 
ideas for discussion among ourselves and I have no doubt that pefore you: 
leave the shores of India you will have the satisfaction of completing a 
mission of mutual collaboration in an enlarged sphere. Australia ana 
India may be separated physically by the vast ocean that washes their 
shores ,but we have some common ideals governing our attitude to the' 
welfare of the two peoples and our dedIcation to peace, good neighbourli-
ness and to the progress of our vast global society. It is in that spirit of 
shared beliefs and commitments that I once again extend to you, Mr. Prime 
M'mister, a warm welcome on behalf of the people of India, their chosen. 
representatives and on my own ,behalf. 

ADDRESS BY THE RIGHT HONOURABLE MALCOLM FRASER, C.H., M.P.,. 

PRIME MINISTER OF AUSTIlAUA 

As the leader of a parliamentary democracy, and as someone with 23 
years personal experience as a parliamentarian I am delighted to have this 
opportunity to address you, the representatives of the largest democracy in 
the world. 

No invitation has been more welcome to me and J would like to-
express at the outset, and in the clearest terms my admiration for India's, 
commitment to the democratic principle. 

It has been sustained in circumstances which have never been easy and 
have sometimes been dauntingly difficult. 

Future historians will surely record as one of the most remarkable 
facts of the second half of the twentieth century that as democracy faltered 
and failed in dozens of countries, countries whose problems, while serious 
enough, could not be mentioned in the same breath as those of India, 
democracy more or less remained alive and vital h,re.. It i. a great 
achievement. 
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It is a tribute to you as leaders, to your institutions, but most of all the 

people of Inaia. For as truly great Indian, Mahatma Gandhl, wrote over 
SO years ago, "Parliaments have no power or even existence independently 
of the people." 

This visit gives me the opportunity to deepen my understanding of this 
remarkable and fascinating country. But it does more than that. 

I believe that over the last 30 years neither of our countries, neither 
Australia nor India, has done enough to fulfil the potential of our" 
relationship. 

Do not misunderstand me. That relationship has been amicable and 
it has been cordial. But for a variety of reasons, legitimate reasons in the 
context of the time, our principal energies have bP.en otherwise engaged. 

You have been largely preoccupied with the affairs of the sub-continent 
and with playing a leading role in creating and developing the non-aligned" 
movement. Our attention has been centred mainly on South East Asia, 

we have not adequately turned our attention towards ~  and 
deepening the relationship, towards exploring its possibilities. 

When your Prime Minister, Mr. Desai, and I met at the Common-

wealth ~  of Government Meeting in London in 1977, we both calDe' 
to the conclusion that the time had come to strengthen the relationship. 

When we met again at the Commonwealth Regional Meeting in Sydney 
a year ago, a meeting which gained much of its weight and authority from·, 
your Prime Minister's presence, this conviction was greatly strengthened 
and we took some preliminary steps to develop the relationship between-
our two countries. 

I trust that my visit will contribute lurther to the procccss. Our rela-
tionship should be further developed not only because it is in our direct 
bilateral interest to do so, but because at this time in history there is a 

crucial role to be played by countries like ours, countries which have learnt 
the art of compromise through their own iastitutions, which are not at the 
extreme end of any spectrum in international affairs and which are commit-
ted to moderation and reconciliation. 

It is now more important than ever as I believe that nations like ours 
should do our utmost to inject this experience into the conduct of inter-
national affairs. To the extent that we understand and can lend support to 
each other that role woqld be performed more effectively. 

I trust that by the time I have finished speaking it will be clear why 
I believe this and what I see that role as being. I appreciate that there are 
many differences between Australia and India. These differences are rear" 
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enough and there is no need to gloss over them. Yours is one of the great 
.and ancient civilisations of the world. 

No country on earth has such a long cultural continuity as India. By 
-comparison Australia is a very young country, one which has created a 
· distinctive cultural identity for itself durmg the course of this century 
alone. 

The contrast between us in terms of population is striking. You have 
·a population which is more than twice that of the l~ of Africa and 
· which constitutes nearly a third of aU the people living in the Third World. 

The fact that every year your population increases by a number about 
· equivalent to Australia's total population indicates just how striking that 
contrast is. The divenity and complexity of your society is staggering. 
Australian society is also growing in diversity. What began as purely 
Anglo-saxon has been enriched by Eurpoean and Asian influences, and by 
an increasing awareness of what OUr continent's pre--European civilization 
· has to contribute. 

But we recognise that few if any of the world's societies can compare 
with you in this respect. 

Given these social and cultural differences, it naturally follows that the 
· domestic problems which engross our two countries, our political priorities, 
must also ,be different. 

One could easily extend the list of differences, but instead let me simply 
· concede it and go on to make two crucial qualifying points. 

F'ust, while the differences are real enough, their effect has to some 
· extent been compoUnded by lack of first-hand familiarity. The widely held 
western view of India as the archetypal "under-developcd" country has 
tended to obscure the fact that you are one of the world's great industrial 
countries that you have one of the world's largest scientific and intellectual 
communities, that, indeed, while still a developing country, in many respects 
you are one of the world's most highly developed and sophisticated 
nations, and that this is disguised only by the fact YOll have to cope with 
an almost overwhelming population burden. 

Similarly, in the past your policy of nOD-alignment has not always been 
understood and there has been insufficient appreciation of the needs from 
which it springs or the purposes it was meant to serve. 

Differences of means have sometimes been confcsed with differences 
·of ends, thus obscuring the fact of a common interest in peace and 
-stability. 
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In Australia's case, we are sometimes thought of as a typically western 
-country which happens to be eccentrically located at the bottom right-
hand corner of Asia. I believe that this is a quite inadequate concept of 
.(:ontemporary Australia. 

It is true that many of our central values and institutions are western, 
in the sense that they were first aniculated and shaped in the west; not that 
the west has patent rights over them. We are fundamentally western in 
that sense. 

But we are western I believe with a difference. A country which 
originated as a colony. whose own physical geography and environment arc 
so distinctive, wbose outlook and perspectives are profoundly affected by 
its location in the South East Asian region; ~ export earnings derive 
principally from commodities; which is a net importer of capital, cannot 
be regarded as typically western. Australia is Australia, not an appendage 
.of Europe. 

The second and even more important qualification I wish to make is 
that while the differences between Australia and India are real, there are 
also very important similarities between us, similarities which are of funda-
mental political relevance at the present time. 

As I began by acknowledging. we are two countries committed te, 
-democracy, situated on the rim of the same ocean, and in a world where 
functioning democracies are the exception rather than the rule. 

Neither India nor Australia lays claims on any other conntry. Both 
believe in moderation and conciliation rather than confrontation, as a 
means to resolve differences between nations. 

Both have a stake in peace and stability, in a part of the world where 
neither can be taken for granted. If one considers the Indian Ocean, for 
example, it is apparent that different as they are, both our approaches are 
·concerned to prevent that Ocean from becoming a region of instability and 
to prevent that Ocean from becoming a region of great power rivalry. 

Your approach seeks to do this by creating a zone of peace, ours by 
maintaining a balance at the lowest possible level. 

Perhaps one will sum up the difference in policy by saying that your 
-approach would be the one more certain to bring about the desired result, 
if it succeeds, while ours is the one more likely to be achievable in the 
short or medium term. ' 

In any case, what I wish to stress is that we share the same basic 
-objective., We are both working towards reducing tension and devising 
means for controlling conflict situations more effectively than in the past 
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We both strive to achieve an effective means of global arms control and' 
disarmameat. 

We know that the arms race threatens the survival of humanity and 
that it is a crippling handicap on economic developmcnt everywhere. We 
both recognise that disarmament cannot be left to the super powers, that 
it requires a concerted effort by all the nations of the world. We both want 
the nuclear weapons States to stop testing nuclear weapons in all environ-
ments, and Australia Jooks forward to working with India on the Com-
mittee for Disarmament recently established. 

I submit that in the world in which we are living, the importance of· 
the similarities between us far outweighs that of our differences. That 
world is one in which the possibility of a deepening rift between developed 
and developing countr:es, and of a serious political deterioration in regions 
of interest to both India and Australia, is real. 

In the early part of this decade. a sustained and unprecedented period 
of growth in the world economy came to an end. Whether this is tempo-
rary or permanent remains to be seen, and will depend essentially on the 
quality of statesmanship available over the next year or two. 

In the developed western world, thls has been followed by a period of 
high inflation, high unemployment and low growth. In the developing 
countries, there have been two significant developments. First, a strong and ' 
co-ordinated demand for changes in the international economic system. 
And secondly, rapid, against-tbe-trend growth on the part of a small but 
sign!ficant group of developing countries, many of them Asian. 

The interaction of these developments is of profound importance 
for the future of the international order in every sense--economic, 
political and strategic. 

There is a real danger that, by beset by their own economic 
problems, under strong domestic political pressures and to some extent 
divided among themselves, the developed countries wiJ] react negatively 
and in a protectionist spirit to the needs of the Third World. Indeed, there 
are disturbing indiCations that this is already happening. 

There is evidence in some quarters in the west of a ~  to 
Jook with discrimination and sympathy at the claims of developing coun-
tries to see which proposals may offer the prospect of ensuring ir:crcased ' 
production and overall wealth for both groups of countries. 

There is even clearer evidence of a resort to protection' ,;I measures-
some quite open, others are mOTe convert-against those developing coun-
tries which are successfully expanding their manufacturing export sectors. 
If this approach were to prevail, the result would be disa'itrous. 

By demonstrating to the l ~  countries that there was little 
sympathy for their problems and a negative respunse to their efforts to 
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· work within the western system of trade it would strengthen the hand 
of those who have an interest in confrontation and inflexibility.  Who 
· could then say with strength that they were wlOng? The result would be 
increasing alienation, instability and adventurism. 

It is essential, therefore, that this approach should oot prevail. We 
must have policies based on a recognition of ~  of the fact 
that in crucial respects the future of the developed .and the developing worlds 
are inevitably linked, and that co-operation between them is essential. 

These economic issues do not stand apart from other aspects of inter-
national relations. The days when they could be thought of in a separate 
compartment are gone. They have to be considered as part of the totality 
· of relations, interacting closely with political, social and strategic questions. 

There is I believe profound truth in Pandit Nehru's assertion that: "There 
can be no serurity or real peace if vast numbers cf people in various parts of 
the world live in poverty and misery. Nor can there be a balanced economy 
for the world as a whole if the underdeveloped parts continue to upset 
that balance and drag down even the more prosperous oatio05". 

Just as economic development and prosperity are vital for peace, so 
peace is vital to economic development. As recent events in a number of 
regions of importance to India and to Australia have brought home, the 
conditions for peace still elude the world. 

In South East Asia, the end of the Vietnam War brought hopes that 
this troubled region might at last enjoy some peace and stability. The 
progress made by A,SEAN and the  quite remarkable economic growth 
achieved by some of its members. strengthened these hopes. 

There were signs of a possible rapprochement between the ASIEAN 
countries and Vietnam. Many believed that economic and development 
issues, not power politics, would now dominate the affairs of the region. 
'l«cent events have cast a dark shadow over such hopes. 

A renewed intrusion of great power politics, the escalation of violence, 
the apparent determination to press the advantage of military superiority. 
make it seem that the last few years represented not a fundamental change, 
that we looked for but a short breathing space. 

In the Middle East, a region of ~ l  importance to India, which 
has over a million of her people working there, the situation has assumed a 
lluidity which, given the :region's geo-political sensitivity. is dangeroua 
indeed. 

The turmoil and uncertainty in many countries in the area, combined 
with the interests whicb we all share mean that any miscalculation by tho 
: ~  could have grave consequences for all of us. 
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We have recently had a graph:c reminder in Iran that rapid growtlr 
does not itself guarantee sta,bility, that it can in fact result in cultural and 
political dislocations which are seriously destabilising. 

In Southern Africa blatant racialism, whiCh constitutes a basic affront 
to human dignity, has created a situation which already involves bloodshed 
aDd misery and which, unless speedily resolved, is almost certain to result 
in a major political crisis. This is the world in which we are living. 

My central theme is that in such a world there is a vital role for actors. 
who are not dogmatic; who are not set on confrontation; whose behaviour 
reflects more than short-term and narrow self-interest. There is a need for 
such actors in the developed world, in the developing world and in a variety 
cA. regional settings. If they do not appear and assert themselves vigorously, 
the prospects are bleak. 

It seems to me that both India and Australia are eminently capable of 
performing such a role as forces of co-operation, moderation and tolera-
tion, and countering those of confrontation, dogmatism and bigotry. 
Indeed, in a real sense as I understand it India has been performing that 
role since she achieved independence. 

The notions of mediation, of opening rather than closing of doors, of 
reconciliation and compromise, constitute important elements in the wider 
OODcept of non-alignment. 

Within the non-aligned movement itself you have provided much of 
the statesmanship required to holo together and to find constructive com-
promises ,between groups with different views. India has acquired great 
moral authority, based on its readiness to take a disinterested but principled 
view of a wide range of issues. 

Coser to home, Australia has watched with appreciation the construc-
tive role India has taken in initiating a new era of hope and c<H>peratiOll 
in the sub-con'tinent. Your good neighbour policy has led to greater self-
confidence and an easing of tension and uncertainty. 

The same spirit is evident in your efforts to begin a new phase in your 
relations with China; moves which, have an important bearing on the 
future peace and stability of the Asia/Pacific region. 

As far as Australia is concerned, during the last three years my Gov-
ernment has consistently acted on the belief that both an enlightened under-
standing of our own interests and the interest of international peace and 
stability require that we make a constructive and co-operative response tOo 
the needs of developing countries. 
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We have played a leading pan among the OECD countries in support-
ing the common fund proposal and in contributing to make it a practica-
ble, workable arrangement. On this issue we took an independent initia-
tive B;t a time when rigidity on both sides threatened a stalemate whicb 
would have had serious ramifications. 

We have strongly resisted the retreat towards protectionism on tho 
pan of some western countries. We recognise, of course, that the im-
mediate removal of all barriers would be impossibly disrupting and we 
do not for a moment propose it. 

What we firmly believe is that the  trend must be away from, not to-
wards, protectionism. 

We have taken every opportunity to extend the dialogue between the 
developed and developing countries and to make it as genuine a meeting of . 

mind" as possible. ~ • ~ l  

Only a few weeks ago I was in Jamaica to attend a discussion of 
current economiC' problems between  seven heads of Government from 
developing and developed countries and that proved to be an eminently 
worthwhi1c meeting, informal and unstructured, free from dogma and 
rhetoric people coming away with better understanding of different points 
of view for the better understanding of the need for making progress on im-
portant matters such as the common front. 

Australia condemned the racialist regimes .in southern Africa in the 
strongest terms and have used what influence we have to get those Gov-
ernments to change their repugnant, dangerous and self-destructive poli-
cies. 

Nearer home, we have always supported ASEAN as a practical example 
of regional co-operation, and we have established with ASEAN an ex-
tensive system of consultation and co-operation. 

We based our policy towards Vietnam on the need to encourage her . 
to integrate herself into the region and devote her formidable energies 
towards internal reconstruction and development. Recent events have 
forced us to reconsider. but for the longer term we have not abandoned 
that hope. We have taken more refugees from Vietnam per head of popula .. 
tion than has any other country in the world. 

Thirty years ago, soon after the foundation of your Republic, India and-
Australia acted toge\her to provide their good offices in the conflict which . 
was· tbl' n being waged in Indonesia. 



12 lournal 01 ParUamentary Information 

It was ODe of the earliest diplomatic initiatives of the new India and 
of an Australia emerging from its own dependence. The fact that two 

signi&ant countries within the region actcci in this way was not without 
effect. 

Australia and India are countries which prefer to dissolve rather than 
erect barriers in international relations. This approach lay at the basis of 
fbe Commonwealth's successful emergence as a diverse association of in-
dependent nations bringing together like and unlike. 

The Commonwealth's ability to adapt to new needs and to new circum-
stances has ensured not just its survival but its continuing relevance in the 
day's problems. 

Tbe present Commonwealth is relevant to the needs of the world today 
in a way the old Commonwealth could never have been. 

The Heads of Government Regional Meeting at Sydney last year again 
demonstrated that the Commonwealth was capable of developing impor-
tant new fonns of co-operation. The approach of both our countries to 
international affairs can fairly be described as one of principled modera-
tion. Moderation, that is, which derives . not from indifference or lack of 
conviction, but is a positive, active force derived from the democratic 
experience of compromise and from an awareness of the importance of 
interdependence. 

There is not an over-abundance of sucb moderation in the world to-
day, ~  it is badly needed; and it badly needs to speak out. 

In too many situations it is the moderates who are in the majority but 
it is the extremists who prevail. We are not far from that situation which 
Yeats described where "The best lack all conviction while the worst are 
full of passionate intensity." 

It is in speaking out with the civilised voice of moderation that I see a 
role for your country and' a role for mine. Indi,a speaks for moderation 
with moral force as a founder and leader of non-alignment. 

We seek to speak for' moderation from different origins. We are align-
· ed. But the very fact that nations-aligned and non-aligned-are con-
cerned to find reasonable solutions will strengthen the cause of moderation. 

If the non-aligned alone spoke for moderation the cause of reason would 
· be seriously weakened. By speaking out for moderation tram our diffe-
rent positions it will I believe be reinforced. 

We cannot in our own interest and in the interest of others leave 
-everytbing to the great powers, nor the sheer weight of numbers either. We 
· need to draw on our experience of compromise and express our convictioo 
• .of the reality of interdependence. 
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Let our passion be for moderation; let our strength be in the cause 

of reason. Let our determination be for the breakin& down of barriers 
between people. Let that be our role. 

But more than that it is a duty, and it is I believe an obligation. 

It can be fulfilled more effectively to the extent that we strengthen our 

relationship between India and Australia. 

I hope my visit to India can serve some part of that purpose. 

SPEECH BY SHRr K. S. HEGDE, SPEAlCER, LoIc SABHA AND PRESIDENT OP 
THE INDIA BRANCH OF THE CoMMONWEALTH PARLIAMENTARY 

As..IKlCIATION 

We have assembled here in this historic hall to extend to you, Excellency, 
a hearty welcome. On behalf of the Members of the two Houses of Parlia-
ment, may I say how happy we are to have you with us this evening. 

You are here as the Prime Minister of a major neighbouring country, 
come on a voyage of friendship and goodwill to our land. It was not long 
ago that I was partaking your hospitality when I visited your wondedul 
country four months back to participate in the Commonwealth Speakers 
and Presiding Officers Conference. And, a Parliamentary delegation from 
Our country has returned from Australia only a few days ago after a fruit-
ful two-week tour. One of the oldest land masses on earth and more than 
twice the area of India yours is indeed a large country. We have been 
impressed by the genuine warmth and endearing friendliness of your people 
and the progress you have made in various fields. What struck me most, 
as it did our delegation, was your people's love of nature, at open en-
vironment and open SOciety and above all their keenness to lay the greatest 
stress on the quality of human life. 

Our two countries indeed hold many things in common. Our com-
mitment to basic human freedoms. the rule of law and other democratic 
values, our faith in the parliamentary system of government, our experience 
as federal polities and our several Commonwealth links have all provided 
a basis for mutual consultation and cooperation, and made for affinity in 
Our approach and thinking. As predominantly agricultural communities 
and mC!Dlbers of the same region we have similar interests. There is need 
and scope for ever-expanding cooperation in trade and scientific, techno-
logical, educational, cultural and other fields between our peoples. 

In our world today there can be lOothing like capsuled prosperitly, or 
l ~  misery. 13very development in our times be it in the communi-

cation or transport or any other sphere, has only served to bring home the 
inter-dependence of the members of the human family. Although each 

3809 LS-2 
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country hu to develop its own growth profile, determined by national com-
pulsions aDd priorities, there is indeed much to share, in experience. skUls 
and resources, between the peoples of this world. 

The scope in our part of the world for countries coming together, al 
equal partners, in constructive collaboration is really immense. Percep-
tion of the potentialities of the s;tuation and of the role that belongs to 
your country by virtue of her geophysical and economic status has already 
found a creative response in your initiative in calling the Regional Meeting 
of the Commonwealth Heads of Government earlier last year. 

We look forward to a deepening of understanding and widening of areas 
of cooperation between our two countries. Your present visit, Mr. Prime 
Minister. We have no doubt, should contribute significantly towards this 
end. During your present sojourn in this country we hope you would be 
able to see something of what we have been trying to do and what we hold 
preciouli in our national life. We hope you would enjoy your stay here 
and CBJ ry back with you the satisfaction of a worthwhile visit. 
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[The Fifth Conference of the Chairmen of the Public Accounts Com-· 
mittces of Parliament and the State Legislatures was inaugurated by Shri 
K. S. Hegde, Speaker of Lok Sabha on December 16, 1978 at New Delhi. 
We reproduce below his inaugural address as also the address by Shrl 
P. V. Narasimha Rao, Chairman, Public Accounts Committee of Parlia-
ment.l 

-Editor] 

-. - ... __ .. _- --- ... ---

INAUGURAL AnDRESS BY K. S. HEGDE, SPEAKER, LoK SABRA 

I deem it a great pleasure and privilege to be asked to inaugurate this, 
the Fifth Conference of Chairmen of Public Accounts Committees of 
Pnrliament and State Legislatures. 

Such a Conference provides an opportunity to the Chairmen of all 
the Committees on Public Accounts to meet in a common forum to discuss 
procedural and other problems which they might be facing in the discharge 
of their onerous responsibilities and to benefit from the exchange of views 
with one another. The experience of past Conferences held in 1955, 
1959, 1966 and 1971 amply demonstrates the utility of this institution. 

In a modern parliamentary system of government it is accepted that 
one of the important functions of the Legislature is to control the Execu-
tive. The check that Legislature exercises over the Executive stems from 
the basic principle that Legislature embodies the will of the people and 
must, therefore, be able to oversee the way in which public policy is 
carried out so as to ensure that it remains in consonance with the aspira-
tions of the people as a whole. Public policy finds its chief expression in 
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legislation and financial control. The Financial Committees at the  Centre 
:md in the States are positive instrumen's  of Legislature's influence over 
the Executive. They keep an unremitting vigil over governmental spend-
ing and performance. They bring to light inefficiencies, waste and indis-

cretion in the implementation of policies and programmes approved by 
Parliament and State Legislatures. These Committees ensure that the 
interests of the public and considerations of probity and economy are 
served. Amongst the Financial Committees the Public Accounts Com-
mittees at the Centre and in the States are the oldest. 

The Public Accounts Committee of Parliament has played a vital role 
in securing accountability of the Executive to Parliament. Since it became 
a full-fledged Parliamentary Committee in t 950, the Committee has pre-
sented more than 500 reports which, besides focussing attention on the 
shortcomiDJPI noticed in the working of Government Ministries /Depart-
ments, have gone a long way in toning up the financial system of the 
country. The Committee has tried to funct:on not just ~ a body entrusted 
with the t:lUlmination of cases involving losses to the exchequer and financial 
irregularities but also to go beyond the formality of expenditure to the 
wisdom, social cost and the public purpose sought to be served thereby. 
By its constant vigilance, the Committee has sought to ensure financial 
discipline not only in expenditure but also in revenue. But the delay in 
examining !leveral of the items of expenditure is causing anxiety. We 
must find ways and means to overcome this drawback. I am sure your 
conference will try to do that. 

The pIvotal role played by the Chairman of a Parliamentary Committee 
cannot be over-emphasised. The success of the Committee depends largely 
on the deep involvement and active participation of all the Members in its 
work. It is here that the Chairman plays  a vital role. The more he can 
inspire the Members to delve deep into the matter, the more purposeful 
will he the Committee's deliberations and the more incisive its examination 
of the witnesses. And out of this all will emerge reports which will be 
richer in content and wider in sweep and create a deeper impact on the 
Members of the House, the Government and the Dublic. The Chairmen of 
Ute Public Accounts Committees deserve high p;aisc for their qualities of 
dedication, leadership and hard work. As you know, since the Fourth 
[.ok Sabha, the Chairmen of the PAC have been drawn from the Opposi-
tion. At present. we have Mr. Narasimha Rao, as Chairman, former 

Chief Minister and a man of great experience. 

J am glad to observe that inspite of their pressir.} pre-occupations aftd 
parliamentary work, the members of the Committee have acquitted them-
selves credJtably of their responsibilities. But for their devotion, presen-
+ation of a large number of reports to the House would not have been 
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possible. Every Member of the Committee wiUingiy devotes his time and 
energy to go into the allotted subject, studies it in all its aspects so as to 

lead the examination of official witDCsses in a purposeful manner. It is 
this thuroughoess of examination done by Members, more particularly by 
the Conveners of the Study Groups, which enables the Committee to cover 

in depth all the subjects it takes up for examination during its term. 
Members of the Committee function like members of a happy family, 

bound by the single common objective of the overall public interest. This 
is evident from the reports of the Committee, which have been unanimous, 
reflecting the collective thinking of the Committee. But no Committee 
should exceed its jurisdiction nor should it become stumbling block in the 

efficient functioning of the Executive. 

In its work, the Committee has the advice and able assistance of the 
COlllptroller and Auditor-General. I must put on record our gratefulness 
to the Comptroller anc Auditor-General and his. able team of officers who 

have bren helping the Committee with valuable data, background material 
and memoranda on important points. Further, staff and officers of the 
Lok Sabha Secretariat working with the Committee have been discharging 
their duties and responsibilities with credit. 

As you may be well aware, the effectiveness of control of Governmenf 
finances through the Public Accounts Committee depends upon the im-
plementation of its recommendations both in letter aod spirit. It is a 
matter of satisfaction that generally about 80-90 per cent of the recom-
mendations of the Public Accounts Committee at the Centre are accepted 
by the Government. This is only as it should ~ For, ultimately the ob-
jectives before the Committee and the Executive are the same-that is, to 
gear up the administrative machinery far optimum performance and galva-
nize the national economy to serve the interests of the common man. 

The Public Accounts Committee has recently made an improvement in 
its Action Taken procedure. It may be recalled that recommendations, 
on which only interim replies are received till the time of finalisation of 
the Action Taken Reports, are included in Cbapter V of the Action Taken 
Report of the Committee with the stipulation that final replies to these re-
commendations would be furnished to the Committee in due course. The 
Committee sometimes makes some further observations in cases where 
replies to recommendations are not satisfactory or where the Committee 
deems it proper to reiterate the earlier recommendations: Such recom-
mendations lobservations of the Committee are included in Chapter I of 
the Action Taken Report. The practice earlier was that when replies were 
received from the Government in respect of the recommendations or ob-
servatilll1S inc1uded in Chapters I and V of the Action Taken Reports, these 
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merely formed part of the Committee records. The Public Accounts 
Committee has now decided that final replies received from the Govern-
ment on the Action Taken Rfports would be laid on the Table in both the 
Houses of Parliament twice each year, i.e. during the Budget and Winter 
sessions, so that the Committee might share with the Parliament the infor-
mation received from the Government. I am told that this improvement 
in Action Taken procedure has been adopted by the Estimates Committee 
and the Committee on Public Undertakings also. I would also like to 
commend this procedure for the consideration of all Stato Legislature 
Committees. 

At the Centre. a number of Members bad. from time to time, express-
ed an anxiety about the impact made by the Committee's Reports on tbe 
Executive. It was, tberefore, felt that it would be useful to review tbe 
recommendations made by the Committee on a particular subject over tbe 
last ten years and see wbat concerted measures Government had taken 
to overcome the shortcomings pointed out by the Committee. In 1972-7l 
the Committee undertook a review of the implementation by Government 
of rC\."Ommendations relating to Customs during the decade 1962-72. In 
1975-76, the Committee reviewed the implementation by GovernDlCllt 
of recommendations in regard to Corporation Tax and Income-Tax during 
1964 to 1974. May I suggest that you could similarly take up in Lbe 
States a review of the recommendations made by the Public Accounts 
Committees on any important subject over the last ten years. 

Before concluding, I would like to say a few words about the question 
of discussing the reports of the Public Accounts Committee in the House. 
'Ibis topic is also on the Agenda of the Conference. There is sometimes a 
demand that the Reports of the Financial Committees, including those of 
the Public Accounts Committee, should be debated on the ftoor of the 
House. Although it is open to the Lok Sabba to discuss reports of the 
Financial Committees, sucb discussion is seldom held. There has been 
a convention that the recommendations contained in the Reports of the 
Financial Committees on which all partie! and groups are represented, 
should 'be implemented as if they were recommendations of the House, 
itself. However, if there is a specific issue over which there is divergence of 
opinion between the Committee and the Government, that issue might be 
brought before the House and discussed on a motion, without putting it to 
the vote of the House, so that it may not be on party lines. 

I hope the present Conference, like the previous ones, will prove usefUl. 
Your deliberations here will make the work of the Public Accounts Com-
mittees moro effective. I am glad to inaugurate the Conference and I 
wish you all succcu. 
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ADDRESS BY SHRI P. V. NARASIMHA RAo, CHAIRMAN, PUBLIC AcCOUNTS 
C..oMMlTTEE OF PARLIAMENT 

We are all deeply beholden to the Honourable Speaker Shri Hegde  for 
his very kind and refreshing inaugural address. His words, I am sure, 
would give a proper perspective and direction to the deliberations of the 

Conference. 

The last Conference of the Chairmen of Public Accounts Committees 
was held in December, 1971. Prior to that, we bad similar Conferences 
in the years 1955, 1959 and 1966. These 'get togetbers' provide us 0p-
portunities to discuss questions of mutual interest concerning the scope of 
examination of subjects and to review and evolve the practice and ~ 

dUfe to meet the changing circumstances and above all to exchange expe-
riences. 

I shall now place before you some of the innovations made recently 
by the Public Accounts Committee of Parliament, apart from the normal 
work of scrutiny which it had been doing all along. One of the outstand· 
ing features of the Public Accounts Committee during the Fifth Lok Sabha 
was the presentation of two Review Reports on the implementation by 
Government. of the recommendations made by the Committee in their 
earlier Reports. In a Report submitted in 1975-76, the Committee review-
ed the implementation of  tbe recommendations relating to Corporation Tax 
and Income-tax during 1964-74. In one of the important recommenda-
tions, the Committee expressed concern at the mounting arrQars of tax and 
the large number of pending assessments and suggested certain measures 
such as fixation of an order of priorities for taking up income cases, proper 
planning of work of Income-tax Officers and avoidance of over-pitched 
and unrealistic assessments. 

In another ~  reviewing the implementation by Government of 
the recommendations of  the PAC relating to Customs during 1962-72, 
the Committee noted the persistent errors and deficiencies in the working 
of the Department of Revenue and recommended certain remedial mea-
sures to effect improvement in the Department, such as, periodical training 
in technical fields for Appraisers, publication of a book of Indian au. 
toms Tariff and issue of a departmental Tariff Guide and keeping them 
up-ta.date, setting up of a central exchange of valuation to ensure uni-
formity in classification etc. 

The Committee had also occasion to examine project planning and 
execution of certain major new ports such as Haldia, Mormugao and Tuti-
corin. The Committee had also occasion to look into the constrUCtion 
of the Farakka Project. In their Reports on these projects, the' Committee 
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has bipligbtcd the delays iD construction leading to the escalation of costs, 
irregularities ill the appointment of contractors and, above all, the economic 
viability of these projects. Presently, the Committee is examining the im-
plementation of Loktak Hydel Project. 

Another area which has found special favour with the Committee is 
the review of various cash assistance and export subsidy schemes. The 
Committee has so far reported on the Rebate on sugar export, cash assist-
ance roc export of bicycles, engineering goods, man-made fabrics, walnuts 
and air freight subsidy for export of leather, and is currently examining 
the cash assistance for export of absorbant cotton. The Committee has 
found that in all these cases the exports augmented were not commen-
surate with the cash assistance given to the industry. The Committee has 
also fouud "that Government did not have adequate m.achinery to assess 
the quantum of assistance needed. The Committee has also exposed seve-
ral malpractices resorted to by the beneficiaries of the cash assistance 
scheme. 

Another area which received considerable attention and which would 
be of special interest to you is the review of the various Centrally operated 
schemes, the implementation of which had necessarily to be done by the 
State Governments. The Committee has presented Reports on Crash 
Scheme for Rural Employment, Emergency Agricultural Production Pro-
gramme, Drought Relief Scheme and the Road Development in the Fifth 
J'Ian. In theBe Reports, the Committee has laid stress on proper moni-
toring of utilisation of funds, detailed framing of schemes and issue of 
guidelines to the States, etc. 

This brief survey would, I am sure, highlight the fact that the functions 
of the Public Accounts Committee are not merely of a post mortem nature 
and that when properly conceived of and performed, they do have a pro-
found elect on many sectors of Governmental activity in many respects. 
You are all senior' legislators and administrators. Therefore. based on 
my own previous experience of the Public Accounts Committee at the 
State level and the very brief experience of the P.A.C. at the national level, 
I am inclined to think, and I hope you all agree, that the fun penonality 
of this important Committee is still evolYing. Historically, it may be true 
that the Public Accounts Committee of Parliament was born in 1921. 
But the Public Accounts Committee with the F"mance Minister as Chair-
man, the Finance Ministry manning the Committee's Secretariat and per-
haps running it as one of its wings, with all the implications of that set-
up-that Public Accounts Committee must have indeed been a vastly 
different proposition from the Committee of today. It is therefore only 
after the Indian Constitution came into force that the Public Accounts 
Committee appeared as the eyes and ean of Parliament in regard to the 
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lauer·s inalienable right to caBlrol and keep a continuous vigil on the ex-

penditure of monies voted by it. The Public Accounts Committee today 

exists in pursuance of a crucial Constitutional responsibility cast upon the 

Parliament of India. This, in short, is the real measure of its stature. 

The over-all picture of the Committee which emerges from the above 

characteristics is thus of a very high order and considerable complexity. 
Just to give one illustration, since the Committee's functions are judicial 
in nature, it would DOt behave the members to play the bully all the time. 
They have to be firm to the extent of exposing the true state of affairs, 
decisheJy and finally; but tbey do not have to behave as the procecutor 
even wlien satisfactory explan,ations are forthcoming. Similarly, when 
the justification for a particular decision is under consideration, what is 

relevant ,is the situation in which that decision was actually taken and not 
the post-facto wisdom that might have dawned subsequently or the new 
circumstances thet might have supervened later. Therefore, every such 

enquiry should be entirely cbjcctive; it st.ould start neither with prejudice 
nor with misplaced ;;ympathy. 

It is obvious that the tlme and energy at the disposal of the Public 
Accounts Committee are ~ l  Jimited. Members of the Committee 
have to discharge their duties as members of Parliament or the State 

Lesislatures also and as representatives of their constituencies, besides many 
other capacities and fields in wbich they may be serving the people. These 
being the physical limitations, a continuous and unrelenting effort to im-
prove the effectiveness of the Public Accounts Committee is an absolute 
necessity. I would even go a step further aod say that the methods and 
modes of the Committee's functioning should always contain an element 
of novelty and even surprise so that the administration is unable to mis-
lead the Committee by some last-minute window-dressing improvised on 
the basis of previous trends of enquiry by the Committee. I am not being 

uncharitable to anyone, when I say this. I am only reiterating the well 
known fact that when the questioner tends to be stereotyped, the answers 
also tend to follow the beaten track and ultimately nothing worthwhile 

can be discovered. It is, in a real sense, a continuous battle of wits and 
should 1Iot be allowed to get stale. 

Therefore, in a huge and countrywide process of expenditure running 

into th"usands of crores every year, if a tiny Committee of 22 members 
at the Central level and similar small bodies at the State level have to 
make £heir ever-vigilant, ever-perceptive presence felt, it is obvious that 

their exposures should have implications much  wider than the specific 
mattceS they deal with. They should lead to recommendations which seek 
to tone up important aspects of the administration, often cuttin, across 
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pal ~  Ministries and Departments. It is only then that there will be 
a transmission of effect from the specific to the general which, I think, 
ougbt to be the main feature of the functioning of the Public Accounts 
Committees. It is, therefore, of utmost importance that the few Audit 
paras which the Committee takes up for detailed examination are selected 
with great care and perspicacity. This is the very first exercise undertaken 
by every new Committee immediately after it is constituted every year. 
I ant not quite sure that this first exercise cannot be considerably improved 
in order to better serve the purpose I have just mentioned. I hope that 
this aspect will receive greater attention in the years to come,"since I think 
it js of crucial importance for the effectiveness of the Public Accounts 
Committees. 

I shall now briefty refer to certain recent changes effected by the Cen-
tral Public Accounts Committee in regard to its scrutiny procedures and 
follow-up work on its recommendations. Since 1967-68, the Committee 

has been trying to develop a more selective approach in its scrutiny of 
Audit Reports and Accounts. This makes it possible for the Committee 
to give clOSe and concentrated attention to representative cases of lapses 
and identify shortcomings and loopholes in the procedures, which need 
to be plugged to obviate recurrence of lapses and irregularities. 

It is no secret that the effectiveness of the Reports of a Parliamentary 
Committee is to be judged by the extent to which its recommendations are 
implemented. It is a matter of satisfaction that in general the bulk of 
the recommendations are accepted by Government. However. viaorous 
and eilective steps, that need to be taken to remove the causes contribut-
ing to the mistakes and lapses, have not always been forthcoming. In 
1967-68 a Standing Sub-Committee consisting of the conveners of the five 
working Groups was constituted to examine in detail the ~  Taken 
Notes received from the Ministries/Departments. Separate Action Taken 
Reports drawn up by the Sub-Committce now facilitate the work of the 
main Committee. 

Though the Action Taken Sub-Committee tries to speed up the replies 
where they have not been received, the problems of delay by Government 
in furnishing replies to reports of PAC and of incomplete, evasive, interim 
and unvetted (by Audit) replies still remain. I am, however, glad to 

mention that, as ~ result of the PAC's 220th Repon on "Delays in Fur-
nishing Action Taken Notes", Government have become vigilant and have 
submitted Action Taken Notes, by and large, within the stipulated time. 
The ~ 'l  of Finance have also set up a Monitoring Cell with a view 
to ensuring that the Ministries furnish Action Taken Notes to the PAC in 

due time. 
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The matter of processing the Action f aken Notes received after the 
presentation ot ACUOD Taken Reporls was review eo by the PAC at Its 
meeting held OD December b, 1977 and it was decided that Action Taken 
.Noles receIved trom the Government on the recommendations made by 
the Committee in its Action Taken Reports be placed on the Table of 
the House so that the House may aiso share the information thus supplied 
aftcr presentation of the Action Taken Reports. 

An important aspect of this follow up process of the Public Accounts 
Committee whicb I would like to mention at this point is that although, 
as I just said, the ~ '  "Action Taken" reports are being sub-
mitted to Parliament, 1 bave a feeling that thete is ~ l  scope for 
improvemeJlt in this regard. At this point, it would be pertinent to ob-

~ ahat quite often "Action Taken" is so narrowly interpreted and 
reported that it does not amount to anything beyond technical compli-
ance. This is not at all in the spirit of the recommendation and could 
therefore lead to avoidable embarrassment all round. Therefore, the 
real nature of the action taken is to be considered in all such cases. 
Again, "action taken", according to my understanding, does not only mean 
the specific action taken in the specific case from which the recommen-
dation of the Committee arose; it should also include tbe action, mostly 
preventive, which Government have to take in order to see that similar 
irregularities do not recur in any Ministry of the Government, in matters 
of similar nature. This naturally entails action or instruction cutting across 
Ministries and perhaps permeating the entire administration in some cases. 
When these very wide implications of "action tak.en" are considered, it be-
comes at once clear that a really important recommendation of the Public 
Accounts Committee could lead to a far-reaclling "chain-action", and unless 
this happens, the Committee will not be justified in considering the "action 
tak.en" to have been completed. I am emphasising this aspect because in 
the years to come, the Public Accounts Committees will be more and 
morc= called upon to make recommendations leading to wholesome and 
salutary financial principles in administration and perhaps less and less on 
individual cases of mismanagement which would then be consigned to 
departmental enquiry and action. 

Suppose, now-8nd this is no mere supposition but a bard reality 
quite often-that in spite of the recommendations of the P.A.C., the same 
kind of irregularities are repeated year after year. In such a situation, 
"action taken" loses all meaning, since the preventive aspect has been 
ignored. Instances of such repeated irregularity could be pointed out by 

the C. " A. O. and the Secretariat of the P.A.C. But the question arises, 
what is the P.A.C. to do in such cases? Taking a more serious view may 
work in some cases but it may again faU in others. It is in such cases of 
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non-compliaace that the authority of the Public Accounts Committee, as 
representin& Parliament, has to be asserted. How exactly it is to be assert-
ed is a matter to which I am sure a good deal of thought needs to be 
given. Personally I do see a new vista of possIbilities opening up in the 
years to come, if the effectiveness of Parliament's control over public eX-
penditure is to be maintained as a palpable reality. And what I have 
said about Parliament would, mutatis mutandis, apply to State Legislatures 
with the same validity. I invite you to ponder over this question. 

A major problem being faced in the States, which I feel, needs to be 
dealt with is the time-lag that takes place between the spending of public 
money and its scrutiny by the P.A.C. This takes away a great deal from 
the effectiveness of the Committee's work. A constructive effort to bring 
to light the waste of resources is impeded by the fact that there is an in-
ordinate delay in the feedback of information to the P.A.C. which, in tum, 
reports to the Legislature and through Legislature to the people. This delay 
results in the Committee baving to deal most of the time  with matters of 
past history, which may not always have cont:mporaneous importance. 
Too often, the officials examined are not themselves the persons who had 
personally handled the case being  investigated and were thus not respon-
sible for the administration at that time. In a way this has its own advantage, 
at least in one respect namely, that when officers other than those respon-
sible tender evidence, there is oftentimes a greater I,lmount of objectivity 
and frankness. However, when the time-lag is too much, there are several 
disadvantages also. which are well known. 

"" 

This position, though unavoidable to some extent in the very nature 
of things, could be improved in several directions. One is for the Account-
ant General of the State to consider devising ways and means to reduce the 
time-lag and the delay in the feed-back of information. Another is for 
the Committee to consider calling for evidence the officers who were 
actually responsible for ~l  with the cases in question, whenever they 
are available along with their successors who would now be in office. A 
third course, equally important, would be for the Committee to endeavour 
to keep itself uptodate as far as possible in the selection of paras for re-
porting. We shall have occasion to dwell upon these aspects during our 
deliberations. 

Until recent1y, the accounts of the Union and each of the States (with 
the exception of those relating to Defence and Railways) were maintained 
by the Comptroller and Auditor-General. However, the accounting system 
applicable to most Ministries and Departments was essentially external 
to financial management functions in that palymeDts were m.ade by the 
treasuries and accounts were complied by the Audit and Accounts Offices 
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under the control of the comptroller and Auditor General on the basis 

of initial and subsidiary accounts received by them from the treasuries. 
With the increase ill the volume and variety of Governmental business 

and the continual set-up of developmental outlays, the separation of ac-

counts from audit had to be thought of. Accordingly, the scheme of 
separation of Accounts from Audit has been introduced with effect from 

April I, 1976. The important -criteria for judglng the efficacy of 
the new system would be the  extent to which it would help in toning up 

the financial administration and establishing the accountability of the Exe-

cutive to Parliament. The results will have to be carefully watched. 

Sometimes, there is a demand that the Reports of P.A.C. should be 
discussed on the floor of the House. This demand has been under the 

consideration of the Central Committee for some time. It has, however, 

not been possible to reach any conclusion so far. I do not wish to anti-
cipate the final decisions to be taken in this regard. since the P.A.C. is 
currently seized of the matter. I may, however, point out some pros and 
. cons of the question which a deeper examination of the issue has brought 

t out, including a survey of the practices prevailing in other countries with 

! comparable Parliamentary systems. 
~  

[ As 1 have already said, the P.A.C. is a miniature Parliament, reflect-
~  ing all shades of opinion, by and large. But the similarity ends there and 
~ l  the opposite  situation emerges in regard to the P.A.C's. mode of 
Fdeliberation and recommendation. The P.A.Cs proceedings are above 
~  Party and its recommendations unanimous. Therefore, when its reports 
~ arc submitted to Parliament, while there is nothing to prevent the Parlia-
~  from discussing them, the possibility of the discussion taking on a 
~  character and the voting on Party lines cannot be ruled out. If 
is·this happens, it may also detract from the utility and effectiveness of the 
~  not to mention the effect it may have on the working of the P.A.C. 
~  If ;f.:·)tse . 
~ 
~~ On the other hand, however, discussion of the P.A.C. reports by the 
Z&House is likely to highlight the lapses on the part of the Government and 
~ l  get them rectified in time, particularly in cases where Government 
~  been found to be obstinately refusing to do so. Between these two 

~  a decision is to be taken and I am sure that after due 
~'  a way will be found in order to strengthen Parliament's con-
£ftrol over public expenditure. 
t·:-
:"i 

l' This subject is included in the Agenda. 
,-

~ !he Committee ~ ~  Accounts has the great advantage over other 
l'arhamentary Committees 1D that it has the assistance of the Comptroller 
" 
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and Auditor General. Audit furnishes full and detailed background in-
formation on matters under examination by the Committee. The C.M.G. 
and his officers are also present at the sittings of the Committee 
and help it in its examination of the official witnesses. If and when any 
witness tried to sidetrack the probe by the Committee or abstains from 
giving full information, Audit are in a position to give the relevant infor-
mation which had already been gathered by them from official records 
or supplied to them by the concerned authorities. The knowledge that 
such an expert aid is available to the Committee generally makes the 
witnesses very careful and circumspect in their evidence. 

We have had very illustrious Auditors-General who have rendered 
very valuable assistance to the Committee. Now we have an eminent 
administrator and a sober gentleman in Shri Gyan Prakash, who has been 
of great help to us. Shri Gyan Prakash had been the Chief Secretary to 
the Government of Uttar Pradesh, and also held several senior adminis-
trative appointments in the Central Government. Immediately before his 
appointment as Auditor-General he was holding the high office of Defence 
Secretary. His varied experience as an administrator is a definite asset to 
the Committee to help in examination of complex problems in the correct 
perspective and raise its sight to larger issues of national interest. 

I am grateful to my honourable and illustrious predecessors who have 
made it convenient to grace the occasion today. They have left a very 
rich heritage, which in my humble way, I am trying to continue. 

I would, on this occasion, also like to acknowledge the helpful atti-
tude of the Government in furnishing, by and large readily and promptly, 
the information required by the Committee and the willing cooperation ex-
tended by the officers of different Ministries which has greatly facilitated 
the work of the Committee. 

The representatives of the Ministries who appear for evidence before 
the Committee are generally, though not invariably, willing to place the 
facts before the Committee, to admit faults where facts so warrant and 
to suggest concrete measures to plug any loopholes. But for this helpful 
attitude on the part of the Government and its officers, the Committee's 
work would indeed" have been more onerous. 

The Public Accounts Committee has been fortunate in having always 
enjoyed, in ample measure, the care and support of the illustrious Speak-
ers of the Lok Sabha. Speaking for myself, I can say that as Chairman 
of the Committee, I have always received courtesy and consideration from 
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the Speaker, Shri K. S. Hegde, whom we all hold in high esteem for his 
erudition and judicious temperament. 

The effective functioning of the Committee is in a large measure a 
tribute to Shri M. N. Kaul, Secretary. Lok Sabha from 1947-64. Shri 
S. L. Shakdher, (1964-77) and their successor, Shri Avtar Singh Rikhy, 
who have contributed much to the formation and evolution of the Com-
mittee to its present status. 

The Public Accounts Committee works in close co-operation with 
its two sister Financial Committees, namely, the Committee on Estimates 
and the Committee on Public Undertakings. The three Committees sup-
plement each other and together cover a large area of the Union Govern· 
ment'!! multifarious activities from year to year. There is proper co-
ordination to ensure that there is no overlapping or duplication of work. 
1 do hope that the same is the position in the States. 

Prop<lsals are also under consideration to educate the people about the 
working of the Public Accounts Committee. A greater awareness of the 
Committee's role is bound to enhanced its effectiveness also. There is 
considerable substance in the idea that the work of the P.A.C.-and per-
haps the other financial Committees too--should be made better known 
to the public. The present situation of their being eritirely in camera. 
unknown and hardly publicised Committees should somewhat change. Only 
then the concept of Parliamentary control over. Governmental expenditure 
will get highlighted and lead to meaningful responses from the people. . . . 
But this publicity should not detract from the confidential and non-party 
operation of the Committees and the tendency of playing to the gaUery 
should never be encouraged. Also, the position of officials should not be 
made embarrassing as a result of this publicity. A golden mean between 
these two compelling considerations should be found. 

I must however, refer to the great interest which the Press have shown 
in the Reports of the Committee and in giving publicity to its recommenda-
tions. This is indeed a matter for gratification for the Committee. I am 
confident that the Press would continue to extend its cooperation in giving 
wide coverage to the Reports of the Committee. 

In view of the many bonds of common interest between the 'Central 
P.A.C. and the States P.A.Cs, the Central Committee has always welcomed 
the visits of the members of the State PACs 10 watch the proceedings of the 
Com mittee when witnesses are being examined. There is also informal 
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exchange of views with visiting Members of State PACs. Now we await 
similar invitations from the Chairman of P ACs of states when these Com-
mittees are recording evidence and we would be very happy to do so. 

Today and tomorrow, we shall be having useful di9C'USSions which, I 
hope, will result in an all round improvement of the working of the Public 
Accounts Committees. I am grateful for the spontaneous enthusiasm 
which this Conference has evoked from all State Ch.airmen and the prompt-
ness with which they have responded with subjects to be included in the 
Agenda. We have tried to select several important items; yet, in view 
of the constraints of time, some had to be left out. I would, however, 
like to assure you that this Conference will not, hereafter, be a sporadic 
affair but will be the harbinger of a continuous and meaningful dialogue. 
You arc welcome to keep in touch with the Central Committee and with 
one another inter se. The Central Committee will endeavour to serve as 
a clearing house of information and experience and otherwise also, the 
process of wide-ranging and regular consultation between State Committees 
could go on directly. After aU, the shortest route between Bangalore 
and Madras need not always be via Delhi! 

Here. I would pay a tribute to all those who have co-operated with us 
in organising this Conference and I look forward to its deliberations. 

I once again extend to the Honourable Speaker Shri Hcgde on your 
behalf and my own behalf a hearty vote of thanks for having taken the 
trouble to come here to inaugurate this Conference and give us the benefit 
of his wise counsel. Friends, I thank you aU for attending the Conference 
and for living me a patient hearing. 
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1HE COMMITTEE SYSTEM IN 1HE AUSTRALIAN SENATE: 
SOME RECENT DEVELOPMENTS 

SENATOR THE HON. SIR CoNDOR L. LAUCKE 

The history of the Australian Senate over the past decade has been 
a notable practical expression of the view, increasingly held, that a great 
proportion of any parliament's work can Ix;. most effectively carried out 
by the use of committees. 

By gradual stages the Australian Senate has advanced from a system 
ot tid hoc select committees to a system where the emphasis is now OD 
eight permanent standing committees, which are known as Legislative 
and Geucral Purpose Standing Committees, to which may be referred 
Bills, messages. petitions, inquiries or papers, and on six Estimates 
Committees, to which the Senate entrusts the scrutiny of the Government's 
expenditure proposals. The eight Legislative and General Purpose Standing 
Committees are: Constitutional and Legal Affairs; Education and tho 
Arts; Fmance and Government Operations; Foreign A1Iairs and ~ 

National Resources; Science ;and the Environment; Social Welfare; and. 
Trade and Commerce. Between them, they cover the whole gamut of 
governmental responsibility and the portfolios of the entire Ministry. 

Through the operation of these committees, the Senate has a very full 
and effective system covering all of the areas mentioned above. The 
system also provides a detailed examination of proposed expenditures. 
By having its present variety of committees, the Senate avoids the problem 
which arises wheD a smaller number of committees is given the respcmsi-
bility for all types of inquiry-legislative, investigatory and financial. From 
1970-78, 96 reports were submitted to the Senate ,by the Standing Com ... 
mittees; the Estimates Committees each report twice annually. 

29 
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Over the last two years there have been several major developments 

which should further increase the effectiveness and scope of the com-
mittees, the most significant of them being the following: 

(a) The adoption, in March, 1977, of new Standing Orders (36AA 
and 36AB) providing for the appointment at the ~ 

ment of each Parliament, of both the Legislative and General 
~  Standing Committees and the Estimates Committees, 
which were previously (since 1970) appointed pursuant to 
sessional resolutions. 

(b) The adoption, in August, 1978, of a recommendation from tho 
standing orders Committee1 that the Senate institute a DeW 

procedure, by Sessional Order in the first instance, for the Com-
mita! Of Bills, after their second reading, to the Legislative and 
General PurpOse StandiBlJ Committees for consideration. 

(c) The continued expansion of the work of the Estimates Com-
mittees. 

(d) The acceptance by the Government on 25 May, 1978, of the 
principle contained in the Senate's Resolution of March 1973 (a 
stronger version of which was recommended in the 2nd Report 
of the Standing Orders Committee, 1978) that the Govern-
ment should ,be required to respond to Reports of Committees 
by way of informing the Parliament of its intentions with respect 
to such Reports. 

Perhaps the foremost development was the decision of the Senate to 
accept a recommendation by its Standing Orders Committee to give a new 
emphasis to the legislative aspect of the work of the eight Legislative and 

General Purpose Standing Committees. 

Legislative and General Purpose Standing Committees: When ~ 

Legislative and General ~ Standing Committees and the Estimate' 
Committees were first appointed in 1970, the Senate took the attitude that 
such a major new development should be pursued on a gradual basis-to 
some extent even on an experimental basis,  as some Senators had reserva-

tions as to the potential effectiveness of their operations. The doubts were 
gradually dispelled, as the Committee activity increased both in intensity 

and effectiveness. 

By the time of the proposal for the Committees' appointment to be a 
matter for inclusion in Standing Orders, over fifty reports had been made 
to the Senate by the Standing Committees (as stated above, the figUre now 
stands at ~  and the Estimates Committees had proved their value; 

When the new Standing Order 36AA was accepted, provision was 
made for the re-inclusion of the Standing Committee on Finance and 

Government Operations, which had been dropped in lcn6 from the original 
Standing Committees. Its reappointment was a reflection of tbe view that 

12nd Report, !'978, tabled in ~  1978. 



Committee System in Australian Senate 31 

;the Senate could profitably extend its interest in, and oversight of, govern· 
ment expenditure. In addition, that Committee ha... been given responsi-
"bility for the oversight of statutory bodies-an important and largely 
.,neglected area of parliamentary supervision. There has also developed a 
.practice under which specific matters raised by Estimates Committees in 
.the course of their reports to the Senate are often referred to the Finance 
.and Government Operations Committee for investigation. 

Committal of Bills to Committees: When the first of the Legislative 
.and General Purpose Standing Committees were established in 1970 it was 
.recognised that in the beginning most of the work would be of an investi-
gatory chBl"aCter with a trend to tbe reference of Bills developing moro 
slowly. The nine years of operation of the Committees bas confirmed this 
judgment. Although the Committees have reported upon many matters of 
:national concern, only nine BiJls have been referred to them. 

The Senate has now sought, by the adoptioo of a new Sessional Order, 
. to fecilitate the referenco of Bills to these committees. This followed a 
recommendation made to the Senate by he Standing Orders Committee in 
a report tabled in May 1978. The Committee recommended that tho 
·Senate should, on a trial basis, establish a procedure whereby, after the 
second reading of a Bill (other than an Appropriation Bill, a Supply Bill or 
a Bill imposing taxation) a motion, without notice, may be moved by any 
Senator to refer the Bill to a Legislative and General I'urpose Standing 
Committee. 

The Standing Orders Committee recommended a Sessional Order2 

under which such a practice might develop. It suggested that at least 
the Minister in charge of a Bill together witli officers, might attend to 
explain the prOVisions of the BiU, in a somewhat similar manner to the 
existing praCtice before Estimates Committees. Two other important com-
ments were made in the Report-one, that the procedure described above 
would not necessarily inhibit the normal committee practice of calling wit-
nesses, and two, that, consistent with the previous development of the 
Senate's committee system, gradualism should apply unt'l the n:!w procedure 
·settles down and that it would be wise for the references of Bills to be 
moderate in number. 

The new Sessional Order now adopted on a trial basis, sets out such a 
procedure for the reference of Bills, on motion, to the Standing Committees 
after the second reading has been agreed to. AJI Senators will continue to 
retain the right, provided for in the Standing Orders relating to the appoint-
ment of the Standing Committees, of being able to participate in the public 
-- _._------
2See 2nd Report, at pp. 10-12. 
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sessions and question witnesses unless the Committee orders otherwise, evCD 
though the Senators were not members of the Committee. 

It is relevant to point out that the procedure proposed (or the Senate-
difters in some major details from that recently commenced in the House 
of Representatives, where special ad hoc legislation committees are-
appointed and witnesses do not appear. 

The Estimates Committees; Scarcely less important have been two-
developments which relate to the Estimates Committees. Until recently 
these committees functioned with the Secretary acting like a Clerk to the 
Committee and with members, on their own initi,ative, asking such questions 
as they wished without the aid of any research staff. Following upon recom-
mendations made in reports of the Estimates Committees, a consensus  view 
has expressed that for the Estimates Committees' consideration of thet 
Supplementary IEstimates in April-May 1978, research assistance should 
be provided to the Committees by the trial attachment of some of the 
CDsting staff of the Legislative and General Purpose Stand!ng Committees. 
~  were so made and in a special report to the Senate on its 
last sitting dSIY in June 1978, the Chairmen of the Estimates Committees 

~  their appreciation of the success of the arrangements and sug-
gested that the appointment of at least a full-time research off;cer to each 
committee was warranted. The same "temporary" arrangenll"Dts applied in 
the consideration of the annual estimates in September-November, 1978. 
Efforts -nave been made to secure the appointment of the additional research-· 
officers, but governmental restraints on staffing have so far pre{'luded their 
employment. 

The Chairmen also indicated that the Committees should have an on-
going function, examining departmental expenditures where nec,"ssary on a 
continuing basis. This, in the longer term, would involve increased staffing 
arrailgements, on a basis similar to that of the utislative and General 
Purpose Standing Committees. 

A fwtherdevelopment in regard to the Estimates Committees was tho-
Government's response to recommendations made relating to the prepara--
tion, form and early availability of explanatory notes from each Depart-
ment in regard to proposed expenditure. A more and more satisfactory 
, procedure has thus been developed over the year. This culminated, in ~ 

J in the tabling, one week after the Budget was presented, of detailed expla--
natory notes on expenditure from 4S Departments and authorities. 

These explanatory notes constituted a huge pUe of papers, reaching 
about ~  of a metre high. The early presentation, and detail, of 
these papers, enable Senators to give proposed governmental expenditures 
the c10fe scrutiny which is now characteristic of the Estimates Committees. 
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The Committees, meeting three at a time, hold their meetings over 
:several weeks. As with the Legislative and General Purpose Standing Com-
mittees any Senator, even though not a member of a particular Committee, 
may purticipate and question a Minister and officers. In previous years 
,when the Estimates were considered by the Committee of the Whole Senate, 
.a Minister would have an officer with him to whom he would refer by way 
·of whisper to obtain some explanation to reply to a query from a Senator. 
Those were not very effective examinations. Now when the Minister 
attends, he has with him senior departmental officers as witnesses, and 

.questions are put to the Minister and officers by members of the Committee 
or any other Senator who is present. This has led to a respect for the 
examination of expenditure which is really worthwhile. Now public 
.expenditures are examined in a way these expenditures should be examined. 
The stature of the Senate, and its effectiveness have been enormously 
.enhanced since the introduction of this system. 

Government reaction to Committees' reports: Frequently, the 
criticisrn is made of Government that they pigeonhole and do not give 
proper consideration to Committee reports. On March 14, 1973, the Senate 
agreed to a motion expressing the opinion that within three months from 
the presentation to the Senate of any Senate committee report which recom-
mended Government action, the Government should table a paper inform-
ing the Senate of its observations and intentions with respect to the Report. 
The result was not satisfactorty and in its second report tabled in May 1978, 
the Committee recommended that second revised re'S6lution by passed with 
the following paragraph providing that the President report to the Senate 

·.those c,ases in which there had been no response from the Government: 
"Following the presentation of a Report from a Standing 
Committee or Select Committee of the Senate which recommends 
action by the Government, the President shall forward to the Leader 
of the Government in the Senate a copy of such Report requesting 
that the Government, within the enswng three months and not 
later than the first sitting day after three months, table a paper in-
forming the Senate of· its observations and intentions 
with respect to the recommendations made in the Report. 
The President shall report to the Senate those cases in which there! 
has been no response from the Government pursuant to this 
resolution. " 

Events overtook this proposal, as the Prime Minister announced, on 
"2S May, 1978, that the Government would make streh statements, within 
six months of the tabling of Committee Reports-reflecting, as be said, 

-the Government's intention to see that "the excellent work of Parliamentary 
'Committees does not pass unheeded". The Senate was pleased to learn 
lthat its views had been productive in the long run. 
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Representation of Minority Groups in Select Committees: Representa--
tion of Senators representing minority groups, and of independent Senators 
on Committees has been an issue in the Senate for many years, extending 
back to the mid-1950s. It was particularly important during a period when 
a minor party, viz. the Australian Democratic Labour Party, held a type of 
balance of power position in the Senate. It has not been a problem in 
more recent years but once again became important when two new Senators 
representing a new minority group were due to take their places in the 
Senate after 30 June, 1978. 

The Standing Orders Committee considered this matter and, in its 3rd 
Report for 1978, it recommended that the two Standing Orders providing 
for the establishment of the Standing and Estimates Committees be amended 
to provide for minority representation following consultation with tho 
Opposition-and in the event o'f disagreement for the Senate to decide. The 
Senate adopted this proposal in early September, 1978 and action has 
already been taken under the amended Standing' Orders. Senator Mason, 
a member of the new minority group in the Senate, the Australian Demo-
crats, is now a member of the Standing Committee on Science and the, 
Environment. 

A point that might be stressed in this connection is that it is the-
practil:e in the Senate for the party leaders to nominate the members who 
serve on each committee. Some of the Standing Orders or Resolutions 
relating to the appointment of committees specifically provide- for such 
nomination by the leaders, but even where this is not spelt out it is still the 
practice for the leaders to nominate ruem.bers after party room discussions 
and sifting out who desires to go on which committee and for the nomi-
nations to be confirmed by the Senate. The Stand!ng Order pursuant to 
which Senator Mason was appointed spells out the provisions for nomination 
as follows: 

"Unless otherwise ordered, each Standing Committee shall consist' 
of six Senators, three being members of the Government to be 
\Dominated by the Leader of the Government in the Senate, and three 
being Senators who are not members of the Government, to be 
nominated by the Leader of the Opposition in the Senate or by any 
minority group or groups or Independent Senator or independent 
Senators." 

Consideration of televi.mng Committees' proceedings: In view of certain' 
overseas developments, the question with respect to the televising of meet-
ings (It Comm!ttees has become a matter of interest. The regular televising 
of plO\.."eedings of parliamentary committees has not yet come to Australia. 
Consideration of this was first recommended in the Report "Committees of 
the A.t.Strali"" Senate", laid on the Table by the President in February-
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1971.8 The Senate then passed a Resolution authorising the televising of 
public hearings of Standing and Select Committees, at the discretion of each 
Committee and under such rules as the Senate may adopt. 

Subsequently, further consideration was given to the matter by the 
Senate Standing Orders Committee, the then Attomey-General and the 
than Solicitor-Generali and the 10int Committee on Broadcasting of 
Parliamentary Proceedings. G 

The Joint Committee recommended televising subject to suggested 
guidelines contained in an Appendix to its Report. But the Senate has 
not yet laid down the rules which should apply and until it does, no 
committees can authorise the televising of its proceedings without the 
express authority of the Senate. 

When provision for the appointment of the Senate's Legislative and 
General Purpose Standing Committees was included in Standing Orders in 
1977, a specific paragraph was included consistent with the previous 
authorisation. 

In view of this situation the Standing Orders Committee has been 
considering draft rules for the televising of Committee proceedings and 
has communicated with the Australian Broadcasting Commission on them. 
It can be anticipated that the Committee will make a further report on the 
subject in due course. 

In conclusion, it might be said that the stature and effectiveness of the 
Australian Senate has been greatly enhanced through the committee system 
it has. It is a system in which Senators justifiably take pride, and which 
has far-reaching results. Indicative of the manner in which committee 
work now colours much of the Senate's proceedings is the fact that during 
the six sitting days immediately prior to the last Conference of Common-
wealth Speakers and Presiding Officers, four reports from the standing 
committees were presented; two notices were given for further references 
to committees; two earlier reports were debated; an extension of time was 
granted for the bringing up of three other reports and motions were pro-
posed for the appointment of a new select committee and two new joint 
select committees. 

l~l  Paper No. 32 of 1971. 
iRe;""rt-''Parliamentary Committees-Power over and Protection. 

afforded to Witnesses"; Parliamer..tary Paper No. 168 of 19'12. 
-Report-April 1974-Parliamentary Paper No. 61 of 1974. 
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WORLD GOVERNMENT: UTOPIAN OR SCIENTIFIC? 

DR. RAMJ'EE SINGH 

On April 7, 1978 Shri H. V. Kamath, a founding father of our 
Constitution, moved a Constitution (Amendment) Bill in the people's 
'Supreme forum to amend article 51 of the Constitution to incorporate tho 
f-ollowing new c1ause in the Directive Principles of State Policy: 

"The State shall endeavour to collaborate with other nations for the 
early formation of a World Constituent Assembly to draft the Con-
stitution for a World Federal Government." 

The debate, cutting across party lines, revealed aImost universal support 
to the motion and even the Deputy Speaker, Shri GOOey Murahari, who 
was then presiding, requested the Speaker to Pc in the Chair, "because it is 
ODe of the rare occasions when a Deputy Speaker would like to speak". 
He also suppOrted the Bill in a powerful speech. Needless to say, Shrl 
Murahari is one of the ~  of a world body called, "World 
Constitution and Parliament Associaticm.". Then, very unusually, the 
Minister of State for External Affairs, Shri S. Kundu, stood up to congra-
tulate Shri Kamath for introducing such a Bill and opined that "we should 
concentrate to see that we pave the way so that in our life-time we can have 
a world without boundaries or some sort of a federal world." 

The concept of a world order is not new. It has engaged the attention 
of the philosophers and thinkers since ancient times. Socrates had said: 
"I am neither an Athenian nor a Greek but a citizen of the world". Later, 
when the French polity was in the midst of several desperate experiments 
tried by different parties with different forms of govenunent, it was the 
genius of Victor Hugo to utter a prophetic note in 1885: "1 represent a 
party which does not yet exist and what is that Party? 'Civilization'. This 
party will make the twentieth century. There will issue from it the United 
States of Europe and then the United States of the World." 
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The concept has found support from some great modern thinkers and 
statesmen as well. Professor Arnold Toynbee in his well-known book 
4'.4, Study 0/ History" has expressed the view that ".4, fortiori, in our 
lIIorld-wide society in the present Atomic Age we shall not have assured 
the survival of the human race until we have established a world-govern-
ment and have made the present national governments subordinate to it." 
Wendel Wilkie, in his book, "Olle World" published in 1941, and H. G. 
Wells posed serious questions about the probability of a Federal World 
State. Harold Laski, in his famous book "A Grammer of Politics" wrote 
"Either we create one world by a deliberate plan or we court disaster. It 
is a grim alternative". Even our first Prime Minister Shri lawaharlal Nehru 
had firmly said: "1 have no doubt in my mind that world federation must 
and will come, for there is no other remedy for the world's sickness." 
Mr. AttIee, the British Prime Minister, while addressing the "World Parlia-
ment Association" at Oslo on April 25, 1959 said: "I would like to see a 
World Government grow out of the U . N .:'. Another British Prime 
Minister, Mr. Harold Macmillan, while he was Defence Minister of the 
U.K., . speaking on disarmament had told the British Parliament in 1955: 
'''This is elevafng the U.N., or whatever may be the authority, into some-
thing like Wo:ld Government; be it so, it is none the worse for that. In the 
long run this is the only way out for mankind." Mahatma Gandhi also 
wrote: "Nationalism is not the highest concept; the highest concept is World 
Community. I would not like to live in this world if it is not to be one 
world." Sri Aurobindo also echoed the same ideas rather more emphatically 
in his book "The Ideal of Human Unity" when he said: "The creation of a 
World State is the one logical and inevitable outcome". The great saint 
was in fact anxious for both material as well as. spiritual unity, as is clear 
from his words : "We must know that as the realisation of the unity of 
the material world gives us power, so the realisation of the great spiritual 
unity of man alone can give us peace." 

Shri Atal Bibari Vajpayee, India's Minister of External Affairs, in his 
historic address at the United Nations, recently said that he not only wanted 
a new international economic order, but also a new international political 
-order on the basis of the quintessence of divine wisdom, "V asudhaiva 
Qurumbakam" or "Mankind is one family" proclaimed by India millennia 
ago. He had concluded his address with the two words-It/ai /agat" or 
4'Hail one World", a mantra discovered by Acharya Vinoba Bhave for 

world amity and unity. 

Thus the support for the World Government has been found not only 
among Utopian thinkers but also among practical politicians, broadly for 
three reasons; political, scientific and practical. 

The cult of sovereignty has become mankind's major religion. Its gada 
demand human sacrifice. Nationalism, no doubt, was a powerful force 
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during the eighteenth and nineteenth centuries. But now with the growth 
of science and technology, ij has lost much of its dynamics. The old 
legalistic Austinian concept of sovereignty is being challenged by the plura-
listic view of McIver and others. Absolule sovereignty is absolute fiction. 
The modern States are ,bound to one another through bilateral or multi-
lateral pacts and agreements. Moreover, we have developed many inter-
national organisations and associations like the International Court of 
Justice, the United Nations and its various agencies. The sovereibrtl nation-
States are slowing down their resistance to the transfer of power to create 
strong super-national institutions and the proposition "my country-right 
or wrong" is no longer accepted unquestioningly. There were many 
Britishers and more Americans who opposed the Vietnam War. It is true 
that "The nation-State with its sacred borders brings with it a concept of 
territorial discrimination which is increasingly in conflict with both the 
emerging social values of modern man and the circumstances in which he 
finds himself. " 

If we analyse the development of the nation-States, we will find behind 
them intrigues,  forcible occupations, and geographical demarcations due to 
some historical circumstances. God has made the world; man has made 
the nations for his vested interests. Emery Reves in bis 'Anatomy of Peace' 
presents the basic analysis of national sovereignty thus: "Wars between 
groups of men forming social units always take place when these units-
tribes, dynasties, churches, cities, ~  unrestricted sovereign. 
powers. Wars between these social units cease, the moment sovereign 
power is transferred from them to a larger or higher unit." 

In fact, nationalism is a kind of tdbalism writ large with all its irra-
tionality. Hence working through international associations is good but it 
is not enough. A revolutionary transformation of the global political 
system through the instrumentation of world government is thus the only 
remedy. ' 

It is said that the concept of a world government suffers from much too 
literal1lCceptance of the Social Contract theory. It prescribes an apocalyp-
tic leap out of anarchy created by the nation-States in a State of Nature into 
social order. But given chance and political and social will of the people 
of the whole world, it will succeed because it is necessarily a natuTal and 
inescapable product of the multi-state system. Then, the world Govern-
ment officers federalism as a proposition for political unity, the acceptance of 
which requires a less drastic revision of political attitudes than a complete 
fusion of states. To say that it cannot be that a world government will be 
able to ensure law and order on the analogy that there is occasional 
national disorder under national governments is to extend the analogy in 
the spirit of a ~  and also to a field where it is not needed. After allr 
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federating units will be responsible to maintain law and order in their own 
areas and since there will be no national armies, the confrontation of ODO 
with the other, if any. will be solved by the world body much more 
effectively. It does not mean that global federalism does not and will not 
demand ~  political wisdom and moderation of its participants. Nor 
can we be rash to say that there will be all smooth operation always. World 
federalism demands, proportionately, a limited price. On the other hand. it 
gives in return a more precious thing-universal peace and economic-
prosperity. 

To say that if we achieve disarmament and a dependable performance 
of the international obligations ,by the States, the United Nations may work 
well and there is then no need of an artificial superstructure called World 
Government is fallacious argument. Many people scoff at the  idea by 
saying "Oh, it is an Utopian idea; you talk of the world government I you 
cannot have adjustments  within the States.' Now you talk of the world 
government!" But it goes without saying that the problem of States and 
regions can be solved through a world government alone. As long as we 
have national frontiers, regional imbalances cannot be undone. And when 
there are regional imbalances, national chauvinism will always provoke 
territorial conflict. We do not say that there can be no via media between 
the theories of national government and world government .but so far the 
half-hearted performance of the world bodies like the United Nations etc. 
have only confirmed the necessity for a fuller trial of the concept of world 
Government. 

Apart from being a political imperative, ~ l  government has become 
an economic necessity now. The population explosion is no less a threat 
than a nuclear explosion. This threat becomes all the more serious as it is 
rapidly polarising along economic lines into two camps--the rich and the 
poor. There are 51 per cent of the people, numbering 1832 millions who 
have per capita income below $100, 18 per cent or 672 millions with 
$ 100-500, 6 per cent or 212 millions with $ 500-1000; and the remain-
ing 25 per cent or 903 millions with above $ 1000. In 1970, the per 
capita income in U.S.A. was $ 4000, while in India it was only $ 90. 
Then there are parts in Southern Africa where 5 per cent of the white 
people are ruling over 9S per cent black ones. Also, there is a gap between 
the countryside and the cities. In the course of the next 20 years, 600 
million ur,ban population in poor countries is likely to increase by 500 per 
cent to 3 billion. The poor countries in fact are not in a position to 
stabilise human population. The dimension of hunger will thus pose a 

stupendous problem. 

Along with economic backwardness, there is the educational challenge. 
The lich countries have an effective advanced system of education, whereas 
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two-fifths of the world's adults lack even literacy. While illiteracy is 
negligible in rich countries, at least half-and in some cases three-fourths or 
more-are illiterate in poor countries, mainly because the developed coun-
tries can afford to spend more on education. This economic and educa-
tional disparity can end only by a re-distribution of the world's resources. 
There is an urgent need for intemationalisation and rationalisation of tho 
global production through dissemination of technology and redistri,bution 
of resources. Of course, the process of economic integration is taking its 
course gradually in different parts of the world, but it has to go ahead 
speedily towards restructuring the global economy in order to eliminate 
,poverty. To achieve this end, the creation of a global communication anti 
global transport system would be necessary. This is why supra-national 
institutions like the E. E . ('. are becoming more necessary today than 
before. The institutions like LM.r., IG.A.T.T., I.B.R.D., F.A.O., 
W.H.O., I. L. 0., etc. are charged with the solution of humanity's pressing 
problems of hunger, disease and illiteracy. Their growing popularity only 
confirms the need for further economic integration. 

The compulsion ot war expenditure is another constant reminder for Ult 
10 consider seriously the question of Pringing the whole world under one 
government. The economic cost of the armaments is terrific. About $ 4000 
million are spent every year in the mad race for armaments, while millions 
-of people die of hunger, thirst and disease. This vast amount of money 
can be utilised for alleviation of the sufferings of humanity. Bertrand Russel 
said " .... it seems indubitable that the scientific man cannot long sur-
vive unless all the major weapons of war, and all the means of mass 
·destruction are in the hands of a single authority, wh:ch in consequence of 
its monopoly, would have irresistible power, and if challenged to war, could 
wipe out any rebellion within a few days without much damage except to 
the rebels." Professor Toynbee also said: "If we do not abolish war, war 
is going to a,bolish us". The warning of the father of the nuclear bomb, 
Albert Eienstien is much more serious: "I do not know about the Third 
World War but in the Fourth World War they will fight with sticks and 
stones." 

Peace is after all indivisible. There cannot be peace in one part of the 
world and war in another. Peace can be ensured in the world if a single 
government wields control over the armaments. In fact no sacrifice would 
be too big to achieve world peace--be it a surrender of a part of the 
llational sove.reignty, or renunciation of the use of force in settling inter-
national disputes. And, if humanity is to survive. it will have to hring itself 
under the control of one authority and the sooner it is done the better it 
-will be for its ~ sake. 
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PARLIAMENTARY EVENTS AND AcrMTIES 

CONFERENCES AND SYMPOSIA 

Forty-fourth Conference of Presiding OfJicers: The Forty fourth Con-
ference of Presiding Officers of Legislative Bodies in India was held in 1 aipur 
(Rajasthan) on October 21 and 22, 1978. Sbri K. S. Hegde, Speaker of 

Lok Sabha and Chairman of the Conference presided, Almost all the Presi-
ding Officers of the Legislative Bodies in India as also the Deputy Speaker of 
Lot Sabha and Deputy Chairman of Rajya Sabha attended the Conference. 

On the 21st Octo,ber, 1978  Shri Lakshman Singh, Speaker of Rajasthan 
Legislative Assembly delivered his welcome address. Thereafter, the Chair-
man of the Conference Shri K. S. Hegde delivefed his address. 

The Conference discussed the following points on the Agenda:-

(1) Speaker: How far is it desirable for a Speaker to attend Legisla. 
ture party meeting and cast his vote in the election of the Leader of 
the House? 
(2) Pre-Legislation Scrutiny: Need for l ~ l  scrutiny of legis-
lation by a Standing Committee of the Legaslature. 
(3) Money Bill: Whether a Money Bill shall be deemed to have been 
passed by both Houses under article 198(5) of the Constitution if 
that Bill has been passed by the Legislative Assembly and transmit-
ted to the Legislative Council but could oot be considered by the 
Council owing to its session being adjourned and later prorogued? 

(4) Chairman of Parliamentary Committees: What should be the status 
and protocol of the Chairmen of Parliamentary Committees of State 
Legislatures and what amenities should be provided to them? 
(5) Zero Hour: Whether specific rule should be framed defining the 
'aro Hour including the matters which can be raised by the mem-
bers at such hour or Zero Hour should be dispensed with? 

41 
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Conference of Secretaries of Legislative Bodies in India: The Twenty-
fifth Conference of Secretaries of Legislative Bodies in India was held OD 

-October 20, 1978 in Jaipur (Rajasthan). Shri S. S. Bbalerao, Secretary-
-General, Rajya Sabba presided. Sbri Avtar Singh Rikhy, Secretary, Lot 
-Sabba and Secretaries of State Legislatures attended the Conrerence. 

After the welcome speech by Shri G. K. Sharma, Secretary, Rajasthan 
Legislative Assembly, Sbri S. S. Bhalerao and Shri A vtar Singh Rikhy ad-
-dressed the Conference. 

The ~  thereafter, discussed the following points on the 
.Agenda:-

( 1) Election of Speaker: Whether it is necessary for the Deputy 
Speaker or the person appointed to discbarge tbe functions of the 
Speaker under article 180, to resign his office of the Deputy Speaker 
or Speakersbip pro tem if he wants to contest the election to the 
office of Speaker? 
(2) Afljournment Motion/Privilege Matter: To what extent the 
Presiding Officer should allow members to make their submissions 
while urging the Speaker/Chairman to give-his consent for an 
adjournment motion or a Privilege Matter? 

(3) Ame!!dment of Constitution-Ratification: Whether it is advisable 
that a time-limit should be fixed for the ratification of the amend-
ment of the Constitution by the State Legislatures under article 368 
thereof and that befote the expiry of the said time-limit the Bill 
amending the Constitution should not be presented to the President 
for assent even if the necessary number of ratifications are obtained 
in the meantime. 

(4) Minister's Reply to ~  Whether the Minister of State or 
Deputy Minister or Parliamentary Secretary of a particular Depart-
ment can reply to the debate when the Miriister-in-charge of that 
Department is present in the House? 
(5) ~ l  of Member: If a  member is arrested and released 
on bail on the same day, is it obligatory on the part of the executive 
authority to intimate the release of the member to the Speaker before 
the member attends the meeting of the Legislative Assembly on that 
day? 
(6) Parliamentary Committees: When a  member oT a Committee, 
nominated by Presiding Officer, sends his letter of resignation from 
that Committee, does it take effect automatically, or is it open to the 
Presiding Officer to accept or not to accept the member's resignation? 

-(7) Government Business: 

(a) Whether all Government business, i.e., Bills, discussion on reports, 
answer to questions etc. lapses ipso facto on the resignation of the 
Ministry while the Assembly session is continuing. 
(b) if so, should the Governor prorogue the Assembly for sometime 
to enable the new Government to supply new business to the 
Assembly; and 

(c) if not, is it possible for the new Government belonging to different 
parties, to adopt the pending business, including the financial one, 
and  proceed With the remaining portion of the Session? 



Parliamentary Events and Activities 

Presiding Officers' Con/erence-Symposium: A S'"ymposium on "the 
Role and Duties of Members: Their Opportunities within the Framework 
-of Parliamentary Procedure" was held in the Rajasthan Legislative Assembly 
Chamber, Jaipur on Monday, the 23rd October, 1978. 

The Speaker of Lot Sabha, Shri Shri K. S. Hegde, who is the Chairman 01 
the Conference of. Presiding Officen, presided over the Symposium. 

Shri Bhairon Singh Shekhawat, Chief Minister of Rajasthan inaugurated 
the Symposium. Ute Deputy Speaker, Lok Sabha, Deputy Chairman, Rajya 
Sabha, the Presiding Officers of State Legislatures in India, M.Ps. and 
M.L.As. from Rajasthan participated in the Symposium. 

Conference of Chairman of Public Accounts Committees: The Fifth 
Conference of the Chairman of Public Accounts Committees of the Parlia-
ment and the State Legislatures in India was held at New Delhi on . the 
16th and 17th December, 1978. Besides the Chairman of the Committee 
on Public Accounts of Lot Sabha, who was the Chairman of the ConJerellce, 
twenty Chairmen of the State Legislature Public Accounts Committees 
.attended the Conference. The Conference was inaugurated by Shri K.S. 
Hegde, Speaker, Lok Sabha. The inaugural address was followed by an 
Address by the Chairman of the Conference-Shri P.V. Narasimha Rao, 
M.P. Secretary, Lot Sabha also attended the Conference. 

The Conference discussed the following points included in the Agenda 
()f the Conference: 

(i) Scope of examination of Audit paragraphs relating to the ~ l 
Sector Schemes and centrally Sponsored schemes by the respective 
State Public Accounts Committees. . . 

(ii) Public Accounts Committee's competence to examine cases of 
irregularities which do not find place in the Reports oT the Comp-
troller and Auditor General. 

(iii) To what extent the Public Accounts Committee may suggest the 
policy to be adopted by the Government in future with reference 
to the financial irregularities committed by the Government in their 
past expenditure. 

(iv) Scrutiny of Audited Accounts of Statutory Bodies. 

(v) Audit Reports on the Accounts of District Panchayats and TalUk 
Panchayats to be laid on the Table of the State Assemblies and 
their examination by the Public Accounts Committees. 

(vi) Desirability of the submission of the Audit Reports of the q;.. 
operative Societies and Local Self Organisations etc., to ~  
Accountants General and the State Public Accounts ~  

(vii) Desirability of increasing the coverage of Departments by Audit. 

(viii) Arrears in the examination of Audit paras-How to speed upt 
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(ix) H during the course of evidence,the departments refuse to supply 
a paper on the following grounds, what should the Committee do:-
(a) Destroyed during 1Iood or fire; 
(b) Taken by CBI; 

(c) Lost. 

(x) Furnishing of further information required by the Committee at 
the time of examination of witnesses-avoidance of delay on the 
part of departments. 

(xi) Desirability of the tours undertalren by the Public Accounts 
Committees for on-the-spot study-whetl!er the concerned depart-
ments can be examined on the basis of findings during the tours? 

(xii) Watching the implementation of the recommendations of the 
Public Accounts Committee. 

(xiii) Desirability o'f discussing Reports of the Public Accounts Com-
mittee in the House. 

(xiv) Need for  amendment of the Rules of Procedure and Conduct of 
Business 'for making the jurisdiction of the Public Accounts Com-
mittee and the ~ l  Undertakings Committee mutually exclusive. 

The Conference also discussed the question of staff for PAC which was 
not formally included in the Agenda. 

FOREIGN PARLIAMENTARY DELEGATIONS IN INDIA 

Visit of Chairman and Members of the Indo-German ParlitunenlllTy 

Group in the Bundestag (Federal Republic of Ge171lDny): In response to 
an invitation from the Speaker, Lok Sabha, Prinz Zu Sayn Wittgenstrio, 
M.P., Chairman of the Indo-German Parliamentary Group in the Bundestag 
(Federal Republic of Germany) and two members of the Group visited 
India in November, 1978. The visiting dignitaries watched the proceed-
ings 0( Lok Sabha on November 20, 1978. The Deputy Speaker, Lot: 
Sabha hosted a luncheon party in honour of the visiting diJnitaries on the 
same day. Besides Delhi, the dignitaries visited Bombay, Hydcrabad, 
Bangalore and Mysore. 

Visit of Polish ParUamentaTy Delegation: In reU'Qnse to an invitation 
from India, a 9-member Polish Parliamentary Delegation led by His 
Excellency Mr. Stanislaw Gucwa, Marshal of the SEJM (Speaker of the 
Polish Parliament) visited India in November, 1978. The delegation 
watched the proceedings of Lok Sa,bha and Rajya Sabha on November 21, 
1978. A meeting between the delegation and Members of Parliament was· 
held on the same day. The Speaker, Lok Sabha hosted a dinner party in 
their honour on November 22, 1978. Besides, Delhi, the delegates visited 
some places of cultural and industrial interest, viz. Bombay, Agra and 
Trivandrum. 

Visit of British Parliamentary Delegation: In response to an invitation 
from India, a seven-member British Parliamentary Delegation led by His 
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Excellency Rt Hon. Earl of Listowel visited India in December, 1978. 
The delegation watched the proceedings of Lok Sabha and Rajya Sabha on 
December 4, 1978. A meeting between the delegation and Members of 
Parliament was held on the same day. The Speaker, Lok Sabha hosted a 
dinner party in their honour on December 4, 1978. Besides Delhi, the 
delegates viisted some places 01 Cultural and Industrial interest, viz. Agra, 
Jaipor, Chandigarh, Ludhiana, Amritsar, Madras, Bangalore, Mysore and 
Bombay. 

INDIAN PARLIAMENTAIlY DELEGATIONS ABROAD 

'Visit 0/ Indian Parliamentary Delegation to Australia: In pursuance 
of an invitation from the Speaker of the House of Representatives and 
President of the Senate of Australia, an Indian Parliamentary Delegation 
led by Shri Ram Niwas Mirdha, Deputy Chairman, Rajya Sabha visited 
Australia from the 4th to the 19th January, 1979. Besides the leader, the 
delegation consisted of Shri V. Kishore Chandra S. Deo, M.P.; Dr. Bapu 
Kaldate, M.P.; Shri Kusuma Krishna Murthy, M.P.; Professor Ajit Kumar 
Sharma, M.P.; Shri N. K. Shejwalkar, M.P.; Shri, Bhishms Narain Singh, 
M.P.; Shri Ramji Lal Suman, M.P. and Shri Avtar Singh Rikhy, Secretary, 
Lok Sa,bha, Secretary to the delegation. 

BUREAU OF PARLIAMENTARY STUDIES AND TRAINING 

During the period December, 1978 to the middle of February, 1979, 
the following Seminars/Courses were organised by the Bureau of Parlia-
mentary Studies and Training:-

Seminars on "Parliament at Work: ~  Budgetary Process': The 
Seminar on "Parliament at work: The Budgetary Process" was held under 
the joint auspices of the Bureau and the Indian ParJiamentary Group in 
Committee Room (Main), Parliament House Annexe, on December 9, 1973. 
Besides Members of Parliament and of the Indian Parliamentary Group, 
two representatives from each State Legislature were invited to attend the 
Seminar. The Chair was taken in tum by Shri C. Subramaniam, M.P. and 
Sb'ri R. Venkataraman, M.P. The Seminar was attended by 27 Members 
of Parliament, 23 Mem,bers of State Legislatures and 2 Associate Members 

of the Indian Parliamentary Group. 

Orientation Programme for New Members 0/ Parliament: Two Dis-
cussion Sessions were held under the Orientation Programme for New 
Members of Parliament. The Discussion Session on "Private Members 
Business", which was attended ~  15 Members of Parliament, was held in 
Committee Room, Parliament Hou'Se Annexe, on December 5, 1978. 
Shrimati Parvathi Krishnan, M.P., led the discussion. Another Discussion 
Session on "Work in Committees', attended by 24 Members of Parliament, 
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was held at the same venue on December 6, 1978 and Shri Era Sezhiyan, 

M.P., led the discussion. 

Third Appreciation Course in PQ1'liamenlQ1'Y Processes and Procedures 
for IFS Probationers: A six-day AppIeCiation Course was organised from 
January 22 to 29, 1979 at the request of the Ministry of 
External Affairs. It was attended by 19 Indian Foregin Service 
Probationers. During the course there were in all 15 talks and a ~ 

Answer Session. The Course was inaugurated by Shri K. S. Hegde, Speaker, 
Lot Sabha. The participants were addressed by, among others, Professor 
H. N. Mukerjee, Honorary Adviser, Lok Sabha Secretariat, ~  Dinesb 
Singh, M.P., Shri S. S. Bbalerao, Secretary-General, Rajya Sabba, Shri 
Avtar Singh Rikby, Secretary. Lot Sabba, Shri U. S. Bajpai, Secretary 
(West), Ministry of External Affairs, Shri K. N. Row, Joint Secretary 
(Budget), Ministry of Finance and Dr. R. B. Jain, Reader in Political 
Science, University of Delbi. The probationers called on the President, the 
Prime Minister and the Vice-President on January 22, 24 and 25. 1979 
respectively. 

Fifth Appreciation Course in Parliamentary Processes and Procedures 

for lAS Probationers: An Appreciation Course for lAS Probationers was 
held during February 8-14, 1979. The Course which was :tttended by 
63 Indian Administrative Service Probationers, was inaugurated by Shri 
H. M. Patel, Min!ster of Home Affairs, with his opening talk on "Parlia-
ment in the Indian Polity" on February 8, 1979. There were H talks and 
a Question-Answer Session During the five days' Course. The probationers 
were addressed by among others Professor H. N. Mukerjee, Honorary 
A,dviser, Lok Sabha Secretariat, Shri P. V. Narasimha Rao, M.P., Chairman, 
Public Accounts Committee, Dr. V. P. Dutt, M. P ., Shri S. ~  nhalerao, 
Secretary-General, Rajya ~  Shri Maheshwar Prasad, Secretary, Depart-
ment of Personnel and Adm!nistrative Reforms, Shri Sudarshan Agarwal, 
Additional Secretary, Rajya Sabha, Shri K. N. Row, Joint Secretary 
(Budget), Ministry of Finance and Professor M. L. Sandhi, Associate Pro-
fessor, Jawaharlal Nehru University. Shri Avtar Singh Rikhy. Secretary. 
Lol Sabha, president over the Question-Answer Session. The !probationers 
called on the Prime Minister, Vice-President and President on ~  10, 
12 and 14, 1979 respectively. . 

I l~ Yint by I ~  Postal Service Probationers: At the request of 
the Postal Staff College, India, a group of 12 probationef5 of the Indian 
Postal Service were received in the Bureau on December 1, 1978. They 
were addressed by Professor H. N. Mukerjee, Honorary Adviser, Lot 
Sa,bha Secretariat, on "Parliament in the Indian Polity". TIle probationers 
were also afforded the facility of watching the proceedings of the Lek 

Sabba. 



Parliamentary Events and Activities 47 

Study Visit by Direct Recruit Inspectors 0/ Customs and Central Excise: 
Three batches comprising 46, 49 aDd 48 direct-recruited Inspectors, who 
were receiving training at the Directorate of Training, Customs and Cer:.tral 
Excise, New Delhi, were received by the Bureau on December 4, 5 and 6, 
1978 respectively. A brief talk was delivered to the participants in each 
batch on the working of Parliament in general. They were also provided 
an opportunity to watch the proceeding of the Lok Sabhn. 

Study Visit 0/ students of University 0/ Poona : On December 18, 1978 
the BUTeau received a group of 28 students of the Department of Journa-
lism, University of Poona. The students, who were addressed by Professor 
H. N. Mukerjee, Honorary Adviser, !.ok Sabha Secretariat on "Pariiam:nl 
in the Indian Polity", were also .explained the broad aspects of the working 
of Parliament. The students also watched the proceedings of the two 
Houses of Parliament. 

~  0/ Parliamentary Fellows of the Institute 0/ Constitutional 
and Parliamentary Studies, New Delhi, with Branches 0/ the Lok Sabha 
Secretariat: Twelve Parliamentary Fellows of the Institute of Constitu-
tional and Parliamentary Studies, New Delhi, were attached to ~  

Branches of the Lok Sabha Secretariat, from January 8 to February 2, 1979. 
The attachment programme, of two hours duration daily except on Satur-
days, was meant to provide to the Parliamentary Fellows an insight into 
the working of Lok Sabha Secretariat. 

Training Programme for Junior Parliamentary Staff: A training Pro-
BI:amme was organised by the Bureau from January 1-18, 1979 for the 
~  of Junior Library Attendants, Warehousemen, Record Stores, 
Daftries and Messengers etc., eligible candidates for the combined Depart-
mental Examination for formation of a panel for appointment to the grade 
of Lower Division Clerk in Lok Sabha and Rajya Sabha Secretariats. It 
was attended by 33 participants. 
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PRIVILEGE ISSUES 

--------------------------------

LoK SABRA 

Obstruction intimidation, harassment and institution of false casts 
against certain officials who were collecting in/ormation for answer to a 
certain question in Fifth Lok Sabha on Maruti Limited: On the 18th 
November, 1977, the Lok Sabha referred to its Committee of Privileges a 
question of privilege raised by Sarvashri Madhu Limaye and Kanwar Lal 
Gupta M.Ps., against Shrimati Indira Gandhi, former Prime Minister of 
India:' and others for alleged obstruction, intimidation, harassment and insti-
tution at false cases against certain offtcials who were collecting information 
for answer to a certain question of Maruti Limited. 

The Committee of Privileges in their Third Report presented to the 
House on the 21st November, 1978, reported, inter alia, as follows:-

48 

"The Committee are of the opinion, therefore, that Shrimati Indira 
Gandhi, former Prime Minister, has committed a preach of privilege 
and contempt of the House by causing obstructiqn, intimidation, 
harassment and institution of false cases against the concerned 
officers, Sarvashri R. Krishnaswamy, A. S. Rajan, L 'R. Cavale 
and P. S. Bhatnagar who were collecting information for preparing 
an answer and a Note for Supplementaries for Starred Question 
No. 656 tabled by Shri Jyotirmoy Bosu, M.P. and answered in Lok 
Sabha on the 16th April, 1975. She has also committed a breach of 
privilege and contempt of the ~  by her refu1al to take oath! 
affirmation and depose before the Committee and answer questions 
by the Committee. She has further committed a breach of privilege 
and contempt of the House by casting aspersions on the Committee 
in her statement dated the 16th June, 1978, submitted to the Com-
mittee. These two actions by her have aggravated the original 
breach of privilege and contempt of the House committed by her. 

The Committee are also of the opinion that Shri R  K Dhawan 
former ~ l ~  Secretary to the then ~ Minister 
. and Shn D. Sen, former Director, Central Bureau of I ~  
have committed a breach of privilege and contempt of the ~ 
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by causing obstruction, intimidation. harassment. and ~  of 
false cases against the concerned officers, Sarvashn R. Knshnaswamy, 
A. S. Rajan, L. R. Cavale and P. S. Bhatnagar. 

The Committee recommend that Shrimati Indira Gandhi, former 
Prime Minister, Shri R. K. Dhawan, former Additional ~  
Secretary to the then Prime Minister and Shri D. Sen, former Dlrec-
tor, Central Bureau of Investigation, deserve punishment foc. the 
serious ,breach of privilege and contempt of the House commltted 
by them. 

In view of the unprecedented nature of the case ~ the I~  
of the issues involved in maintaining the authonty, dlgDlty and 
sovereignty of Lok Sabha and upholding the ~ l  ~ l ~ 
the system of Parliamentary democracy, the Commlttee consider It 
desira:ble to leave it to the collective wisdom of the House to award 
such punishment as it may deem fit, to Shrimati Indir:! Gandhi, 
Shri R. K. Dhawan, and Shri D. Sen, for the serious breach of 
privilege and contempt of die House committed by them." 

A joint Note submitted by three members of the Committee and a 
separate Note submitted by another member of the Committee opposing 
the findings and recommendatlons of the Committee were appended to the 
Report. Besides, separate Notes given by three members of the Committee 
supporting the findings and recommendations of the Committee were also 

appended to the Report. 

On the 7th December, 1978, the Prime Minister, (Shri Morarji R. Desai) 
moved a motion that the Third Report of the Committee of Privileges pre-
sented to the House on the 21st November, 1978 be taken into considera-
tion. After this motion was adopted by the House on the 8th -December, 
1978, the Prime Minister moved the following motion:-

"That this House having considered the Third Report of 
the Committee of Privileges agrees with the findings of the 
Committee :-

That Shrimati Indira Nehru Gandhi, Shri R. K. Dhawan, 
former Additional Private Secretarv to the &hen Prime Minister 
and Shri D. Sen, former Director of C.B.!. committed a breach 
of privilege and contilnpt of the House by causing Qbstruction, 
intimidation, harassment and institution of false cases against 
four concerned officers; 

That she committed a further breach of privUege and contempt 
of the House by her refusal to take oath/affirmation before the 
Committee; 

That she also committed a breach of privilege and contempt 
by casting aspersions OIl the Committee in her statement dated 
16th June, 1978 submitted to the Committee,and that the last 
two breaches of privileges have aggravatea the first mentioned 
coBtempt. 
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The House further authorises the Honourable Speaker to take 
steps to ensu.re the presence in this House of Smt. Indira Nehru 
Gandhi in her place, Shri R. K. Dhawan, and Shri D. Sen 
before the Bar of tlte House on such date as may be decided 
by the Honourable Speaker, to hear them on the question of 
punishment and to ~  such punishment as may be deter-
minated by the House." 

On the 12th December, 1978, discussion on the a,bove motion moved by 
the Prime Minister' continued and a number of substitute motions and 
amendments were also moved by the members. Discussion on  those 
motions and amendments continued on the 13th December,· as also on the 
18th December, 1978 when a number of substitute motions and amend-
ments were further moved ,by the members. 

On the 19th December, 1978, the motion moved by the Prime Minister 
as amended by him in the following form was adopted by the House:-

"That this House having considered the Third Report of the Com-
mittee of ~  presented to the House on 21st November, 1978, 
agrees with the recommendations and findings of the Committee 
contained therein; 

That Shrimati Indira Nehru Gandhi, Shri R. K. Dhawan, former 
Additional Private Secretarv to the then Prime Minister and Shri U. 
Sen, former Director of C.B.I. committed a breach of privilege and 
contempt of ~  House by causing obstruction, intimidation, harass-
ment and institution of false ' ~ againSt fOUr concerned officers; 

That she committed a further breach of privilege and contempt of 
the House ,by her refusal to take oath/affirmation before the Com-
mittee; 

That she also committed a breach of privilege and contempt by 
casting aspersions on the Committee in her statement dated 16th 
June, 1978, submitted to the Committee. 
The House resolves that Shrimati Indira Nehru Gandhi be com-
mitted to jail till the prorogation of the House and also be expelled 
from the membership of the House for the serious breach of privilege 
and contempt of the House committed by her. 

The House further resolves that Shri D. Sen, former Director, Central 
Bureau of Investigation and Shri R. K. Dhawan, former Additional 
Private Secretary to the then Prime Minister be committed to jail 
till the prorogation of the HOUse for the seriou& ;breach of privilege 
and contempt of the House committed by them." 

After the adoption of the above motion by Lok Sabha, the Speaker 
issued the necessary warrants of arrest and commitment as required. 
Shrlmati fndira Gandhi, Shri R. K. Dhawan, and Shri D. Sen were deli-
vered into the custody of the Superintendent of Central Jail, Delhi. 
_._._._---._--------------,---

·Shrllllati Indira Gandhi spoke on the 13th December, 1978. 
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When the Lok Sabha was prorogued by the President on the 26th 
.December, 1978, the Superintendent of Central Jail, Delhi, was intimated 
of it ,by the Lok Sabha Secretariat and Sbrimati Indira Gandhi, Shri R. K. 
Dhawan and Shri D. Sen were released from Jail on the same day. 

Following the well established practice of Rajya Sabha in the case of 
expulsion of a Member, the following Notification was published in ~ 

Gazette of India dated the 19th December, 1978:-

"Consequent on the adoption of a Motion by the Lok Sabha on 
the 1.9th December, 1978, expelling from the membership of the 
Lok Sabha Shrimati Indira Nehru ~ a Member elected to 
the Lok Sabha from the Chikmagalur constituency of Karnataka, 
Shrimati Indira Nehru Gandhi has ceased to be a MCJIIjber of the: 
Lok Sabha with effect from the 19th December, 1978 afternoon." 

The aforesaid Notification was also published in the Lok Sabha Bulle.-
tin of the same date. 

Discussion on a privilege matter at Party meeting : Shri Eduardo Faleiro, 
M.P., had given notice of a question of privilege against the Prime 
Minister and office-bearers of the J anata Parliamentary Party for conven-
ing a meeting of the Party to bring about a party decision regarding action 
to be taken on the Third Report of the Privileges Committee on the 
question of privilege against Shrimati Indira Gandhi, Shri R. K. Dhawan 
and Shri D. Sen. The Prime Minister in his comments on Shri Faleiro's 
notice informed the Speaker that the Janata Party had not issued any whip 
in f'egard to the privilege motion before the House, but only discussed 
the matter in accordance with the usual practice. 

Withholding his consent to the notice, the Speaker observed on 
December 22: 

"The earlier rulings in this House have established that the House 
will not take note of any discussion at PartY. meetings. When the 
Houl'e decides a question of breach of privilege, it functions as a 
qUdsi-judicial body....... The motion before the House cannot 
be viewed from a partisan angle. But even in a matter like this, 
thtre is nothing wrong for a Party discussing the matter so that 
members may have an opportunity to convince (other J members 
about the right approach to the motion before the House." 

Alleged derogatory remarks by newspapers against a member: Dr. 
Subramaniam Swamy had given notice of a question of privilege against 
Shri NikhU Chakravortty, Member of Press Commission and Editor of 
the Mainstream and the Editor of the Patriot for publishing in the Patriot 
dated the 8th December, 1978, a remark that the Member had made a 
"scurrilous allegation" against Shri Chakravortty in the House. The 
Speaker informed the House on December 22 that Shri Chakravortty as 
well as the Editor of the Patriot had both sent their letters of apology for 
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using and publishing the remarks "scurrilOUs allegation" in reference to 
Dr. Swamy. In view of the apology tendered by both of them, the Speaker 
observed that the matter ,be treated as closed 

Reflections on Members by a news weekly: Shri P. Venkatasubbaiah had 
given notice of a question of privilege against the Editor and Publisher of 
the Illustrated Weekly of India for casting reflections on Members of Parlia-
ment in an editorial passage under the caption 'Pension for M.Ps'· in its 
issue dated November 5-11, 1978. wpen the Member raised the matter 
in the House on December 22, the Speaker observed that in view of the 
unconditional apology tendered by the ,Editor and Publisher, the matter be 
dropped. The Member suggested that the apology should be published by 
the Illustrated Weekly of India, and the SPQ8ker said that he would direct 
accordingly. The apology of the Editor was published in the Illustrated 
Weekly of India in its issue dated January 21-28, 1979. 

. .. 
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PROCEDURAL MATTERS 

LoK SABHA 

Statement by Minister who resigned: On December 22, 1978, when tho 
Speaker called a member (Shrl Charan Singh) to make his listed state-
ment in explanation of his resignation on June 30, 1978 from the office 
of Minister of Home Affairs, points of order were raised by same mem-
bers that Shri Charan Singh, having resigned as Hame Minister as far back 
as June 30, 1978, there was ~  delay in making a stutement 
under this rule. A  member who had given notice earlier sought to move 
a motion to suspend sub-rule (3) of rule 199 so that a debate could b. 
held on the statement to be made by Shri Charan Singh and the Prime 
Minister's reply thereto. Declining his consent to the moving of the 
motion for suspension of sub-rule (3) of rule 199 and disallowing the 
points of order, the Speaker obs<?rved that there were ccrtain circum-
stances in this case for delay in making the statement. Shri Charan Singh 
then made the statement in explanation of his resignation and thereafter 
the Prime Minister made a statement -pertinent thereto. 

Personal expkuUltion by members: On November 28, 1978 a member 
(Shri Ram Vilas Paswan) wrote to the Speaker for permission to make a 
personal explanation regarding his reported arrest during the Samastipur 
bye-election. As the personal explanation was written in the third person, 
the mem.ber was requested to furnish a revised statement in first person. 
On the next day, November 29, the Speaker explained in the House also 
that a personal explanation should be in the first person so that the mem-
ber took full responsibility for the facts mentioned in his statement. After 
Shri Paswan gave a revised text of the statement in the first person, the 
Speaker permitted the member to make his personal explanation on Nov-
ember 30, 1978, after certain portions were deleted. 

Arrangement of business: In the revised list of business for December 
20, 1978 a half-an-Hour Discussion on higher procurement prices for 
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paddy and coarse grains had been entered as the last item after (i) dis-
cussion BOO! voting on Demands for Grants (Rallwa.}"s)-1976-77 and 
Supplementary Demands for Grants (Railways)-1978-79; and (ii) motion 
regarding autonomy of Akashvani and Doordarshan. On that day, when 
both the Demands for Grants pertaining to Railways, for which 3 hours 
had been allotted, had been discussed together from 16.00 hrs. to 17.25 
hrs., the House agreed to resume discussion thereon after disposing of the 
Half-an-Hour Discussion at its scheduled time from 17.30 to 18.00 hrs. 
~ l  discussion on the Demands for Grants was resumed at 
18.08 hrs. and continued till 19.20 hrs.  when both the Demands were 
voted in full. Discussion on the Motion regarding Akashwani and Door-
darshan was not taken up on that day. 

Supplementary Questions: On December 20, 1978, after a number of 
supplementaries had been answered on Starred Question No. 430 and then 
starred Question No. 431 had been replied to by the Minister concerned, 
some ~ sought to ask further supplementaries on S.O. No. 430. 
The Speaker did not agree. Two members, viz., Shri P. A. Sangma and 
Shri L. K. Ooley insisted that further supplementaries be allowed on S.O. 
No. 430. The Speaker thereupon observed that reverting back to S.O. 
No. 430 at that stage was not desirable. When some members continued 
to interrupt the proceedings, the Speaker adjourned the House at 11.48 hrs. 
for 10 minutes. When the House reassembled at 12.01 hrs., the Speaker, 
consequent on an appeal to the Chair by Party Leaders during the ad-
journment of the House, allowed Shri Sangma to ask one supplementary 
on S.O. No. 430. 

Government Bills-introduction of: On November 23, 1978, after the 
Minister of External Affairs had moved the motion for leave to introduce! 
the Anti-Apartheid (United Nations Convention) Bill, Dr. Subramaniam 
Swamy, who had earlier given notice to oppose the Bill, rose to make a 
submission. When the Speaker asked if the member intended to oppose 
the introduction of the Bill. Dr. Swamy did not say that he was opposing 
introduction of the Bill ,but only sought to make some comments on the 
Bill. The Speaker thereupon did not allow him to speak and put the 
question to the House. The motion for leave to introduce the Bill was 
then adopted and the Minister introduced the Bill. 

Voting on Bills--Use of Correction slips: On the recommendation of 
the Rules Committee the following four different and distinctive Correc-
tion slips were introduced for recording corrections in votes recorded by 
Members by operating the Automatic Vote Recorder: 

(i) Slip for recording vote for 'Aye' : This slip is printed on green 
paper and is to be used by Members for recording vote for 
• Aye' in case the vote has not been recorded by the machine 
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or for correcting the vote from 'No' or 'Abstain' to 'Aye', as 
the case may ,be. 

(ii) Slip for recording vote for 'No': This slip is printed on pink 
paper and is to be used by Members for recording for 'No· 
in case the vote has not been recorded by the machine or for 
correcting the vote from 'Aye' or 'Abstain' to 'No', as the 
case may be. 

(iii) Slip for recording Abstention: This slip is printed on yellow 
paper and is to be used py Members for recording AbstentioD 
in case the vote has not been recorded by the machine or for 
correcting the vote from 'Aye' or 'No' to 'Abstention', as tho 
case may be. 

(iv) Slip for correcting vote recorded from a wrong seat: This slip 
is printed on white paper and ~ to be used by a member who 
has recorded his vote from a wrODg seat (i.e. seat allotted to 
another Member. 

The slips are printed in English on one side and Hindi on the reverse. 
The Members were informed of the new correction slips through Bulletin 
Part II (Para 1105) dated the 5th December, 1978. The Speaker also 
made an announcement On the subject in the House on December 6, 1978. 

On December 6, 1978, during the division on the motion for COD-
sideration of the amendments made by Rajya Sabha to the Constitution 
(Forty-fifth Amendment) Bill, 197:8, the. Indicator Board showed result 
as 'Ayes-255' and 'Noes-26'. Thereupon votes recorded by members 
through the correction slips were taken into account and the Speaker 
declared the result as 'Ayes 273' and 'Noes 23' and the Motion was 
declared as carried with the requisite special majority. 

Voting on Constitution (Amendment) Bill: The motion for ~

tion of the six amendments made by the Rajya Sa,bha to the Constitution 
(Forty-fifth amendment) Bill, 1978 was adopted by Lok Sabha on Dec-
ember 6, 1978 and voting on the amendments was held over to the next 
day. On December 7, 1978, after the Question Hour, all the Rajya 
Sabha amendments to the Bill were put to vote separately one after an-
other. 

Calling Attention Notices: On November 20, 1978 the Speaker an-
nounced in the House that in pursuance of the decision taken by the Rules 
Committee at its sitting held on October 28, 1978, the following proce-
dure would thereafter be followed for dealing with Calling Attention 

naices: 
(i) All Calling Attention notices received in a week will be kept 

alive and placed before the Speaker from day to day along 
with notices received up to 10.00 hours on the day on which 
tbe notices are put up to the Speaker. 
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(u) On the last day of the ~  on which the House sits, the 
notices received upto 10.00 hours on that day will be con-
sidered by the ~  and all the notices which are not 
selected shall be deemed to have lapsed and no intimation 
about this will be given to the Members. 

(iii) Notices received after 10.00 hours on the last day of the week 
on which the House sits will be deemed to have .been received 
for the day on which next sitting of the House is to be 
held and these will be valid for the following week. 

In other respects the procedure announced by the Speaker on Decem-
ber 6, 1977· would continue to be followed. 

On December 21, 1978, a Calling Attention Notice regarding the 
hijacking of an Indian Airlines Boeing-737 on December 20, 1978, was 

admitted for the same day and fixed to be taken up at 14.00 hrs. When 
the item was reached, the House agreed that the Minister might only make 
a statement on the subject and that the Business Advisory Committee 
would allot time for discussing that matter. The ~  then made the 
statement suo motu and on the recommendation of the Business Advisory 
Committee.· which met on the same day, the House also sat on 
Saturday, the 23rd December, 1978 for a discussion under rule 193 on 
the aforesaid hijacking incident and the general climate of violence in the 

country. 

Member's pecuniary interest: On December' 12, 1978 the Chairman 
ruled that the Chair had to go by a Member'S statement about his alleged 
pecuniary interest in the matter under discussion. If the member denied 
any pecuniary interest in the matter under discussion, the Chair may 
allow him to speak thereon. The Chairman further observed that it was 
a well recognised position that a lawyer engaged by a client could not .be 
said to have direct or personal interest unless he had a pecuniary interest 
in the subject that was before a court of law. 

Validity of constitutional and legal provisions: On December 18, 
1,978, the Speaker observed that while he had to decide points of order on 
interpretation of the Rules, or provisions of the Constitution, any contro-
versy with regard to the validity of a provision in relation to a proposition 
before tbe House, was for 'the House and not for the Speaker to decide. 
If the matter was capable of a judicial decision, the judiciary had to decide 
it. The Speaker did not arrogate to himself the position of the House or 
eX the judiciary. 
---_ .. _---
·See J.P.I., January-March, 1978, pp. 76·77. 

"See Twenty-eight Report. 
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ANDHRA PRADESH LEGlSATIVE COUNCIL· 

LayiNB of papers on the Table: On August 24, 1.978 during the uro 
hour, a member, Shri K. L. Mahendra, requested the Chair to direct or 
advise the Government to place on the T$le of the House the corres-
pondence between the Prime Minister of India and the Chief Minister 01. 
Andhra Pradesh in regard to the grant of exemption from the operation 
of the provisions of the A,ndhra Pradesh Land Reforms (Ceiling OIl Agri-
cultural Holdings) Act, 1971 to certain lands held by the ChaUappaUi 
Sugars. His request was supported by another member, Shri K. Kesava 
Rao. 

In his ruling the Acting Chairman said that there was no specific 
provision in the Rules of Procedure and Conduct of Business in the 
Andhra Pradesh Legislative CoW1cil whidh empowered him to give a 
direction to the State Government either suo 'motu or on the request of 
any member to place the correspondence between the Prime Minister of 
India and the Chief Minister of the State on the Table of the House. The 
question whether the correspondence should be disclosed to the House or 
whether it should be withheld from it on the groUlfd of injury to public 
interest was one to be decided solely by the State Government. This was 
evident from the proviso to rule 303 which protects the documents from 
being laid on the Table of the House 00 the ground of injury to J)U!blic 
interest. In this context he referred to rule 48 which prohibted questions 
to Ministers in matters which were the subject matter of correspondence 
between the State Government and the Government of India. After re-
ferring to the Practice and Procedure of Parliament by Kaul and Shakdher 
and other treatises on the subject as well as to some precedents of similar 
nature, the Chair ruled that the present request of the members could not 
be complied with. 

Supplementary Questions: On August 14, 1978, during the supple-
mentaries on a Question (No. 4552) relating to exemption of sales tax on 
paddy damaged in the cyclone, a question arose whether supplementaries 
could Pc put on the points with which the Minister was not officially 
concerned. The Acting Chairman reserved his ruling on that day. Giving 
his ruling on September 20, 1978, he observed that Rule 53(2) of the 
Council Rules provided that any member when called by the Chairman 
may put a supplementary question for the purpose of further elucidating 
any matter of fact regarding which an answer had been given. It was 
thus clear that supplementary questions must arise out of main questions 
and further elucidation required must relate to a matter of fact regarding 
which an answer had been given . 

• Contributed by the Andhra Pradesh Legislative (Council) Secretariat. 
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As regards the general question raised by another member that when 
two or more Ministers were concerned with the subject matter of a Ques-
tion, then the Minister answering the Question should consult his colleagues 
and furnish full information, the Acting Chairman qbserved that when 
the question given notice of by a Member related to two or more Ministers 
it would not be admitted. The Office would inform the Member to recast 
his question suitably and give notice of two or more questions, each con-

cernmg only one Minister. It was true that the Ministers were expected 
to gather exhaustive information on the subject matter of the main ques-
tion but it was inconvenient to the Ministers if supplementary questions 

not related to the subject matter of the main question were asked. 

Adjournment motion: On September 30, 1978 the Acting Chairman 
disallowing and adjournment Motion given notice of by Shri K. Rosaiab and 
others regarding the alleged ill-treatment of the Members of the Legislative 
Council ,by officials, said that the Chief Minister had agreed to implement 
the decision of the Chair in regard to action to be taken against the erring 
Police Officer and that the Leader of the Opposition and the Leaders of 

other Parties had accepted the suggestion of the Chair. 

He had looked into the Report of the Second Secretary to the Gov-
ernment dated the 28th September, 1978 in regard to the incident in 
which the Police Officer was alleged to have misbehaved with a few Mem-
bers of the House. Having heard the Members about the happening on that 

day, a few yards away from the premises of the House and having regard 
to the Report of the Second Secretary, he directed, that "the Police Officer 
concerned shall tender unqualified apology to the concerned, in my cham-
bers, in my presence. I feel that no further action shall be taken against 

him." • 

GUJARAT LEGISLATIVE AsSEMBLY· 

Zero Hour: On August 22. 1978 a member raised a point of order 
which was disallowed ,by the Speaker saying that a notice of Half-an-Hour 
discussion on the same subject had been acbnitted. However, another 
member from the opposition tried to raise another point of order which 
was also not allowed. At this stage several members from the Opposition 
including the Leader of the Opposition, expressed their views about the 
scope of the point of order and suggested that the practice of Zero Hour 
which prevailed in Lok Sabha should also be introduced in the Assembly. 
The Speaker thereupon quoted Lok Sabha Bulletin dated the 24th April, 1978 
under which the members of Lok Sabha  were informed by the Speaker, 
Lok Sabha that under the Rules of Procedure and Conduct of ~  of 
Lok Sabha, there was no rule regarding Zero Hour. On another CJlCC8Sion 
on August 29, when the need to have a practice of Zero Hour was stressed 

------------------
·Contributed by the Gujarat Legislature Assembly Secretariat. 
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by the Leader of the Opposition, the Speaker pointed out that his letter 
in this regard had already been placed before the Rules Committee of the. 
House, for consideration. 

ORISSA LEGISLATIVE AsSEMBLY· 

Private Members' Business: According to the practice in the Assembly,. 
the time available on a day fixed for transaction of private members' busi-
ness-for both Bill and Resolutions-is equally divided, i.e. one-half for 
Bills and the other half for Resolutions. On August 13, 1978, when the 
time available for Bills was exhausted, the Chair adjourned the discussion 
on the Bill then before the House and allowed the Resolutions on the 
Order Paper to be moved. Some members pointed out that it was ~  
to adjourn the discussion in mid-way to make room for the resoJutlons. 
The Chair, however, upheld the practice 'followed in the House and took 
up the Resolutions on the Order Paper. 

List of ~  The Rules of Procedlll'e of the House provide that the 
resolution which has been moved and is pending from the previous Session, 
shall be carried over to the next Session and shall be put down in the Order 
Paper as the first item, provided that the member-in-charge gives notice to 
proceed further with the business. A resolution was so pending from the 
last Session and was not put down in the agenda on September 13, 1978 
since the member-in-charge did not give the required notice in time and 
gave the notice on September, 13, itself. Some members submitted in the 
House that the notice may be entertained and the pending resolution may 
be taken up as the first item. The Chair observed that he had no objection 
if the House agreed. Since some members raised objection to the taking 
up of the pending resolution, the Chairman allowed the resolution already in 
the Order Paper to be moved. 

UTTAR PRADESH LEGISLATIVE ASSEMBLY" 

Raising matters of public importance-new Directions by Speaker: 
Before the constitution of the Seventh Uttar Pradesh Legislative Assembly, 
the Members used to raise just after the Question Hour, without prior 
notice, matters of public importance, which often created disorder in the 
House. The Speaker was left with little time to select important matters out 
of them and permit them to be raised in the House. The Speaker of the 
present House has, therefore, issued Directions under rule 313 read with 
rule 301 of the Rules of Procedure and Conduct of Business in Uttar. Pradesh 
Legislative Assembly, 1958. These Directions are contained in a new 
chapter 2A which has sinoe been added to the 'Adhyaksha Dwara Jari Kiya 
Gaye Parkriya Sambandhi Karan (Directions by the Speaker) (Fourth 
Edition) and are as follows: 

"Chapter 2A. Notices under Rule 301 

9A. Maximum number of notices to be given under Rule 301 : 
unless the Speaker decides otherwise, out of the notices received 

• Contributed by the Orissa LegislatiVe Assembly Secretariat. 

··Constituted by t:'le Uttar Pradesh Legislative Assembly Secretariat, 
Original in Hindi. 
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under Rule 301, only such five notices will be taken up in a 
sitting as fulfil the conditions of admissibility under Karan 
(Direction) No. 9B. 

9B. Condition of Admissibility: Under Rule 301 only those notices 
which fulfil the following conditions, will be admissible: 
( 1) The matter should be of urgent public importance and of 

recent occurrence. 
(2) The matter should be such as has not been raised already 

in the form of a question, notice of Calling Attention, 
Short Duration discussion on matter of urgent public 
importance, Motion, Resolution etc., and should be of such 

an urgent nature that it is not possible to give notice 
thereof under these rules. 

(3) The matter should be definite and it should not contain 
any argument etc. insinuations or allegations against any-
body. 

( 4) The matter should be such as is not pending before any 
statutory tribunal or statutory authority performing any 
judicial or quasi-judicial functions or any Commission or 
court of inquiry appointed to enquire into, or investigate 
any matter, but may refer to matters connected with pro-
cedure or subject or stage of enquiry, provided it is not 
likely to prejudice the consideration of the matt,er by the 
tribunal, statutory allthority or commission or court of 
inquiry. 

(5) The notice should 00 precise and brief. It will not be 
admissible if it exceeds one page. 

9 C. Notice: Under Rule 301, the notices can be given one hour 
before the sitting of the House commences or within half-an-
hour alter the adjournment of the sitting. 

9 D. Time for taking up the notices in the House: The notices 
admissible under Rule 301, may, with the permission of the 
Speaker, be brought to the notice of the House after the Ques-
tion Hour and before the normal business is taken up. 

9 E. Procedure regarding reply by the Minister to the notices ad-
missible under Rule 30] : No Minister is bound to give reply 
in the House to the notices given, but if the Minister concerned 
wants, he can give reply in the House too. The Minis!er 
concerned, however, will give reply in respect of such notice 
to the Member concerned under his signature within one 
week after getting the matter investigated and if it is n?t 
possible to supply the information within seven days, he wIll 
send an interim reply to the Member concerned about the 
action being taken." 

Quorum in Sub-Committees/Study Groups: The. Speaker has also 
issued Directions under Rule 313 of the Rules of Prooedures and Conduct 
of Business in U.P. Legislative Assembly, 1958, laying down the procedure 
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and quorum etc. for the ~  and Study Groups of Com-
mittees of the House which have been inserted as a new para S9A after 
Para-59 in Chapter 7 on "Parliamentary Committees" which reads as 
follows: 

"59-A. Procedure regarding Sub-Committees and Study Groups-

(A) H a Sub-Committee of any committee is constituted, each 
such Sub-Committee will follow the same procedure as 
that of the committee and the quorum for the Sub-Com-
mittee will be one-third of the total number of members 
of the Sub-Committee. 

(B) H any Study Group is appointed by any Committee, it will 
be essential for that Study Gt-oup to transact its bU$iness 
only when one-third of the total number of Members of 
such a Group are present but there will be no formal 
meeting of such a Group, nor any decisions will be taken 
in it nor any evidence will. be recorded therein." 

Censure motion against individual Minister : On August 30, 1978, 
raising a point of order on a censure motion against Shri Satya Deo Tri-
pathi, Minister of Statt\ Shri Shatrudh Prakash referred to article 164(2) 
of the Constitution of India and rule 275 of the Rules o'f Procedure and 
Conduct of Business in Uttar Pradesh Legislative Assembly and rulings 
from the Chair of the Uttar Pradesh Legislative Assembly and said that the 
Council 01 Ministers had joint responsibility. Therefore, at censure motion 
or a No-confidence motion against an individual member of the Council of 
Ministers could not be moved. The Speaker referring to page 658 of the 
Pract;ce and Procedure of Parliament by Kaul and Shakdher (Hindi edition) 
and rule 104 and 105 of the Rules of Procedure and Conduct of Business 
of the House disallowed the objection and observed that the motion was 
admissible under rule 105. It was thus admitted as a No-day-yet-named 
motion. He further said that the matter had been considered by the Busi-
ness Advisory Committee which had allotted time for discussion thereon. 
The recommendation of the Committee had been approved by the House and 
Shri Shatrudh Prakash had not raised any objection about its admissibility 
at that time. 
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P ARLlAMENT ARY AND CONSTITUTIONAL DEVELOPMENTS 

(October 1, 1978 to December 31, 1978) 

DEVELOPMENTS AT THE CENTRE 

INDlA 

Supreme Court opinion on Presidential reference: Giving its advisory 
opinion on a Presidential reference under Article 143 of the Constitution, 
.a soven-jlJd&e beDCh of the Supreme Court unanimously held on December 
1 that Parliament bad the legislative competence to create special courts for 
the speedy trial of offences committed during the emergency by persons 
'Who held high public or political offices in India and to provide for an 
.appeal to the Supreme Coun against any judgement arising thereof. 

The Court further held by a 6-1 majoriD' that the Private Member's 
Bill to set QP special courts for emerJCncy oftenoes would be valid if three 
procedural changes were made in it. These changes would ensure, first, 
"that only sitting-and not retired-High Court judges would be appointed 
to the special courts; second, that such appointments would be made with 
"'the concurrence of"-and not simply "in consultation with"-the Cbief 
Justice; and, third, that the accused would be able to apply to the Supreme 
Coon for a transfer of his case from one special court to another. 

In a separate judgement, Justice P.N. Shinghal agreed that Parliament 
'Was competent to create special courts but declared invalid the provision 
under which the Government can through a declaration order trial of 
emergency personalities by special courts. He said that the Bill enabled 
the Central Goycmment to decide which of its nominated judges "shall 
1ry which accused or, in other words, which of the accused will be tried 
by which of its nominated judges." Such a procedure could not be "fair 
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just and reasonable" within the meaning of Article 21 and would amount .0 serious transgression on the independence of the judiciary.' 
AROUND THE STATES 

BlHAll 

Exit of Minister : Shri Sukhdeo Shukla, Minister o'f State for Rural 
"Development, ceased to be a member of the Council of Ministers on 
:November 6, following expiry of his tenure as Minister, without being a 
-member of either House of the State Legislature.2 

Bye-election: In the bye-election to the Lok Sabha held on November 
"26, Shri Ajit Kumar Mehta of the Janata Party was l ~ elected from 
the Samastipur Parliamentary constituency, defeating Shrimati Tarkesh .. 
'wari Sinha of the Congress (I) . :I 

Resignation by Minister: On November 29, Shri ~ ~ Prasad, Mi-
-nister of State for Public Health, Engineering and Planning tendered his 
resignation from the Ministry. 4 

HARYANA 

Reshuffle of portfolios: On November II, the State Governor on the 
~  of the Chief Minister, Shri Devi Lal, reshuftled the portfolios of five 
'of his Ministers and reallocated them as follows: 

Shri Lachhman Singh: Public Works Department (Border and ~  

Architectu,re, PWD (Pu,blic Health), Labour and ~  and Health 
(Ayurved(l); Shri "ira Nand Arya: Education, Languages. Archaeology, 
Sports and Technical Education; Shri Bhajan La1: DeveloPment cWJ Pan-
'chayats, Cooperation, Dairy l ~  Animal HU$.bq.ndry, 'Forests,' 

Sh.ri Meha, Singh Rathi: lails and Cu!:tural Affairs; and Shri Sher Singh: 
.Excise and Taxation, Administration of lus(lce. 

JAMMU & KASHMIR 

New Political Party: Mirza Afzal Beg, who resigned as Deputy Chief 
Minister on September 25, announced the f"rmatian of a new Political 
~  Inquilabi National Conferel1ce--on October 26.8 " 

4. ~  ~  December 2; free ~ ~~  Decerpber 2; Patriot, 
~  and National Herald" Decernber2, 1978; . 

0. Hindustan Times, November 7, "1978. '. 

3. The Statesman, November 30, 1978. , 

4. The Statesman, December 1, 1978. 

II. The Tribune, November 22, 1978. 

'. Indian Ezpres., October 27, 1978. 
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KARNATAKA 

Bye election: In the by election from Chickmagalur Parliamentary· 
constituency held on November S, former Prime Minister, Shrimati Indira 
Gandhi of the Congress (I) was returned to Lok Sabha, defeating her nea-
rest rival Shri Virendra PatD of the Janata Party. T 

KERAU 

New Minister : On October 4, Shri C. H. Mohammad Koya of Muslim· 
League was sworn in as Minister to fill the vacancy caused by the resigna-
tion, on October 3, of Shri U. A. Beeran, Education Minister.s 

Resignation by Chief Minister : On October 27, Shri A. K. Antony, 
Chief Minister, heading the six-party coalition Ministry, tendered his 
resignation to the State Governor, Shrimati Jyoti Venkatachelum.9 

New Ministry :  A new 13-member  United Front Ministry headed by 
Shri P.K. Vasudevan Nair was sworn in on October 29. The &l1ocationl 
of portfolios was as follows: 

. Shri P. K. Vasudevan Nair, Chief Minister: General Administration,. 
All India Services, Planning, Industries and Commerce, Coir and Handloom· 
and Electricity; Shri K. Ayukaderkutty Naha; Panchayats, Corporations 
and Municipalities, Fisheries and Public Health Engineering,' Shri ;Baby 
John : !Land Revenue and Corporation; Shri Damodaran Kallassery: 
Harijan Welfare, Devashrams and Community Development,' Shri J. Chit-
taranjan: Health and Ayurvedt4· Shri S. Vardarajan Nair: Finance, In-
formation and Publicity: Shri T. S. John Food  and Civil Supplies, Reha-· 
bilitation, Posts and Telegraphs, Railways and Registration,' Shri K. Kun-
hambu : Forests,' Shri K. M. Mani : Home, Administration of Civil antI 
Criminal justice, lails and Ports; Shri C. H. Mohammed Koya: Educa-
tion, Wakf, Haj pilgrimage, Social Welfare (ExclusiTlg Harijan Welfare) 
and Tourism; Shri K. Narayana Kurup : Transport and Communications, 
(excu1tJing PiT and Railways), Excise and Printing and Stationery,· Qui 
M. K. Raghavan : Labour, Employment and Training, House, Irrigation 
Anti-Sea ,Erosion, Inter-State River Waters, Law and ~ l  Shri 
K. Pankajakshan : Public Works and Sports; ·Shri It. L. Jacob Agricul-
ture, Animal Husbandry and Dairy Development.1I 

T. Patriot, November 8, 1978. 

8. Patriot, October 5, 1978. 

'. Statesman, October 28, 1978. 
so, Patriot, October 30, 1978. 
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MAHARAsHTllA 

New Presiding Officer: On December 1, Shri A. G. Pawar of the Re-
!publican Party of India (Kamble Group) was elected Deputy Chairman of 

Itbe Legislative Council.l1 

MANIPUR 

New Minisiers: Shri Chandramani and Shri Hakholal '!1?0ngjom were 
tiworn in by the Governor, Shri L. P. Singh as the new MlD.lsters of State 
':On October 22. ':: 

PUNJAB 

Dismissal oj Minister: On October 12, Shri sukhjinder Singh, Educa-
:tion Minister was dismissed from the State Ministry by the Governor, on 
:the advice otthe Chief Minister.':' 

RAJASTHAN 

Expamio17 oj Ministry: Four new Cabinet Ministers and two Ministers 
<>f State were sworn in by the Governor, Shri Raghukul Tilak on Novem-
:ber S, raising the strength of the Ministry from 15 to 21. The allocation 
.of portfolios to the new Ministers was as follows: 

Cabinet Ministers: Shri Kalyan Singh Kalvi: Agriculture, Animal 
Husbandry and Dairies; Dr. Hari Singh: Public Health, Engi· 
neering Department, Transport and Ground Waler Resources,· 
Shn Birad Mal S:nghvi: Food and Civil Supplies. Low and 
l ~  Shri Manek Chand Surane: P[Clnlllllg, Economics 
and Statistics. 

l ~ of State: Shri Hari Singh Yadav: Forest (independent 
c/u,il'ge) and Agricu[tuTt'; Shri Bhairav Lal Kalabadal: Ayur-
veda (independent charge), Local-Self Government and Town 
Plmllling." 

UTTAR PRADESH 

Recognitiun of Leader of Oppos; ion: As a result of increase in the 
·strength of the Congress (I) in the Legisla.ive Assemblv (0 43 in a House 
.of 426. Shri N. D. Tiwari of the Congress(l) was restored to the status 
-of the Leader cf the Opposition on O.-:tober 13.';; 

l By(!-electiun: In the l ~ ~ from Fatehpur Parliam\!Dtarv C(;nsti-
~ tuency held on December 3, Shn Llaquat Hussain of the Jaorlta Party was 
: .declared elected to Lok Sabha 00 December 6. defeating Shri Prem Datt 
:: ~  of the Congress(l).'8 

---
". Statesman, December 2, 1978. 

12. Indian Express, October 23, 1978. 

'8. Times of India, October 13, 1978. 

------.. -----

'4. Statesman, November 6, and Patriot, November 9, 1978. 
15. Times Of India, October 14, 1978. 

<>0. Indian Express, December 6, 1978. 
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UNION "rERRI1'ORIES 

ARUNACHAL PIlADESH 

•.. 

New Governor: On November 30, Shri R. N. Haldipur was appointect. 
by the President Shri N. Sanjiva Reddy as the new Lt. Governor of the. 
Union territory." 

MIZOllAM 

President's rule: By a notification issued qn November 11, ~  
Shri N. Sanjiva Reddy placed the Uoion Territory under President's rule 
and dissolved its Assembly bringing to an end the 163-day old Ministry of 
Shri Theophunga Sailo.'8 

PONDlCHE1l1lY 

Resignations by Deputy Speaker and Home Minister: Shri S. Palanina-
than, Deputy Speaker and Shri D. Ramachandran, Hom" Minister tender· 
ed resignations from their posts on October 3 and 26 respectively.'9 

President's "ule: On November 12, President Shri N. Sanjiva Reddy 
signed an order dismissing the AIADMK Ministry headed by Shri S. 
Ramaswamy, dissolving the State Assembly and placing the Union Terri-
tory under President's rule.20 

DEVELOPMENTS ABROAD 

ALGERIA 

Death oj President: Colonel Houari Boumedienne, President of Alge-. 
ria since 1965, died on December 27 after 40 days in coma.21 

ANGOLA 

Dismissal of P.M. and others: On December 11, the Angolan Presi-
dent, Mr. Agostinho Neto formally dismissed Prime Mini!otet Lope Do· 
Nascimento, three Deputy Premiers, the Minister of Works and Housing 
and the Minister and Vice·Minister for Internal CommtH"Ce.22 

BELGIUM 

Ntw Prime Minister: On October 20, Mr. Paul Vanden, Defence Min-. 
ister bec.ame thc new Prime Minister of the country, in ')uccession to Mr .. 
Leo Tindemans.23 

Dissolution of P",.Uament: The Belgium Parliament dissolved itself on 
November 14, pending fresh elections to be held in Decembel'.2' 

1 T. Statesman, December 1, 1978. 

18. Information supplied by the State Legislative Secretariat. 

19. National Herald, October 4 and Hindustan Times, October 27, 1978.. 

20. Amrit Bazar Patrika, November 12, 1978. 

2'. National Herald, December 28, 1978. 

22. The Tribune. December 3, 1978. 

23. Sunday Standard (Bombay), October 1978. 

24. Times of India, November 25, 1978. 



BOLIVIA 

Military COIIP: In a bloodless coup on November 24, the Inned forces 
led by General David Padilla Arancibia overthrew the GovermneDt C?f 
President Juan Pereda and pledged to return the country to democratic 
rule within a year. 211 

BRAZIL 

New President: On October 15, General Joao Baptista de Figueiredo 
was elected as President of Brazil. 211 

CHINA 

New Deputy Prime Minister: In a Cabinet reshuffie announced on 
December 26, Mr. Wang Jen-chung was named as the new Deputy Pre-
mier of the country. 2' 

EGYPT 

Govemment Reshuffle: On October 3, President Mr. Anwar Sadat re-
moved the War Minister, Mr. Mohammad Abdel Ghani Gomassi and the 
Chief of the Staff, General Mohammad Ali Fahmi from their posts and 
appointed them as Military Advisers.28 

New Opposition Party: A new opposition party namely, Socialist La-
bour Party led by Mr. Ibrahim Shukri and officially approved and ~
aged by President Anwar Sadat himself to provide 'loyal and constructive' 
opposition was launched on November 23.29 

IRAN 

New Prime Minister: On November 6, the Shah of Iran appointed 
General Gholamreza Azhari, chief of the Armed Forces, as the new Prime 
Minister in place of Mr. Jaafar Sharif Emami who resigned on Novem-
ber S.80 

JAPAN 

New Prime Minister: Following the defeat of Prime Minister Mr. 
Takeo Fukuda in the elections, Mr. Masayoshi Obira was l ~  as 
the new Prime Minister of Japan on December 7 by both the Houses of 
~  .Eiet (Parliament) by a majority vote.a'  ' 

25. Hindustan Times, November 25, 19'18. 

28. Times of India, October 16, 19'18. 

27. ~ ' Herald, December 2'1, 19'78. 

,2'.1. Nationa' Herald, October 3, 19'18. 

29. Times Of India, November 25, 19'18. 

80. Hindustan Times, November 7, 1978. 

11. National Herald, November 28 and Times of India, December 8, 19'18. 
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KENYA 

New President: Mr. Daniel Arap Moi was declared on October 10, as 
the second President of Kenya since independence, in succession to Mr. 
JOIOO Kenyatta.82 

NEPAL 

Resignation by six Ministers: Six out of 25-Members of the Nepali 
Council of Ministers tendered resignations from their posts on November 
26. Three Olore Ministers submitted their resignations to King Birendra 
through Prime Minister Mr. Kirti Nidhi Bista on December 10.33 

NEW ZEALAND 

General Election: In the General Election held on November 25, the 
ruling National Party of Prime Minister, Mr. Robert Muldoon was return-
ed to power with a greatly reduced majority.s4 

New Cabinet: Prime Minister, Mr. Robert Muldoon announced on 
December 13 his new 19-member Cabinet following general election held 
in November, which saw his parliamentary majority slashed by two-third 
to only seven seats.311 

PANAMA 
New P,esidenl: On October 12, Mr. Aristides Royo was elected as the 

new President of the Republic by the National Assembly. 88 

SoUTH AFRICA 

New President: Mr. John Vorster, former Prime Minister, was sworn 
in as President of South Africa on October 10.87 

SoUTH KOREA 
General Election: In a general election held on December 12 to elect 

two-thirds of the 231-member National Assembly, President Park Chung 
Hec's ruling Democratic Republican Party won 67 seats against major op-
position Party's 6l.B8 

TURKEY 
Declaration of Martial Law: The Government announced on Decem-

ber 26 the proclamation of Martial Law in Ankara, Istanbul and 11 other 
eastern Turkish towns to halt widespread political and religious distur-
bances.8D .-----------

82. Time. of India, October II, 1978. 
88. Hindustan Times, November 11; Times Of India, November 27; and 

Patriot, December 12, 1978. 
84. Statesman (Calcutta), November 26, 1978. 
81S. Statesman, December 15, 1978. 
8e. Time. of India, October 13, 1978. 
17. Time. Of India, October, 11, 1978. 
Ie. Patriot, December 14, 1978 . 
... NationAl! Herald, December 27, 1978. 
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U.S.S.R. 

New Deputy Prime Minister: On December 5, Mr. Tikon Kisselev was 
nOlDinated a Vice-Premier of the Soviet Union replacing Mr. Kiril Mazurov, 
-who wa4! relieved of his duties on December 1. to 

ZAMBIA 

Re-election of President: On December 15, President Kenneth Kaunda 
was re-eJected as President of the country receiving 618,094 'Yes' votes 
as against 144,155 'no' votes with the results in 40 Constituencies still to 
be announced. U 

~

.0. National Herald (Lucknow>, December 3; and Time. of India, Decem-
ber 6, 1978. 

41• Time. of India, December 18, 1978. 
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[The Constitution (Forty-fifth Amendment) Bill, 1978 was introduced' 
in the·Lok Sabha on May IS, 1978 and was discussed by the House from. 
August 7 to 11, and from August 21 to 23, 1978 and was passed by it 
with the requisite majority in accordance with the provisions of article 368 
of the Constitution on August 23, 1978. The Bill as passed by Lok Sabha 
was discussed by the Rajya Sabha from August 28 to 31, 1978. The 
Bill was passed by the Rajya Sabha with certain amendments on August 
31, 1978 with the requisite majority. The Bill as amended by the Rajya 
Sabha was considered and discussed by the Lok Sabha on December 6 
and 7, 1978 and was passed on December 7, 1978. We reproduce below 
the Bill as passed by the two Houses of Parliament. When assented to· 
by the President, it will be called the Constitution (Forty-fourth Amend-
ment) Act, 1978. 

-Editor] 

THE CONSTITUTION (FORTY-FIFTH AMENDMENT) BILL, 1978 ~ 

(As PASSED BY THE HOUSES OF PARLIAMENT) 

A Bill further to amend the Constitution of India. 

Be it enacted by Parliament in the Twenty-ninth Year of the Republic . 
of India all follows:-

1. Short title and commencement: (1) This Act may be called the . 
Constitution <Forty-fifth Amandment.) Act, 197·8. 
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(2) It shall come into ~ on such date as the Central Government 
may, by notification in the Official Gazette, appoint aDd different datel. 
may be appointed for different provisions of this Act. 

2. Amendment 01 artiCle 19:-1n article 19 of the Constitution,-

(a) in clause (1 ),-

(i) in sub-clause (e), the word "and" shall be inserted at the 
end; 

(ii) sub-clause (f) sall be omitted; 

(b) in clause (5), for the words, brackets and letters "sub-clauses. 
(d), (e) and (f)", the words, brackets and letters "sub-clauses, 
( d) and ( e) ., shall be substituted. 

3. Amendment 01 artiCle 22:-1n article 22 of  the Constitution,-

(a) for clause (4), the following clause shall be substituted, 
namely:-

'(4) No law providing for preventive detention shall authorise 
the detention of a person for a longer period than two months. 
unless an Advisory Board constituted in accordance with the 
recommendations of the Chief Justice of the appropriate 
High Court has reported before the expiration of the said 
period of two months that there is in its opinion sufficient 
cause for such detention: 

Provided that an Advisory Board shall consist of a Chairman and 
not less than two other members, and the Chairman shall be 
a serving Judge of the appropriate High Court and the other·· 
members shall be serving or retired Judges of any High 
Court: 

Provided further that nothing in this clause shall authorise the· 
detention of any person beyond the maximum period pres-. 
cribed by any law made by Parliament under sub-clause (a) 
of clause (7). 

Explanation.-In this clause, "appropriate High Court" means,-

(i) in the case of the detention of a person in pursuance of an. 
order of detention made by the Government of India or· 
an officer or authority subordinate to that Government, the 
High Court for the Union territory of Delhi; 

(ii) in the case of the detention of a person in pursuance of an· 
order of detention made by the Government of any State· 
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(other than a Union territory), the High Court for that 
State; and 

(iii) in the case of the detention of a person in pursuance of an 
order of detention made by the administrator of a Union 
territory or an officer or authority subordinate to such ad-
ministrator, such High Court as may be specified by or 
under any law made by Parliament in this behalf.'; 

(b) in clause (7),-

(i) sub-clause (a) shall be omitted; 

(ii) sub-clause (b) shall be ~l  as sub-clause (a); and 

(iii) sub-clause (c) shall be re-Iettered as sub-clause (b) and 
in the sub-clause as so re-lettered, for the words, brackets, 
letter and figure "sub-clause (a) of clause (4)". the  word, 
brackets and figure "claUSe (4)" shall be substituted. 

4. Amendment of article 30.-ln article 30 of the Constitution, after 
.:.Clause (1), the following clause shall be inserted, namely:-

"(tA) In making any law providing for the compulsory acquisition 
of any property of an educational institution established and 
administered by a minority, referred to in clause (1), the State 
shall ensure that the amount fixed by or determined under such 
law for the acquisition of such property is such as would not 
restrict or abrogate the right guaranteed under that clause.". 

5. Omission of heading after article 30.-The sub-heading "Right to 
rProperty" occurring after article 30 of the Constitution shall be omitted. 

6. Omission of article 31.-Article 31 of the Constitution shall be omit-
. ted. 

7. Amendment of article 31A.-In article 31A of the Constitution, in 
-clause (I), for the words and figures "article 14, article 19 Or artiCle 31", 
the words and figures "article 14 or article 19" shall be substituted. 

8. Amendment of article 31C.-In article 31C of the Constitution, for the 
-words and figures "article 14, article 19 or article 31", the words and figures 
-"article 14 or article 19" shall be substituted. 

9. Amendment of article 38.-Article 38 of the Constitution shaH be 
-renumbered as clause (I) thereof and after the clause as so renumbered, 
Tthe following clause shall be inserted, namely:-

"(2) The State shal1, in particular, strive to minimise the inequali-
ties in income, and endeavour to eliminate inequalities in status, 
facilities and opportunities, not only amongst individuals but 
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also amongst groups of people residing in different areas or en- . 
gaged in different vocations. " . 

10. Substitution of new article for article 7I.-For article 71 of the· 
Constitution, the following article shall be substituted, namely:-

"71. Matters relating to, or connected with, the election of a Presi- . 
dent or Vice.President.-( 1) All doubts and disputes arising. 
out of or in connection with the election of a President or Vice-
President shall be inquired into and decided by the Supreme' 
Court whose decision shall be final. 

(2) If the election of a person as President or Vice-President is· 
declared void by the Supreme Court, acts done by him in the 
exercise and performance of the powers and duties of the office 
ot President or Vice-President, as the caSe may be, on or before· 
the date of the decision of the Supreme Court shall not be· 
invalidated by reason of that declaration. 

(3) Subject to the provisions of this Constitution, Parliament may· 
by law regulate any matter relating to or connected with the· 
election of a President or Vice-President. 

(4) The election of a person as President or Vice-President shall· 
not be called in question on the ground of the existence of any 
vacancy for whatever reason among the members of the elec-
toral college electing him.". 

11. Amendment of article 74.-ln article 74 of the Constitution, in· 
clause (1), the following proviso shall be inserted at the end, namely:-

"Provided that the President may require the Council of Ministers· 
to reconsider such advice, either generally or otherwise, and· 
the President shall act in accordance with the advice tendered! 
after such reconsideration." 

] 2. A mendment of article 77 .-In article 77 of the Constitution, clause 
(4) shall be omitted. 

13. Amendment of article 83.-0) In article 83 of the Constitution, in 
clause (2), for the words "six years" in both the places where they occur, 
the words "five years" shan be substituted. 

(2) The amendments made by sub-section (1) to clause (2) of article 
83 shall apply also to the House of the People in existence on the date of 
coming into force o'f this section without prejudice to the power of Parlia-
ment with respect to the extension of the duration of that House under thet 
proviso to that clause. 
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14. Substitution 0/ new article /01' article l03.-For article 103 01 the 
"Constitution, the following article shall be substituted, namely:-

"103. Decision on questions as to disqualifications 0/ members.-
(1) H any question arises as to whether a member of either 
House of Parliament has become subject to any of the disquali-
fications mentioned in clause (1) of article 102, the question 
shall be referred for the decision of the President and his deci-
sion shall be final. 

(2) Before giving any decision on any such question, the Presi-
dent shall obtain the opinion of the Election Commission and 
shall act according to such opinion.". 

15. Amendment 0/ article 105.-ln article 105 of the Constitution, in 
'cla.use (3), lor the words "shall 00 those of the House of Commons of 
the Parliament of the United Kingdom, and of its members and committees, 
'at the commencement of this Constitution", the words, figures and brackets 
"shall be those of that House and of its members and committees immediate-
ly before the coming into force of section 15 of the Constitution (Forty-
fourth Amendment) Act, 1978" shall be substituted. 

16. Amendment of article 123.-ln article 123 of the Constitution. 
'''clause (4) shan 00 omitted. 

17. Amendment of article 132.-In article 132 of the Constitution,-

(a) in clause (1), for the words "if the High Court certifies", the 
words, figures and letter "it the High Court certifies under article 
134A" shall be substituted; 

(b) clause (2) shall be omitted; 

(c) in clause (3), the words "or such leave is granted," and the 
words "and, with the leave of the Supreme Court, on any other 
groun.d" shall be omitted. 

18. Amendment of article 133.-ln article 133 of the Constitution, in 
. clause (1), for the words "if the High Court certifies-", the words, figures 
and letter "if the High Court certifies under article 134A-" shall be subs-
-tituted. 

19. Amendment of article 134.-ln article 134 of the Constitution, in 
'sub-clause (c) of clause (1), for the word "certifies", the words, figlJres and 
~  "Certifies under article 134A" Iba1l be substituted:-

20. Inser"!on of new article 134A.-After article 134 of the Consti-
~  the following article shall be inserted, namely:-

~  for apPeal to the Supr:eme Court. Every High 
'Court, passing or making a jUdgement, decree, final order ,or 

.. .' .... . 
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sentence, referred to in clause (1) 01 article 132 or clause (1) 
of article 133, or clause (1) of article 134,-

(a) may, if it deems fit to do, on its own motion; and 

(b) shall, if an oral application is made, by or on behalf of 
the party aggrieved, immediately after the passing or making 
of such judgement, decree, final order or sentence, 

determine, as soon as may be after such passing or making, the 
question whether a certificate of the nature referred to in clause 
(1) of article 132, or clause (1) of article 133 or, as the case 
may be, sub-clause (c) of clause (1) of article 134, may be 
given in respect 01 that case." 

21. Amendment 01 article 139A.-ln article 139A of the Constitution, 
;for clause (1), the foI1cming clause shall be substituted, namely:-

"(1) Where ~  involving the same or substantially the same 
questions of law are pending before the Supreme Court and one 
or more High Courts or before two or more High Courts and 
the Supreme Court is satisfied on its own motion or on an 
application made by the Attorney-Genecal of India or by a 
party to any such case that such questions are substantial ques-
tions of general importance, the Supreme Coun may withdraw 
the case or cases pending before the High Court or the High 
Courts aDd dispose of all the ~  itself: 

~ that the Supreme Court may after detennining the said 
questions of law return any case so withdrawn together with 
a copy of its judgement on such questions to ~  High Court 
'from which the case has been withdrawn, and the High Court 
shall on receipt thereof, proceed to dispose of tbe case in con-
formity with such judgement". 

22. Amendment 01 article 150.-ln article 150 of the Constitution, (or 
-the WOlds "after conAlkation with", the words "on the advice of" shall ~ 
:S\lbstituted. 

23. Amendment of mticle 166.-ln article 166 of tJte Constitution, 
clause (4) s'halt be omitted. 

24. Amendment 01 tuticle 172.-( 1) In article 172 of the Constitution, 
m clause (1), for the words "six years" in beth the ~  where they 
-occur, the words "five yean" shall be subsdtllted. 
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(2) The amendments made by sub-section (1) to clause (1) of article· 
172-

(a) shall not apply to any existing State l l ~ Assembly the 
period of existence whereof as computed frOID the date appoint-

ed for its first meeting to the date of coming into force of this· 
section (both dates inclusive) is ~ than four years and 
eight months but every such Assembly shall, unless sooner· 

dissolved, stand dissolved on the expiry of-

(i) a period of four months from the date of coming into force 
of this section; or 

(li) a period of six years from the date ap[lointed for its first 
meeting, 

whichever period expires earlier; 

(b) shall apply to every other existing State Legislative Assembly 
without prejudice to the power of Parliament with respect to' 
the extension of duration of such Assembly under the proviso 
to the said clause (1). 

Explanation I.-In its application to the Legislative Assembly of 
the State of Sikkim referred to in clause (b) of article 371F 
of the Constitution, this sub-section shall have effect as if-

(i) the date appointed for the first meeting of that Assembly 
were the 26th day of April, 1975; and 

(ij) the references in cbluse (a) of this sub-section to "four 
years and eight months" and "six years" were references to 
"three years and eight months" and "five years" respectively. 

Explanation 11.-In this sub-section, "existing State Legislative 
Assembly" means the Legislative Assembly of a State in exis-
·tence on the date of coming into force of this section. 

25. Substitution of new lII'ticle for l l ~ ~  article 192 of the. 
Constitution, the following article shall ~  substituted, namely:-

"192. Decision on questions as to disqualifications of membos.-
(1) If any question arises cB to whether a member ~ n House 
of the Legislature of a State has become subject to any of 
the disqualifications ~ ll in cleu!'e (1) oT article 19 J, the 
question shall be referred for the decision of the Governor anJ. 

his decision shall be final. 

(2) Before giving any decisi'Jn on any su·;:h question, the Gov-
ernor shall obtain the opinion of the Election Commission anft 
shall act according to such ori ,1i"n. ,. 



Documents 0/ Conatitutional and Parliamentary Interest 77 

26. 'Amendment of article 194.-ln article 194 of the Constitution, in 
clause (3), for ~ words "shall be those of the House of Commons of the 
Parliament of the United Kingdom, and of its members and committees, 
at the commencement of this Constitution", the words. figures and brackets 
"shall be those of that House and of its members and committees immedia-
.ely before the coming into (orce of section 26 of the Constitution (Forty-
fourth Amendment) Act, 1978" shall be substituted. 

27. '.Amendment of article 213,-In article 213 of the Constitutior., 
cl:lUse (4) !:hall be ommitted. 

28. Amendment oj article 217.-ln article 217 of the Constitution, in 
cJause (2),-

(a) in sub-clause (b), the word "or" occurring at the end shall be 
omitted: 

(b) sub-clause (c) shall be omitted; 

(c) in the Explanation, clause (a) shall be  re-Iettered as clause (aa) 
and before clause (aa) as so ~l  the following clause 
shall be inserted, namely:-

"( a) in computing the period during which a person has held 
judicial office in the territory of India, there shall be in-
cluded any period, after he has held any judiciaL office, dur-
ing which the person has been an· advocate of a High Court 
or has held the office of a member of a tribunal or any post, 
under the Union or a State, requiring special knowledge of 
law;". 

29. Amendment of article 225.-ln article 225 of the Constitution the 
following proviso shall be inserted at the end, namely:- ' 

"Provided that any restriction to which the exercise of original 
jurisdiction by any of the High Courts with respect to any 
matter concerning the revenue Or concerning any act ordered 
or done in the collection thereat was subject immediately 
before the commencement of this Constitution shall no longer 
apply to the exercise of such jurisdiction.". 

30. Amendment of article 226.-In article 226 of the Constitution,-

(a) in clause (1), for the portion beginning with the words "writs 
in the nature of habeas corpus, mandamus, prohibition, quo-
wa"anto and certiorari, or any of them" and ending with the 
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words "such illegality has resulted in substantial failure of 
justice.", the following shall be substituted, namely:-

"writs in the nature of habeas corpus, mandamus, prohibition, 
'quo warrmuo and certiorari, or any of them, for the enforce-
. ment of any of the rights conferred by Part III and for any 

other purpose."; 

(b) for clauses (3), (4). (5). and (6), the Yollowing clause shall 
be substitu.ted, namely:-

"(3) Where any party against whom an interim order, whether 
by way of injunction or stay or in any other manner, is 
made on, or in any proceedings relating to, a petition under 
clause (1), without-

(a) furnishing to such party copies of such petition and all 
documents in support of the plea for such interim order; 
and 

(b) giving such party an opportunity of being heard, 

makes an application to the High Court for the vacation of 
such order and furnishes a copy of such application to the 
party in whose favour such order has been made or the 
counsel of such party, the High Court shall dispose of the 
application within a period of two weeks from the date on 
which it is received or from the date on which the copy of 
such application; is so furnished, whichever is later, or 
where the High Court is closed on the last day of that period, 
before the expiry of the next day afterwards on which the 
High Court is open; and if the application is not so dis-
posed of, the interim order shall, on the expiry of that 
period, or, as the case may be, the expiry of the said next 
day, stand vacated."; 

(c) clause (7) shall be renumbered as clause (4). 

31. Amendment of article 227.-In article 227 of the Constitution,-
(a) for clause (1), the following clause shall be substituted, 

lUUIIely:-
"( 1) Every High Court shall have superintendence over all courts 

and tribunals throughout the territories in relation to which 
it exercises jurisdiction."; 

(b) clause (5) shall be omitted. 

32. -Alftlntiment 0/ article 239B.-1n article 239B of the Coostitatiou, 
clause (4) shaD be omitted. 
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33. Omission of article 257 A.-Article 257 A of the Constitution shaU 

be omitted. 

34. Insertion of new Chapter IY in Part Xll.-In Part XII of the Cons-
titution, after Chapter III, the following Chapter shall be inserted, ~ 

ly:-

"CHAPTER IV-RIGHT TO PROpERTY 

300A. Persons not to be deprived oj property save by authority oj 
law.-No person shall be deprived of his property save by au-
thority of law.". 

35. Amendment oj article 329.-ln. article 329 of the Constitution, in 
the opening portion, the words, figures and ietter "but subject to the provi-
sions of article 329A" shall be omitted. 

36. Omission of article 329A.-Article 329A of the Constitution shaU 
be omitted. 

37. Amendment of article 352.-ln article 352 of the Constitution,-

(a) in clause (1),-

(i) for the words "internal disturbance", the words "armed re-
bellion" shall be substituted; 

(il) the following Explanation shall be inserted at the end, name-
Iy:-

"Explanation.-A Proclamation of Emergency declaring that the 
security of India or any part of the territory thereof is 
threatened by war or by external aggression or by armed 
rebellion may be made before the actual occurrence of war 
or of any such aggression or rebellion, if the President is 
satisfied that there is imminent danger thereof."; 

(b) for clauses (2), (2A) and (3), the ll~ clauses shall be 
substituted, namely:- . 

"( 2) A Proclamation issued under clause (1) may be varied or 
revoked by a subsequent Proclamation. 

(3) The President shall not issue a Proclamation under cJause 
( 1) or a Proclamation varying such Proclamation unless the 
decision of  the Union Cabinet (that is to say, the Council 
consisting of the Prime Minister aud other Ministers of Cabi-
net rank appointed under article 75) that such a Proclamation 
may be issued has been communicated to him in writing. 
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( 4) Every Proclamation issued under this article shall be laid 
before each HOuse of Parliament and shan except where it 
is a Proclamation revoking a previous Proclamation, cease 
to operate at the expiration of one month unless before the 
expiration of that period it has been approved by resolutions. 
of both Houses of Parliament; 

Provided that if any such Proclamation (not being a Proclama-
tion revoking a previous Proclamation) is issued at a ~ 

when the House of the People has been dissolved, or the dis-
solution of the House of the People takes place during the 
period of one month referred to in this clause, and if a reso-
lution approving the Proclamation has been passed by the 
Council of States, but no resolution with respect to such Pro-
clamation has been passed by the House of the l~ 

before the expiration of that period, the Proclamation shall 
cease to operate at the expiration of thirty days from the 
date on which the House of the People first sits after its 
reconstitution, unless before the expiration of the said period 
of thirty days a resolution approving the ProclamatiOil 
has been also passed by the House of the People. 

(5) A Proclamation so approved ~  unless revoked, cease 
to operate on the expiration of a period of six months from 
the date of the passing of the second of the resolutions 
approving the Proclamation under clause (4): 

Provided that if and so often as a resolution approving the con-
tinuance in force of such a Proclamation is passed by both 
Houses of Parliament the Proclamation shall, unless revoked, 
continue in force for a further period of six months from the 
date on which it would otherwise have ceased to operate 
under this clause: 

Provided further that if the  dissolution of the House of the People 
takes place during any such perrod of six months and a reso-
lution approving the continuance in force of such Proclama-
tion has been passed by the Council of States but no resolu-
tion with respect to the continuance in force of such Procla-
mation has been passed by the House of the People during 
the said period, the Proclamation shall cease to operate at 
the expiration of thirty days from the date on which the 
House of the People first sits after its reconstitution unless 
before the expiration of the said period of thirty days, a 
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resolution approving the continuance in force of the Procla-
mation has been also passed by the House of the People. 

(6) For the purposes of clauses (4) and (5), a resolution may 
be passed by either House of Parliament only by a majority 
of the total membership of that House and by a majority 
of not less than two-thirds of the members of that House 
present and voting. 

(7) Notwithstanding anything contained in the foregoing clauses, 
the President shall revoke a Proclamation issued under 
clause (1) or a Proclamation varying such Proclamation if 

1>:: the House of the People passes a resolution disapproving, 
or, as the case may be, disapproving the continuance in 
force of. such Proclamation. 

.. , 

(8) Where a notice in writing sign!=d by not less than one-tenth 
of the total number of members of the House of the People 
has been given, of their intention to move a resolution for 
disapproving, or, as the case may be, for disapproving the 
continuance in force of, a Proclamation issued under clause 
( 1) or a Proclamation varying such Proclamation,-

(a) to the Speaker, if the House is in session; or 
(b) to the President, if the House is not in session, 

a special sitting of the House shall be held within fourteen 
days from the date on which such notice is received by the 
Speaker, or, as the case may be, by the President, for the 
purpose of considering such resolution."; 

(c) clause (4) shall be renumbered as clause (9) and in the clause 
as so renumbered, for the words "internal disturbance" in both 
the places where they occur. the words "armed rebellion" shall 
be substituted; 

(d) clause (5) shall be omitted . 
.38. Amendment Of article 356.-ln article 356 of the Constitution,-

(a) in clause (4),-
(i) for the words, brackets and figure "one year from the date of 

the passing of the second of the resolutions approving the 
ProcJiamation under clause (3)", the words "six months 
from the date of issue of the Proclamation" shal.l be substi-
tuted; 

(ii) in the first proviso, for the words "one year", the words 
"six months" shall be substituted; 

(iii) in the second proviso, for the words "one year", the words 
"six months" shall be substituted; 

(b) for clause (5), the following clause shall be substituted, 
namely:-

"(5) Notwithstanding anyth:ng contained in clause (4), a reso-
lution with respect to the continuance in force of a Procla-
mation approved 'under clause (3) for any period beyond. 
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the expiration of one year from the date of issue of such 
Proclamation shall not be passed by either House of Par-
liament unless-

(a) a Proclamation of Emergency is in operation, in the whole 
of India or, as the case may be, in the whole or any part 
of the State. at the time of the passing of such resolu-
tion, and 

(b) the Election Commission certifies that the continuance-
in force of the Proclamation approved under clause (3) 
during the period specified in such resolution is necessary 
on account of difficulties in holding general elections to 
the Legislative Assembly of the State concerned.". 

39:.'lAmendment of article 358.-Article 358 of the Constitution shall 
be renumbered as clause (1) of that article, and-

(a) in clause (1) as so renumbered.-
(i) in the opening portion, for the words "While a Proclama-

tion of Emergency is in operation", the words "While a 
Proclamation of Emergency declaring that the security of 
India or any part of the territory thereof is threatened by 
war or by external aggression is in operation" shall be 
substituted; 

(ii) in the proviso, for the words "where a Proclamation of 
Emergency", the words "where such Proclamation of Emer-
gency" shall be substituted; 

(b) after clause (1) as so renumbered, the following clause shall 
be inserted, namely:-

"(2) Nothing in clause (1) shall apply-
(a) to any law which does not contain a recital to the effect 

that such law is in relation to the Proclamation of Emer-
gency in operation when it is made; or 

(b) to any executive action taken otherwise than under a law 
containing such a recital.". 

40. Amendment 01 article 359.-In article 359 of the Constitution,-
(a) in clauses (1) and (lA), for the words and figures "the rights: 

conferred by Part IIr', the words, figures and brackets "the 
rights conferred by Part m (except articles 20 and 21)" shalf 
be substituted: 

(b) after clause (lA), the following clause shall be inserted" 
namely:-

"(IB) Nothing in clause (tA) shall apply-
(a) to any law which does not contain a recital to the effect 

that such law is in relation to the Proclamation of Emer-
gerM:y in operation when it is made; or 

(b) to any executive action taken otherwise than under a law 
containing such a recital.". 
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41. Amendment of article 360.-In article 360 of the Constitution,-

(a) for clause (2), the following clause shall be substituted, 
namely:-

"(2) A Proclamation issued under clause (1)-

(a) may be revoked or varied by a subsequent Proclamation; 

(b) shall be laid before each House of Parliament; 

(e) shall cease to operate at the expiration of two months, 
unless before the expiration of that period it has been ap-
proved by resolutions of both Houses of Parliament: 

Provided that if any such Proclamation is issued at a time when 
the House of the People has been dissolved or the dissolu-
tion 01 the House of the People takes place during the 
period of two months referred to in sub-clause (c), and if 
a resolution approving the Proclamation has been passed 
by the Council of States, but no resolution with respect to 
such Proclamation has been passed by the House of the 
People before the expiration of that period, the Proclama-
tion shall cease to operate at the expiration of thirty days 
from the date on which the House of the People first sits 
after its reconstitution, unless before the expiration of the 
said period of thirty days a resolution approving the Pro-
clamation has been also passed by the House of the 
People."; 
(b) clause (5) shall be omitted. 

42. Insertion uf new article 361A.-After article 361 of the Constitu-
tion, the following article shall be inserted, namely:-

361A. Protection of publication of proceedings of Parliament and 
State Legislatures.-( 1) No person shall be liable to any proceed-
ings, civil or criminal, in any court in respect of the pUblication 
in a newspaper of a substantially true report of any proceedings 
of either House of Parliament or the Legislative Assembly, or, 
as the case may be, either House of the Legislature, of a State, 
unless the publication is proved to have been made with malice: 

Provided that nothing in this clause shall apply to the publication 
of any report of the proceedings of a secret sitting of either 
House 01 Parliament or the Legislative Assembly, or as the 
case may be, either House of the Legislature, of a State. 

(2) Cause (1) shall apply in relation to reports or matters 
broadcast by means of wireless telegraphy as part of any 
programme or service provided by means of a broadcasting 
station as it applit5 in relation to reports or matters pub-
lished in a newspaper. 

&pltmIItion.-ln this article, l ~' incJudei a news 
agency report containing material for publication in 8 
newspaper.'. 
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43. Amendment 01 article 371F.-In article 371F of the Constitutioo, in 
clause (c), for the words "six years", the words "five years" shall be substi-
tuted, and for the words "five years" in both the places where they occur, 
the words "four years" shall be substituted. 

44. Amendment of the Ninth Schedule.-In the Ninth Schedule to the 
Constitution, entries 87, 92 and 130 shall be omitted. 

4S. Amendment of the Constitution (Forty-second Amendment) Act, 
1976.-In the Constitution (Forty-second Amendment) Act, 1976, sections 
18, 19, 21, 22, 31, 32, 34, 3S, S8 and 59 shall be omitted. 
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SESSIONAL REVIEW 

LOK SABHA 

The Sixth Session of the Sixth Lok Sabha· was held from November 20, 
to December 23, 1978. A brief resume of some of the important discus-
sions held and other business transacted during the session is given below. 

A. DISCUSSIONS 

Hijac:king of the IndilJn Airlines Boeing and climate of violence in the 
.country: Raising a discussion under Rule 193, on December 23, 1978, 
Shri I. P. UnDlkrishnan sa!d that there was a climate of violence in the 
country and that violence was generating tensions. He said that the hijack-
ing incident was not an isolated act of a few mindless youngmen. It was 
the product of a particular political and ~ l environment and atmos-
phere. He pleaded for a full-scale probe by the Central investigation 
agencies. 

The discussion continued for eight hours in which as many as 39 
members participated. The Leader of the Opposition, Shri C. M. Stephen 
informed the Hou'Se that his party had condemned the hijacking incident 
and its Working Committee had also unequivocally deprecated violence 
and had appealed to all to eschew it. He demanded a thorough inquiry 
into the hijacking incident. 

Intervening in the discussion, the Prime Minister, Shei Mora·rji Desai 
'Said that hijacking was a serious and grave matter and the Government 
intended to pass a legislation prescribing punishment for the offence as had 
been done by several other countries. The hijacking incident in question 
cduld not be the work of two irresponsible youngmen; there were bound 
to be some persons behind it. The matter would be investigated by the 
Central Bureau of Investigation, if found necessary. 
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The Prime Minister added that violence had to ,be eschewed altogether 
for maintaining democracy. The Government could not allow violence 

anywhere and would have to act harshly in some cases, if it was necessary. 

Replying to the discussion, the Minister of Tourism and Civil Aviation. 
Shri Purushottam Kaushik said that the Central Government had been 
giving guidelines to Police in the State for checking the passengers from 
the security point of view. Electronic machines had been installed at major 
airports and were being obtained for other ai.rports also. He assured the 
House that proper action would be taken against the hijackers . 

. Communal riots: Moving a motion on December 4, 1978, Shri Samar 
Guha suggested that the problem of communal trouble should ,be approach-
ed with a constructive attitude keeping in view the national perspective. 
A Backward Oasses Commission should be ICOIlstituted to go into the 
problems and the economic backwardness of the minorities. He ~  

reconstitution of the National Integration Council. 

Speaking on the motion, Shri Y. B. Chavan said that the question of 
communal trouble could not be solved unless the Government was prepartd 
to boldly and courageously face the question of communal politics and com-
munal organisations. The Administration in a State which could not stop 
communal conflicts deserved to be pushed out. Shri M. N. Govindan Nair 
said that a secular and democratic society could only be built up by fighting 
casteism and communalism. Shri G. M. Banatwalla pointed out that the 
riots itt Aligarh had exposed a rising trend and increasing intensity in the 
communal riots. He demanded complete restructuring of the Provincial 
Armed Constabulary and creation of an anti-riot force with proper repre-
sentation of Muslims and other minorities in it. In his view, there should' 

be a ban on para-military activities of the Rashtriya Swayam Sewak Sangh. 
He was supported in this demand by Shri A. Bala pajanor. Shrimati Indira 
Nehru Gandhi said tbat para-military training to the children and young 
penons was not conducive either to communal harmony or to giving a 
feeling of security to tbe members of other communities. It was necessary 
to ensure that every educational programme gave the child the right 
attitude towards its fellow citizens and other religions and languages. 

The discussion was resumed 00 December 5, 1978 when the Minister 
of Works, Housing and Supply and Rehabilitation, Shri Sikandar Bakht 
said that communal disturbances were a matter of shame for any Govern-
ment and as such the Jaoata Government telt it its bounden duty to avoid' 
any rec'urrence of such incidents and to protect the life and property of the 
cdmtrymen. He said that the RSS had changed its attitude and was 
trying to follow Gandhian teachings. A Minorities Commission had also· 

been set up and Urdu had been allowed as a medium in UPSC examilJa... 
tiona. 
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Intervening in the discussion, the Prime Minister, Shri Morarji Desai 
said that the canker of communal problem had gone deep and could be 
eradicated "only if all of us got combined in this matter irrespective of 
political views and apply the solution that we find without any bickering,. 
without blaming each other." Para-military training was not responsible 
for communal riots and he would not blame the R.S.S. for the same. He 
assured the House that strongest possible action would be taken against 
those found responsible by the Inquiry Commission. 

Participating in the discussion, the Minister of State in the Ministry of 
Home Affairs, Shri Dhanik La! Mandal assured the House that the Gov-
ernment was intent on evolving a national consensus on the problem of 
elimination of communal violence and proposed to appoint a Backward 
Classes Commission. 

Replying to the debate, Shri Sainar Guha suggested amendment of the 
Representation of the People Act so as to include any kind of communal 
violence Or caste issue during elections as an offence. Also, no educational 
institution should be run in the name of religion and communal, caste and 
Adivasi issues should be de-politicalised. 

Distortions in U.N. Publication: Making a statement in response to a 
Calling Attention Notice by Shri Chitta BasU' on December 6, 1978, the 
Minister of External Affairs, Shri Atal Bihari Vajpayee informed the House 
~  a study 'by Mr. Hector Gros Espiell, Special Rapporteur, appointed in 
1974 by the U.N. Sub-Commission on Prevention of Discrimination and" 
Protection of Minorities which was presented to the Sub-Commission in 
1976 contained a list of 30 territories "still awaiting settlement as regards 
~  implementation of United Nations resolutions concerning the right to 
,elf-determination of peoples under colonial or alien. domination" and 
1 ammu and Kashmir had also been included in that list. The leader of the 
Indian Delegation had expressed strong reservations 011 it, which was 
recorded as a footnote to the Study, when it came up for discussion at the 
Thirty-fourth Session of the Commission on Human Rights, held in Febru-
ary-March, 19718. When the report was circulated as a document of the 
33rd Session of the General Assembly, the Indian delegation again express-
ed deep concern over the wrong delineation "and entered a strong reserva-
tion, reiterating that Jammu and Kashmir was legally and constitutionally 
an integral part of India. Later, when the resolution on the Universal 
Realisation of the Right of Peoples to Self-detennination was put up for 

" final voting in the General A,ssembly, the Indian delegate again took excep-
:t; tion. to that part of the resolution which took note of the document in 
';'; question. 

1 Shri Vajpayee added that the Government of India, had deplored and 
4. strongly rejected the unwarr'anted inclusion of Jammu and Kashmir in tbe-
it:, 
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list of territories under colonial or alien domination. The matter was being 
taken up with the U.N. Secretary-General. Answering question, he said 
that Jammu and Kashmir was no doubt an integral part of India and there 
was on question of any right of self-determination being involved there. In 
fact, the question which was yet to be settled was the continued illegal 
-occupation by Pakistan of two-fifths o'f Kashmir. 

Supply of enriched Uranium for Tarapur: Replying to an Half-an-
Hour discussion raised by Shri P. M. Sayeed on December I, 1978, the 
Prime Minister, Shri Morarji Desai assured t·he House that the five-member 
'Committee comprising of one scientist each from the United States and 
India and two nominated from third countries by India and the United 
States with the Chairman from the International Atomic Energy, which 
would determine t·he fulk-r nuclear safeguards was not going to insp\!.::t anY 
of the Indian instaliCltions and would gO into the safeguards applicable to 
all countries including India. He admitted that the supply of enriched 
uranium to India had not been regulated by any schedule made in the 
Agreement, but had been given according to the requirements for a paTti-
oCular year. As such, India could not make larger indents than what was 
required immediately. He, however, made it clear that India would not 
be bound by the agreement and would find its own ways, if the delays, 
whiCh started in 1974, persisted, and the United States refused to supply 
mo:e Uranium as asked tot by India. The Prime Minister felt that it would 
be futile to approach the World Court in this regard as in that case every-
lhing would be held up. 

Rate of Exchange between the Indian Rupee and the Rouble.-In a 
'Statement on ~  27, 1978, the Minister of Finance, Shri H. M. Patel 
informed the House that in June 1974, the Soviet authorities had raised 
the questioo of esta,blishing a more realistic exchange rate between the two 
currencies for repayment of Soviet credits and settlement of commercial 
transactions between India and the Soviet Union. Their contention was 
that the rate of Rs. 8.333=1 Rouble was resulting in losses to the Soviet 
Union since 1972  and that arrangements should be made to compensate 
them for these losses. After protracted negotiations, the Government (If 
India and the Government of the USSR had, on November 25, 1978, signed 
a Protocol and from that date an exchange rate of Rs. 10 to 1 Rouble would 
apply to the settlement of all existing and future credit agreements and 
commercial transactions designated in Roubles between the USSR and the 
Republic of India.. The new exchange rate would be subject to adjustment 
trom time. to time depending upon the changes in the value of the Rupee in 
terms of a specified basket of currencies. Additional liabilities arising from 
the application of the new rate of exchange in respect of supplies made and 
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services rendered upto the date of the Protocol under existing credits would 
be constituted into a 4S-year interest-free deferred payment facility to be 
provided by the Government of the USSR. Another noteworthy feature of 
the agreed protocol was that repayments already effected by India against 
past Soviet credits at the old rate of exchange of 1 Ruble=Rs. 8.333 would 
be cons!dered final and no extra liability would arise on the account 

B. LEGISLA nVE BUSINESS 

Constitution (Forty-Fifth Amendment) Bill: On December 6, 1978,. 
moving the· motion that the amendments made by Rajya Sabha be taken 
into consideration, the Minister of Education, Soc:al Welfare and Culture, 
Dr. Pratap Chandra Chunder said that the original Bill passed by Lok. 
Sabha had 49 clauses. Rajya Sabha had agreed with regard to 44 clauses 
and had added one new clause which was in fact a consequential amend-
ment. There was thus disagreement between the two Houses in respect of 
five clauses, viz., regarding amendments to article 3tC, deletion of article 
31 and of the provisions concerning Tribunals, the change relafng to 
definition ot words "Secular" and "socialism" in the Pream,ble of the Con--
stitution, amendment to Art1cle 368 dealing with referendum and clause 47 
which deaIt with alterations in the Seventh Schedule. Commending the 
Bi11 to the House, Dr. Chunder expressed the hope that it would remove 
some of the distortions which had been ,brought about in the Constitution by 
the Forty-Second amendment. 

The discussion continued for two days in which 17 members took part. 
Initiating the discussion, Shri R. Venkataraman'said that it was better in 
the larger interests of the country, to get through as much of the amend-
ment to the Constitut!on as possible rather than carryon a long drawn 
debate. Shri Samar Mukherjee said that the recommendations made by 
Rajya Sa,bha excepting one minor amendment regarding the definition of 
'socialism' and 'secularism' were reactionary and were mainly aimed at 
retaining some "r the vital clauses of the Constitution (Forty-Second Amend-. 
ment) Act. Shri M. N. Govindan Nair saw no reason for rejecting the 
principle of referendum by the 'Rajya Sabha. Shri A. Bala Pajanor felt that 
the Bill as amended was not going to serve any immediate purpose. The 
Government could have waited for some more time to come out with a 
comprebensive Bill. Dr. V. A. Seyid Muhammad opposing the Bill coo--
tended that measures which had been rejected by the founding fathers were 
being sought to be attempted through the back door. Shri O. M. Banal-
walla said that any attempt to give precedence to Directive Principles over 
the Fundamental Rights was a retrograde step. Shri P. G. Mavalankar 
expressed the hope that the Government would come forward with a new· 
Bill and undo the remaining evil that was still lingering in the Constitution. 
(Forly-Second Amendment) Act. 
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Replying to the discussion, Dr. Cbunder stated that much of the 
intention to fight authoritarianism would be completely subservient to the 
-existing provisions of the Constitution if the amendments suggested by 
Rajya Sabha were not accepted. He assured the House that the Govern-
ment wowd do something in future to undo the distortions which still con-
.tinued in the Constitution. 

On the motion for consideration of the Bill being put to vote, the House 
·divided Ayes 273; Noes 23. The Bill, as amended, was passed by the re-
quisite majority in accordance with the provisions of article 368 of the 
·Constitution. 

The Sugar Undertakings (Taking-over 0/ Management) Bill, 1978: 
'On December 13, 1978, moving that the Bill be taken into consideration, 
the Minister of State in the Ministry of Agriculture and Irrigation, Shri 
Bhanu Pratap Singh said that with a view to ensure the timely commence-
ment of crushing operations for the current sugar year 1978-79, which 
began on October I, 1978, and to ensure clearance of the accumulated cane 
:arrears, an Ordinance was promulgated on November 9, 1978, empowering 
the Central Government to take over, for a specified period, in public 
interest, the management of defaulting sugar undertakings. Follow up 
:action under the Ordinance had already been initiated and' notices had been 
issued to 160 sugar undertakings to show cause as to why their manage-
ment should not be taken over by the Central Government under the 
>Ordinance. The Bill sought to replace that Ordinance. 

Replying to the discussion which continued for two days and in whkh 
21 Members participated, the Minister made it clear that the Bill did not 
.aim at nationalisation of the sugar mills, though the Government would 
not hesitate in doing it, if found essential. It had very limited objectives 
to meet some specific circumstances and it was a matter of satisfaction that 
·the Government had met with some success in achieving all these objectives. 
The production of sugar during the year had been one-and-a-half times 
more than that during the corresponding period last year. Sugarcane 
_growers' arrears on sugar mills had now reduced to about Rs. 20 crores 
from Rs. 53 crores. The expenditu!e incurred by Government on repairs 
-of machines or on clearing the arrears of cane-growers would be treuted as 
loan to the mills and would be recovered from them with interest. The:! 
.Bill was thereafter passed. 

The P4yment of Bonus (Amendment) Bill, 1978: On December 19, 
1978, moving that the Bill be taken into consideration, the Minister of 
Parliamentary Affairs and Labour, Sbri Ravindra Varma said that in view 
of the onset of the festival season, the ~  bad decided to maintain 
.*fus quo with regard to bonus for one more ,... Tlaus the minimum 
ibonus of 8.33 per cent whkh bad been restored soon after the present 
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Government came to office, would continue to be paid for one more year 
regardless of profits. The Bill sought to replace the Payment of Bonus 
{Amendment) Ordinance, 1978 promulgated by the President on Septem-
ber 8, 1978. A Working Group had examined most of the suggestions 
ilhat were received and the Government was considering them. Representa-
tives of the trade union organisations and other interests would also be 
consulted on the suggestions made regarding formulation of necessary 
amendments to the Act which may be conducive to industrial harmony 
and efficiency. 

Replying to the discussion which lasted for two days and in which 17 
mem,bers participated, Shri Ravindra Varma on December 20, assured the 
House that the Government would bring forward a comprehensive legisla-
tion on the question of minimum bonus to the workers as soon as possible. 
At the moment more attention should be devoted to extending the coverage 
than to raising of the quantity of compulsory minimum bonus. The wor-
kers' right to inspect the accounts had been accepted and the same had 
been incorporated in the Bill. The Bill was then passed. 

Suppression of Immoral Traffic in Women and Girls (Amendment) BiU: 
On November 21, 1978, moving that the Bill be taken into con!iideration, 
tht Minister of Education, Social Welfare and Culture, Dr. Pratap Chandra 
Chunder said that there were many loopholes in the original Act passed in 
1956 in pursuance of the International Convention signed at New York on 
May 9, 1950. These loopholes ena,bled the interested sections in this type 
of activity to go scot-free. The matter was discussed at different levels and 
a special Committee waa set up at the instance' of the Ministry of Social Wel-
fare. The Law Commission also examined the provisions of the Act and 
made certain suggestions. The present measure had been brought up before 
the House mainly on the basis of those suggestions. The main provisions 
of the Bill were augmentation of the special police force by appointing 
officers of the rank of Inspectors of Police and retired police and military 
officers as special police officers and extension of the Probation of Offenders 
Act to this Act. A provision for summary trial by an appropriate authority 
was also being made and the State Governments were being empowered to 
declare certain special courts and frame certain special rules for the purpose. 

The diSCUSSion continued for two days in which 12 members partici-
pated. Shri P. Rajagopal Naidu, who initiated the discussion called for 
changing the character of officials deployed for implementing the measure. 
Shri A. Bala Pajanor suggested that provision should be made in the Bill 
to puaish men who were found involved in the evil. Dr. Sushila Nayar 
favoured reference of the Bill to a Select Committee. Shri Vayatar Ravi 
sugested that there should be periodical medical check up to detect the 
spread of venereal diseases. Shrimati Bibba Ghosh Goswami pleaded that 
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necessary steps should be taken to educate women who had become 
victims of immoral traffic to rehabilitate them in social life and offer them 
vocation and bestow upon them the pride and prestige of a family life. 

Replying to the discussion, the Minister of Education, Social Welfare 
and Culture admitted that the scope of the Bill was limited as any measwe 
intending to ban prostitution altogether would have to ,be a comprehensive 
law keeping in view various aspects of the problem. Even a comprehensive 
measure would not be of much avail without basic social aDd economic 
change in the country. The Bill was, thereafter, passed. 

Code 0/ Criminal Procedure (Amendment) Bill: On November 28" 
1978, moving that the Bill be taken .into consideration, the Minister of 
State in the Ministry of Home Affairs, Shri S. D. Patil said that the 
provisions of the Bill were intended to remove the doubts and difficulties 
in the actual working of the new code. The changes contemplated in the 
Bill, inter alia sought to provide for appointment of Public Prosecutors out 
of a regular cadre in the States where such cadres had been formed, em-
power the Magistrates to demand sUTlies in appropriate cases, ~ 
time-limit of custody from 60 to 90 days in cases relating to otr-ences 
punishable with death, provide imprisonment for life or imprisonment for 
not less than ten years. Besides, a new section was sought to be inserted 
for putting restrictions on the powers of remission or commutation of sen-
tences in certain cases, which had been suggested by the Joint Committee 
on the Indian Penal Code (Amendment) Bill, 1972. 

Replying to the brief discussion, in which 13 members participated, the 
Minister made it clear that the proposed measure amended, to some ex-
tent, the procedural law and not the substantive law find so the comments 
made as regards the substantive law were not applicable. He ruled out the 
suggestion for referring the Bill to Joint Committee or for its circulation for 
.eliciting ppblic opinion. Thereafter the Bill, as amended was passed. 

C. THE QUESTION HOUR 

During the Sixth Session of Sixth Lok Sabha, 15396 notices of ques-
tions (11871 Starred, 3208 Unstarred and 317 Short Notice Questions) were 
received. Out of these Questions, 490 Starred, 4783 Unstarred and 2 Short 
NOfice Questions were admitted. After the List of Questions were printed, 
10 Starred and 181 Unstarred Questions were transferred from one Ministry 
to another. 

Daily Average 01 Questions answered: Each of the Lists of Starred 
Questions contained 20 questions excePt those of November 29, December 
18, 19, 20 and 22, 1978 which contained 21 questions each, that of De-
cember 6, contained 22 questions and of December 21, 1978 contained 23 
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questions. On an average, 6i questions were ~  answered on the Floor 
of the House daily. Maximum number of questions answered orally was 
10 on December 7, 1978 and the minimum number of questions answered 
orally was 3 on November 23, 1978. The av.erage. of. questions in ~  Un-
starred List CIUllC to 199 as against the prescnbed bmlt of 200 questIons. 

D. HALP-AN-HoUR DISCUSSIONS 

In all 621 notas of Half-an-Hour Discussions were received during 
the session. Out of these only 11 could find place in the ballot and were 

dilCUssed in the House. 

RA,JYA SABHA 

D. HALF-AN-HoUll DISCUSSIONS 

The Hundred and Seventh Session of the Rajya Sabha was held from 
November 20 to December 26, 1978. Some of the important items of. 
business -transacted during the Session are briefly mentioned below:-

A. DiSClTSSIONS 

Communal riots: On November 21, 1978, Shri Piare Lall Kureel Uri 
Talib called the attention of the Minister of Home Affairs to the increasing 
trend of communal riots in the country with particular reference to the 
recent incidents in Aligarh. Making a statement On the subject the Minis-
ter of State in the Ministry of Home Affairs, Shri S. D. Patil said that the 
Government appreciated the concern wh!ch had been expressed generally 
about the situation in Aligarh. So far as Aligarh was concerned there 
could scarcely be any doubt that the situation there must cause deep 
anxiety and apprehension to all. It arose out of a tension owing to rivalry 
in a wrestling bout resulting in the stabbing and death on October 5, 1978 
of a rival wrestler belonging to anti-social elements. When his dead body 
was taken away in a procession, anti-social elements resorted to arson, 
looting and sta,bbing. lEI even persons ~ killed and 34 injured and 56 
shops/houses were set on fire or looted and the loss of property was about 
Rs. 3.5 lakhs. The officers on the spot who allowed the dead body to be 
taken away had been transferred pend:ng further action. The Govern-
ment of Uttar Pradesh had appointed a Commission of Inquiry with Shri 
S. K. Verma, Retired Chief Justice of the Allahabad High Court as its 
Chairman to inquire into the riots. The report of the Commission which 
had been asked to complete the inquiry within a period of four months was 
awaited. As regards the general communal situation, the Minister said 
that while there was no came for complacency, it appeared that the over-
"'an conditions were somewhat improving and the situation was under 
control. 
----_._--
tContributed by the Research and Library Section, RajYa Sabha Seere-

'~'  .-, 
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Replying to the points raised by the Members, the Prime Minister, 
Shri Morarji R. Desai said that this was the most unfortunate thing that 
had happened in Aligarh, and it was a matter of shame for aU. He 
assured the HOuse that the Government would take strong and adequate 
action without any reservation against all those who were held responsible 
for it. 

Damage and destruction caused by recent floods: On November 22, 
1978, Shri Kalyan Roy called the attention of the Minister of Agriculture 
and Irrigation to the situation arising out of the ex.tensive damage and 
destruction caused by the recent floods in variou", parts of the country and 
the policy followed by the Central Government in regard to the grant of 
assistance for relief and rehabilitation to the flood-affected States. Making 
a statement on the subject, the Minister of Agriculture and Irrigation, Shri 
Surjit Singh Bamala said that the year 1978 had been a very unfortunate 
year in respect of the damages which had been inflicted on a large number 
of States by floods. In accordance with the preHminary reports received 
from the various State Governments, an area of about 156 lakh hectares 
and a population of about 6.7 crores had been affected in States like Uttar 
Pradesh, Bihar and West Bengal in repeated waves of floods. Apart from 
the loss of public and private property and crops, about 2,400 human 
lives and more than 2.16 lakhs of cattle were reported to have been lost. 
More than 38 lakhs houses or huts were destroyed or damaged and crop-
ped area of 92.35 lakh hectares was affected. Though relief operations 
were primarily the responsibility of the States, the Central Government 
came to the assistance of the flood affected States immediately. On the 
basis of the recommendations of the Central teams which visited the affect-
ed States, in all an amount of Rs. 226.95 crores of advance Plan assistance. 
Rs. 79 crores of short-term loan for agriculture, 2.14 lakh metric tonnes 
of foodgrains worth about Rs. 28 crores and medicines worth Rs. 92.50 
takhs had been provided so far. He assured the House that the Central 
Government was' considering the question of intensifying flood control 
measures, integrating engineering works downstream and soil conservation 
and afforestation works in the higher catchment areas of the flood-prone 
rivers and their tributaries. But as flood control was a State subject the 
execution of these measures could be done only with the active involve-
ment of the State Governments and participation by the people. 

Replying to the points raised by the Members, the Minister said that 
the Central Government made arrangements for su'pply of more foodgrains 
to various areas where they were needed. Forty-five thousand tonnes of 
rice was supplied as gratuitous relief for the first time in addition to 
50,000 tonnes of wheat. The Centre managed to send 500 tonnes of 
pulses also which were in short supply as well as polythene sheets. A lot 
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'Of effort was made to meet the situation and to give relief in whatever man-
.nCr it could be done. Out of the Central Government's allocation of 
Rs. 88.93 crores, Rs. SO crores had already been released. 

Deaths due to Encephalitis: On November 29, 1978, Shri Prakash 
.Mehrotra, raising an half-an-hour discussion on points arising out of the 
answer given to Starred Question No. 47 on November 22, ·regarding the 
-deaths due to encephalitis said that the matter was very serious aDd one 
of great concern. No serious efforts were being made by the Government 
to prevent this disease. It was spreading in the country as an epidemic as 

:a result of which thousands of. persons were dying and many more were 
affected ,but the Government was watching the scene like a silent spectator 
.and no steps were being taken to tackle the situation effectively. He recalled 
that this disease had come to India from Japan in 1954 and in 1955 it had 
spread as an epidemic. In 1973 and again in 1977 thousands of people had 
-died in the country of encephalitis. There was no cure of this disease 
and prevention was the only way of controlling it. The disease spread 
through mosquitoes and the pigs, cattle or domestic animals, birds and 
ponds were the reservoirs of its v.irus. The CJovernment should ensure that 
these animals and places were localised, isolated and then cleaned and 
were made free from this virus. The problem should be tackled on a 
war-footing. 

Replying to the discussion, the Minister of State in the Ministry of 
Health and Family Welfare, Shri Jagdambi I'rasad Yadav said that no drug 
had been invented so far for the treatment of encephalitis. Encephalitis 
existed in a number of countries hut only Japan had been able to prepare 
a vaccine for its prevention. The Government was trying to get the vaccine 
from Japan for distribution among the various States and was also pro-
ceeding with a project to prepare it within the country. The cooperation 
of the World Health Organisation was also being sought in this regard. 

Reported shortage 0/ printing paper and newsprint in the country: On 
November 30, 1.978, Shri Sitaram Kesri called the attention of the Minis-
ter of Industry to the reported shortage of printing paper and newsprint 
and hike in the price of paper used for various purposes in the country. 
Making a statement on the subject, the Minister of State in the Ministry 
of Industry, Kumari Abba Maiti said that the production of paper in the 
country over the last few years had been quite adequate to meet the demand 
and only a few specialised varieties of paper had to be imported. In the 
current year although production. was estimated to reach 3 level of about 

.. '9.75 lakh tonnes, marking an increase of about 30,000 tonnes as compared 
to last year, the demand had also increased sharply and was estimated to 
be about 10.50 lakh tonnes. The Government had taken various steps for 
increasing the production of paper and by virtue of the Paper (Regulation. 
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of Production) Order, 1978, the production of writing and printing paper" 
was also expected to show an increasing trend. There had been reports of 
malpractices in the distribution of paper such as manipulation of nomen-
clature and charging of premium, and accumulation of stocks. These mat-
ters were receiving the attention of the concerned authorities and the Gov-
ernment was also examining whether remedial action could be taken under 
the provisions of the Essential Commodities Act, 1955. He further said 
that the malpractices could be minimized by increasing the production of 
printing paper, writing paper, white paper ctc. Newsprint was also being. 
imported and the Government was actively considering to bring the pro-
duction and distrihution of the printing paper in the public sector both at 
the Centre and in the States. 

Purchase of Jaguar A.ircraft: The purcha5e of Jaguar aircraft by tho 
Government of India was the subject matter of an Half-all-hour Discus-
sion· in the Rajya Sabha on December 6, 1978. Initiating the discussion, 
Shri Bipinpal Das said that the ~  of the aircraft for which an agree-
ment had been signed between India and the Aerospace, had raised a 
countrywide debate resulting in some confusion. It was necessary in the 
interest of the country, the defence forces and the Government itself to' 
remove this confusion, misunderstanding and controversy on such a vital 
matter. It was very clear both from the point of view of speed and take-oft', 
tAat Jaguar was the worst plane. If the manufacturing cost, the mainte-
nance cost and the fuel consumption were taken into consideration, Viggan 
was, of course, a little costly and while the price of both Mirage and Jaguar 
stood on the same footing, the latter had proved to be very unstable at low 
speeds. 

Replying to the discussion the Minister of Defence, Shri J agjivan Ram 
said that Defence being a sensitive subject to national importance, it would 
oot be advisable to discuss in public all aspects of defence equipment. What 
India required in a strike plane was high lIpeed at low level and Jaguar 
adequately met that requirement. In terms of total cost of the programmer 
for acquiring deep penetration strike planes, Jaguar would be economical 
by Rs. 300 to Rs. 400 crores as compared to Mirage. A high level team 
consist!ng of thl!' Defence Secretary, Defence Production Secretary. Finance 
Secretary, the Chief of the Air Staff and the Chairmen of the Hindustan 
Aircraft Ltd. and the Hindustan· Aeronautical Ltd. along with twenty 
other experts in the field had gone into the whole matter. Three test pilots 
had been detailed to report on the suitability of Jaguar, and all of them 
bad proved the aircraft. In matters of national importance and where the 
cost involved wac; high, the decision was not taken by one Minister; it was 
taken by the Cabinet Committee on Polit:cal Affairs on the advice of the 

• Arising out of answer to Starred Question No. 68 on November 23, 
978. 
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:highest officers of the Indian Air Force. There was no case for any Par-
liamentary Committee and he would not accept the suggestion. 

Annual Report of University Grants Commission: On December 7, 
1978, moving a motion regarding the annual report of the University 
.Grants Commission for the year 1976-77, Shrimati Renuka Devi Barka-
taki, Minister of State in the Ministry of Education, Social Welfare and 
(.'U'lture said that the Commission was primarily responsible for the prolDP-
.tion and coordination of university education and for the determination and 
maintenance of standards of teaching, examination and research in the 
universities. The university system had ~  under some stresses and 
strains during the last decade or so. The growing incidence of unemploy-
ment had ,been a disturbing factor. The rising cost of education also led to 
dilution of academ!c and physical facilities in tbe universites and COlleges . 
. In spite of a drop in the growth rate of enrolment, it was due to lack of 
planning at the State level that some universities and ll ~  continued to 
be over-crowded as ever before and were under severe pressure to expand 
further. A number of universities and colleges did not have adequate 
resources to make them academically and financia"lly viable. The insistence 
had been on ensuring the optimum utilisation oJ. the resources and a better 
.correspondence between education and manpower needs. The measures 
of consolidation included regulation of enrolments in formal and full-time 
·education, particularly at the under-graduate stage, restraint on the estab-
lishment of new universities and colleges and the development of post-
.graduate teaching. Correspondence counes and permission to students to 
appear as private or external students had been made liberal. There had 
been general consensus that there should be a moratorium on the establish-
'ment of new colleges and ·universit!es during the next five years except in 
exceptional cases such as tribal areas. . 

Replying to the discussion on December 12, 1978, the Minister said that 
"increasing emphasis was being placed on the provision of physical facilities 
and amenities and on strengthening the existing l ~  The scheme of 
lead colleges was aimed at providing remedial teaching, thus enabling 
students from rural and backward areas to receive education of a better 
quality. The UOC had endeavoured to bring about possihle interaction 
between the universities and the community around it and in particular 
with problems of  rural development The proposed programme of making 
,extension an integral part of the university educational system would fur-
ther strengthen such links with the rural commun!ty and improve the 

quality of life in rural areas. . 

Supply of nuclear fuel by tM ~ On December 15, 1978, Shri 
Bipinpal Das raising an half-an-hour discussion'" regarding supply of 

--~  points arising out of the answer given in the House to Starred Question 
"No. 164 on November 30, 1978. ' 
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nuclear fuel by the U.S.A. said that according to its contractual obliga--
tions, the U.S.A. must continue to supply enriched uranium to India uptOo 
the year 1993 but a law had meanwhile been passed  there which would 
stop this supply. The Prime Minister had said that if because oC that law,. 
they stopped the supply, it would be called a breach of agreement. This-
was an extraordinary situation. When the supply stopped, some alternative-
sources must be found and a convincing assurance in that regard must 
come from the Government so that the Tarapur Atomic Reactor could 
continue to function. 

Replying to the points raised, the Prime Minister said that according 
to the agreement, enriched uranium for Tarapur continued to be supplied 
by the U.S.A. in time upto the year 1974. After that they had been 
delaying the supplies. This they were doing under their enactment but he-
had told them that since that enactment had been passed after the agree-
ment, it did not apply to this agreement. The Prime Minister denied that 
there was any secret understanding between him and President Carter. 

B. LEGISLATIVE BUSINESS 

The Additiorlal Duties of Excise (Textiles and Textile Articles) Bill •. 
1978: On November 30, 1978, moving the motion for consideration of 
the Additional Duties of Excise (Textiles and Textile Articles Bill, 1978*, 
as passed by the'Lok Sabha, Shri H. M. Patel, Minister of Finance said 
that with a view to adequately fulfilling the social obligation of producing 
cheap cloth for the weaker sections of the society and to encourage deve-
lopment of the handloom sector, the textile poHcy of the Government which 
was announced in August 1978, had, inter alia, envisaged the disconti-
nuance of the old scheme ,based on statutory obligations of producing con-
trolled cloth by the textile mills, and meeting the requirements of such 
cloth through new arrangements based on subsidy. With a view to ensure 
that the weaker sections of the society got their requirements of cloth at 
cheaper prices, the textile policy provided for subsidising the sale of such 
cloth. At the same time it was considered that the burden in meeting this 
social obligation should be shared by different sections of the industry. It 
was, therefore, decided to impose a levy at the rate of 10 per cent of the 
effective basic excise duties on specified items of textiles and texile articles. 
To give effect to that decision, the Additional Duties of Excise (Textiles 
and Textile A,rticles) Ordinance, 19718 was promulgated by the President 
on October 3, 1978. The ~  Bill sought to replace the said Ordinance. 
The motion was adopted and the Bill was returned on the same day. 

:The Sugar Undertakings (Taking over of Management) Bill, 11978: 
On ~  26, 1978, moving the motion for consideration of the Sugar 

-The Bill as passed by the !.Ok Sabha was laid OD the Table in ~ 

Rajya Sabha on November 23, 1978. 
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Undertakings (Taking over of Management) Bill, '~  as passed by the 

Lok Sabha, the Minister of State in the Ministry of Agriculture and Irriga-
tion, Sbri Bhanu Pratap Singh said that with a view to ensure the timely 
commencement of crushing operations for the current year and to ensuro 
the clearance of the accumulated cane arrears, an Ordinance had been 

promulgatd empowering the Central Government to take over the manage-
ment of the defaulting sugar undertakings for a specified period in public 
interest. Follow-up action under the Ordinance had already been initiated 

and notices had been issued to 160 sugar undertakings to show cause as to 
why their management should not ,be taken over by the Central Govern-
ment under the Ordinance. The Bill sought to protect the interests of the 
public, as also of the sugarcane growers and to maintain production and 

availability of sugar, which was an essential commodity. The motion was 

adopted and the Bill was passed on the same day. 

SrA TE LEGISLA TUR1ES 

ANDHllA PRADESH LEGISLATIVE CoUNCIL •• 

Grants to weaker sections: The following non-official resolution moved 
by Shri K. Subba Rao, was unanimously adopted by the House on August 
24, 1978: 

"This House resolves that persons of the weaker sections who are 
allotted house sites should each be granted a sum of Rs. 2,000 so as 
to enable him to construct a small dwelling house." 

GUJARAT LEGISLATIVE AsSEMBt:Yt 

Constitution of the Committee for the Welfare of Scheduled Castes and 
Scheduled Tribes: On September 7, 1978 the Assembly unanimously 

adopted the following resolution moved by Shri Bhailalbhai Contractor, 
Minister for Parliamentary Affairs: 

"This House hereby resolves that: 

1. (a) As soon as may be, after the commencement of the first session 
of the Assemblv in every year, a Committee called the Com-
mittee for the Welfare of Scheduled Castes, Scheduled Tribes 
and Nomadic Tri,bes as well as Denotified Tribes shall be elect-
ed from among the members according to the principle of pro-
portional representation bv means of a single transferable 
vote. The Committee shall consist of not more than 15 mem-
bers out of which at least 12 membero; shall be from Scheduled 
Castes and Scheduled Tribes: 

Provided that the members of the first Committee shall be nomi-
nated by the Speaker. 

-The Bill as passed by the Lok Sabha was laid on the Table of the Rajya 
Sabha on December 21, 1978. 

--Contributed by the Andhra Pradesh Legislature (Council) Secretariat. 
tContri:buted by the Gujarat Legis lative Assembly Secretariat. 
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(b) The JDembers of the Committee shall hold office until a DeW 
Committee is elected. Members shall be eligible for re-election. 

(c) A Minister shall not be eligi.ble to be a member of the Com-
mittee. If any mem,ber, after his election to this Committee, 
is appointed a Minister he shall cease to be a member of this 
Committee from the date of such appointment. 

2. The functions of the Committee for the Welfare of Scheduled 
Castes and Scheduled Tribes shall be: 

(a) to consider the Report presented by the Commissioner for 
Scheduled Castes and Scheduled Tribes under Art.iclo 
338(2) of the Constitution of India, so far as it relates to 
Gujarat State and to present a report suggesting measures 
to be taken by the State Government within its jurisdic-
tion. . 

(b) to examine the steps taken in the light of the provisions of 
Article 335 of the Constitution of Indla by the State 
Government (including public undertakings, statutory and 
semi-government bodies) in the matter of giving adoquatCl 
representation to the Scheduled Castes and Scheduled 
Tribes in services and on posts under its control. 

(c) to present to the House Report regarding the implementa-. 
tion of State Government's programmes for the welfare of 
Scheduled Castes and Scheduled Tribes. 

(d) to consider all matters falling within ~  jurisdiction of 
the State Government pertaining to lohe welfare of the 
Scheduled Castes and Scheduled Tribes and to present 
its report to the House. 

(e) to review the serious incidents of harassment caused to the 
persons belonging to Scheduled Castes and Scheduled 
Tribes and to advise the coocerned departments of the 
Government to take suitable steps. 

(f) to suggest ~  for safeguarding the interes.ts of 
Scheduled Castes and Scheduled Tribes; 

(g) to make suggesti0!1s regarding proper implementation of 
the protection of the Civil Rights Act, 1955; 

(h) to examine any other matter pertaining to the Scheduled 
Castes and Scheduled Tribes, which the Committee may 
think proper or which may spec!fically be referred to the 
Committee by the House or by the Speaker. 

3. The functions of the Committee in respect of the Nomadic and 
Denotified Tribes shall be as follows : 
(a) to present to the House report regarding implementation 
of the State Government's programme for the Welfare of 
Nomadic and Denotified Trlbes. 

(b) to consider all matters which pertain to the welfare of 
Nomadic and Denotified Tribes and which come within 
the jurisdiction of State-Government and to present its 
report thereon to the House. 
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(c) to review the serious incidents of harassment caused to the 
persons belonging to the Nomadic and Deaotified Tri,bes 
and to advise the concerned dep-,utments of the Govern-
ment to take suitable steps. 

(d) to suggest measures for safeguarding the interests of Noma-
dic and Denotified Tribes._ 

(e) to examine any other matter pertaining to the interesta of 
Nomadic and Denotified Tribes, which the Committee 
may think proper or which may specifically be referred 
to the Comn;tittee by the House or b.y the Speaker. 

4. Subject to the above provisions, the general rules pertaining to 
the Committees as laid down in Part XV of the Guj,arat 
Legislative Assembly Rules shall apply to this Committee.' 

NAGALAND LEGISLATIVE AsSEMBLY· 

Veterinary Council: On August 21, 1978, the Assembly discussed and 
adopted a Government resolution seeking establishment of a statutory 
Veterinary Council in the State. • 

PUNJAB VmHAN SABRA·· . 

Merger of areas in the State: On September 7, 1978, the Assembly 
unanimously adopted the following non-official resolution: 

"This Hous recommends to the State Government to approach the! 
Union Government with the request that Chandigarh Union 
Territory Area and all the Punjabi speaking areas now forming part 
of the neighbouring States, taking t1'!e village as a unit, be imme-
diately merged with the Puniab State." 

Hindu Succession Act: On September 9, 1978, the House adopted the 
following non-oflicial resolution: 

"This House recommends to the State Government to approach 
the Government of India with the request that steps be taken to so 
amend the Hindu Succession Act, 1956, that the daughter may get 
her share from her in-laws property after her marriage instead of 
getting the same from her father's ~  

TRIPURA LEGISLATrvE AssEMBLvt 

Separate High Court jor the State: On September 21, 1978 the Chief 
Minister moved a resolution requesting the Central Government to take 
DecesSary steps to establish a separate High Court in the State of Tripura 
and till such a High Court was established, to immediately establish a per-
manent Bench of the Gauhati High Court at AgartaJa. The resolution was 
adopted by the House nem con. (i.e. without opposition). 
-_.------------
·Contributed by the Nagaland Legislative Assembly Secretariat. 

• ·Contributed by the Punjab Legis lative Assembly Secretariat. 

tContributed by the Tripura Legis Iative Asaembly Secretariat. 
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GOA, DAMAN AND DIU LBGISLATIVB AssEMBLY· 

Alo-Con/idence Motion: On September 18, 1978 the Assembly discusa-
y ~  ~  of no-confidence in the Council of Ministers, moved by Shri 
A. N. Naik and Shri Madhav R. Bir. The Motion was lost when put '-
vote • 

• Contributed by the Goa, Daman and Diu Legislature Department 
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BOOK REVIEWS 

--------------

TOWARDS INDIA's FREEDOM AND PARTITION. By S. R. Mebrotra. Vikas, 
New Delhi, 1979, 322 pages, Price RI. 60. . 

F'RBBOOM MOVEMENT IN INDIA (1858-194J). By A11adi Vaidebi. 
Krlsbnamoorthy. Kalakshetra Publications, Madras, 1977, 348 pages, Price 
RI.65. 

VAIKKAM SATYAGRAHA AND GANDID. By T. K. Ravindran. Sri Narayana 
Institute, Triehur, 1975, Price Rs. 75. 

It is a good thing that varied aspects of the history of our freedom. 
struggle are being sought to be studied at some depth and the three books 
listed above, are in their different ways, evidence of that search. In the.-
a,bsence, however, of the appropriate intellectual atmosphere which will be 
generated only when there are adequate forums of discussion and wide-
spread participation therein, there are, it is feared, indications that the search 
will be somewhat mechanical and lifeless and therefore fail to be as mean-
ingful as it should be in a country like ours. After all we have only lately -
emerged from subjection to perhaps the subtlest aDd craftiest imperialism in. 
history'. 

Professor Mehrotra -writes with a certain sophistication and an impres-
sive array of scholarship, though he is not above a regrettable Indian habit 
(perhaps born inevitably of a kind of derivative, secondary approach to 
scholarship when under foreign tutelage) of stressing, for example: "As 
[so-and-so] rightly observes" (p. 134). His book suffers also from being, 
largely, a collection of essays written on various occasions and for various 
audiences. He has a lively distrust of publicists ru9hing in where historians 
fear to tread and he appean keen that by timely intervention historians 
should try to prevent publicists queering the pitch of, especially, recent 
history. One wishes that careful note is taken in our universities of Prl)fes-
sor Mehrotra's thinking and in spite of the hazards, lately highlighted, of-
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incurring official displeasure over one's approach to history, the academic 
community will worthily play their role. 

The blurb informs readers that Professor Mehrotra is busy writing "a 
.comprehensive and definitive history of The Indian National Congress. 
1885-1947". This perhaps explains his pre-occupation in this volume 
with the doings of the CoDp'ClS (as well as, to a lesser extent, with its de-
faults). Two well-written but not very satisfying chapters on 19th century 
thought form the preface to the other eleven chapters, of which two grapple 
with the issues linked with the partition of India. One does not quite know 
if the su,btle irony in the title of he book: 'Towards India's Freedom and 
Partition', was intended or no. The irony gets somewhat more complicated 
when the preface avers that the partition of 1947 made it easier for the 
country to pursue national ideals and "to preserve and promote the unity 
.of a major part of the sub-continent." 

Perhaps this is why the learned writer refers rarely, if at all, to popular 
upheavals before and after 1857 and even during the great Gandhi days, 
or during 1945-46. He does not seem concerned, for example, with the 
disappearance (or is it inaccessibility still in our Archives?) of the volumi-
nous papers studied ,by Alan Octavian Hume on the eVe of his proposal to 
set up a body like the Congress ("a safety-valve for the escape of great and 
:JroWing forces")-perhaps which, if Hume's biographer William Wedder-
burn is to ,be believed, evoked a picture, frightening to our then rulers, of 
. the most widespread and massive discontent which did not, according to 
reports, lack even the leadership of "some among the educated classes". The 

,eighteen-seventies and eighties remain, for some reason, neglected by freedom 
struggle historians and the pseudo-Namier-isms of Anit Seal and his like 
are a superior and entirely unhelpful form of philistinism. 

Within limitations, however, Professor Mehrotra has produced a lucid, 
1IOmetimes suggestive and always civilized, if faintly provocative study. The 
trouble, of course, is that the theme is so vast and ,has so many facets that 
too much cannot be expected ,between two covers. 

Dr. Alladi Vaidehi Krishnamoorthy who teaches at Osmania University 
appears to have specialised in the medieval history of the Dcocan, a wide 
·enough subject of study. It is a pity that the fact that the history of our 
freedom movement is (as her preface says) "one of the subjects of study in 
university courses and in all-India competitive examinations" perhaps allow-
ed her into writing this nol-quite-but-almost-textbookish volume. There is 
an entirely inadequate bibliography; this is accentuated by the lotal absence 
of references The chapters appear to be arranged so that an examiRee 
in a hurry can cram thines out of it-this is also useful. no doubt for some. 
but the book unfortunately has higher pretensions. Besides, there is no need 
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to inftict on poor examinees formulations about 'the meaning and growth of 
nationalism', 'Vande Matram movement', 'Muslim politics' (these are chapter 
headings) without worrying overmuch about their too often glib and conven-
tional character. Dr. Vaidehi must not be blamed for the faults of her blurb-
writer, but being an established academician, she should have taken care that 
her book performed at least part of the promise its title evoked. 

To be fair, however, one is grateful to Dr. Vaidehi for drclwing attentioo 
to aspects of our freedom struggle that too often have no place in more pre--
tentious and highly sponsored books on the subject. The two appendices 
where she brings together many facts about the freedom struggle, during 
different phases, in Andhra and even--bless herl-what she calls "the free.-. 
dom struggle in Telengana" give her work a quality which nearly outshines 
its deficiencies. How good it is to recall, in her pages, Duggira/a Gopala-
krishnayya of Chirala Perala (1921) fame, and even more, the once truly 
celebrated and always memorable AUuri Seetharamaraju whose leadership 
(1922-24) of the uprising in the so-called 'Agency areas' of Andbra is among 
the more cherishable, if almost totally forgotten, chapters of Our freedom 
struggle. If like Dr. Vaidehi other scholars, specially Andhras among them, 
produce significant studies of such neglected but worthy themes, the country 
will rejoice and benefit. 

Professor Ravindran, editor of the Journal of In4lan History and head 
of the history department in the University of Kerala, is in the top notch 
of our historians and his book on Vaikkam Satyagraha is, in a way, a model 
of accurate scholarship and cogent exposition. So many rivulets have ftown 
into the mainstream of India's freedom struggle. The story of Vaikkam 
Satyagraha in the middle twenties is one that our ~  have hardly 
deigned to map out and evaluate. One has encountered casual little pamph"-
lets stressing perhaps one or another facet of what unhappily can only be 
dubbed 'propaganda' (which of course, is not by its nature 'bad')--a recent 
fast-selling book on Chakravarthi Rajagopalachariar highlights only the 
'success' part of the struggle episode. l ~  radicalism, finding rich sus-
tenance in the soil of Kerala has tried to look back at Vaikkam to reinforce 
pride in people and the power that slumbers· in their arms. Professor 
Ravindran rightfully deplores the silence on Vaikkam in almost all relevant 
writing, "at least by absence of cognition if not by design", .but he has re-
dressed the balance in a work which, in its matter and the manner of its 
presentation, with all essential academic criteria satisfied, is as noted earlier, 
a model of historical writing. 

Mahatma Gandhi will ever "be hailed as the one man who could make' 
India shake off her spiritual torpor, shouting from the housetops about the 
deadly sin of 'untouchability' which makes a mockery of all human preten-
siona of virtue. In many parts of India, among them Kerala (in so many 
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. other ways advanced), the vile social practice had led to the concePt and 
. the practice of 'unapproachability' -untouchaples like lepers in Old Testa-
ment times having to keep off public roads or to notify their betters of the 
impending peril of defilement in their proximity. This hideous practice, with 
the sanction behind it of religion and the state, was, thank's to Gandhi and 
his movement, challenged in 1925, giving rise to a memorable struggle, the 

'common people as always, showing character and courage on a heroic scale. 
Dr. Ravindran tells its story-in its way symbolic of a hoary and long-stricken 

. country's ascent out of gloom-and debunks a few myths that have merrily 
passed muster. The author's verdict is clear: while Vaikkam Satyagraha 
did mean some change-the air of Travancore was no longer the same-
1iIld while some eight furlongs were added, because of the Satyagraha, to 
the "free" roads where 'untoucha,bles' could tread, the recognition of 
everyone's absolute right to move about along public roads remained, in 
1925-when the movement was called off at Gandhi's behest-Ua far dis-
tant cry". The correspondence of Gandhi with Travancore's then commis-
''Sioner of police Pitt makes revealing reading. For all the grandeur of his 
ideas and the frequent heroism of his actions, Gandhi was a devotee of 
what he himself deScribed as "the beauty of compromise". Doubtless, 

. compromise is something that sometimes forces itself in life, but it is good 
to read a fine historian's impecca,bly documented, always restrained but 
profoundly, if respectfully, delineated critique of a trend in Gandhi's think-
ing (and in most other segments of OUr freedom endeavour) over which 
'no sentimental sugar-coating should, in these mature days of our freedom, 
-be called for. 

-HIRENDRA NATH MUKERJEBr 
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S rA. T& III 'U IlIO'NlNO TB& WOU TJlA.lIISA.Ol'SD DUIWIO TID 6TH SasaON OP TIUI SJXTR 
Lu SABRA 

I. Perio;i of the Seuion • IIOth November to a:pd 
December 1978. 

a. Number of meetiap held a5 

3. Total number of sitting houn 

·4, Number ofdiviaioa hfold 

• 155 hn. &: 7 minuter. 

.5. GowrfllMlII Bills 

.(i) ~ l  at the commencement of the Seaioa 

(ii) Introduced 

-(iii) Laid 00 the Table as passed by RlID'a Sabha 

'(iv) Returaed by ~  Sabba with any ammrlrDlmt/ recommen-
dation and lAid on the Table • • • • • 

(v) Referred to Select Committee 

,(vi) Referred to joint Committee 

(vii) Reported by Select Committee 

lvili) Reported by joint Committee 

(is) Diacuaed 

·(x) Paaed 

(xi) Withdrawn 

(xii) Negatived 

.(xiii) Part-dilcuued 

·(xiv) DisculSion postponed • • 

35 

9 

II 

Nil 

Nil 

Nil 

17 

17 

Nil 

Nil 

NO 

N'd 

{ltV) Returned by Rajya Sabha without any recommendation • 

(xvi) Motion for concurrence to refer the Bill to joint Commi-
ttee adopted • Nil 

'(xvii) Pending at the end of the Session 30 

6. ~ MntNrI' BUll 

-(i) Pending at the commencement of the Se.ioa 164-

(ii) Introduced 34 

'(iii) Laid on the Table as palled by Rajya Sabha Nil 

-(iv) ~  by Rajya Sabha with any amentiment and laid on 
the Table Nil 
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(v) Reported by Select Committee 

(vi) DilcUIICd 

(vii) Passed 

(viii) Wltbdrawn 

(ix) Negatived • 

(x) CircUlated. fOr eliciting opinion 

(xi) Part-discuued 

(xii) Dilcuuion poItponcd 

(xiii) Motion for circulation of BUb negatived 

(xiv) Referred to Select Committee 

• 

(xv) Removed from the Register of Pending BUb 

(xvi) Pending at the end of the Seaion • • 

7. Numlur of Dimuriot/J hIld rmdn ruUI9S 

(Mid'" ofU"Ift' Publi, Imlorltlnt:l) 

(i) Noticeneceived 

(ii) Admitted 

(iii) DiscW1ion held • 

8. Numblr of S,.""",."",.. rmMr'" 197 

• 

• 

• • 

• 

• 

Nil 

4-

Nil 

I 

Nil 

Nil 

Nil 

Nil 

196 

88 

II (Includes 
one part 
dilcUllCd) 

(Calling-Gtt,n'ioll '0 ma'''" ojur".' ~ ll  imlo"ant:,) 

Statements made by Ministers 17 

9· Half-an.hour diacUlliona held II 

10. Statutory lWululioru I 

(i) Notice received 

(ii) Admitted 

(iii) Moved 

(iv) Adopted • 
(v) Negatived .' Nil 

(vi) Withdrawn Nil 

II. 00..-1 lWuluIitmJ 

(i) Notices received Nil 

(ii) Admitted Nil 

(iii) Moved Nil 

(iv) 4\dopted Nil 
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la. P,iH16 Mllllblrs' Rlsoluliolls 

{i) .kaceiw:cl 6 

(ii) Admitted 6 

(iii) ~ R 

(iv) Withdrawn Nil 

(v) Neptived Nil 

(vi) Adopted 

(vii) Part-discuued 

(viii) Discussions postponed Nil 

13· GooIrTlRlltll Moliolls 

(i) Notices received 3 

(ii) Admitted 3 

(iii) Moved 

(iv) Adopted NO 

(v) Diacuued (Discussion 
not con-
cluded) 

J ••. PritItu, MtmHrs' Mlltitms 

(i) Received 605 

(ii) Admitted a63 

(iii) Moved 

(iv) Adopted Nil 

(v) Discuued 

(vi) Negatived Nil 

(vii) Part_discuned Nil 

(viii) Withdrawn Nil 

15· Mlltions Re. Mlldijicatillrt of S"'tulDry Rule 

(i) Received Nil 

(ii) Admitted Nil 

(iii) Moved Nil 

(iv) Adopted Nil 

(v) Negatived Nil 

(vi) Withdrawn Nil 

(vii) Part-discwsed Nil 

16. Number ofParliamentry Committees, created, ifany, during 
thelCllion . Nil 
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17. Total nUlDber of Visiton' Pauc:. issucd durq the lCuion 

18. MnimulD number of Visiton' PUleS haued on any singlc 
day, and date on which iaa\led 

19' NIIIJIbIr qf ~ Motilms 

(i) BroUlht before thc House Nil 

(ii) Admitted and discUllCd Nil 

(ill) Barred in vicw of .djournmcnt motion admitted on the subject Nil 

(iv) Camcnt withheld by Speaker outside the house 41 

(v) ConICnt given by Speaker but leave Dot granted by HoulC Nil 

20. ToW rwmbn of IJIIISIiMJ lIIlmil,.d 

(i) 

(ii) 

(iii) 

Starred 

Unltarred (including Starred Q.ucStiOOI convcrted as Un-
starred questions) • • • • • • • 

Short-notice Q.uestions 

(i) Public Accounts Committee 

(li) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

Clmmittee on Public Undertakings 

Btnin,. Advilory Committee 

Committee on Ablenee of Memben from the sittings of the 
House .•.••••• 

CJmmittee on Subordinate Legislation 

Committee on Petitions 

C'lD"Ilittce on tbe Welfare ofSchedulcd Castel and Schedul-
ed Tribes 

(viii) Committee on Privilcges 

(ix) Committee on Rules 

(x) Joint Committee on Office of Profit 

(xi; C>lD'I1ittee on Government Alsuraneel 

No. of No. of 
sittings Rcporu 

held during prcaenled 
the period during thc 
AUlJUlt 1 Session 
to Octo-

ber 31, 
1978• 

3 

21 

5 

4 

I 

16 7 

----------- -------------_. 



Appendices. 

(xii) Eltimiites Committee 

(xiii) General Purposes Committee 

(xiv) House Committee 

(xv) Railway Convention Committee 

(xvi) Joint Committee on Lok Pal Bill, 1977 

(xvii) Joint Committee on the Mental Health Bill, 1978 

(xviii) Joint Committee on the Multi-State Co-opcrative Societies 
Bill, 1977 • • • • • • • • 

(xix) Joint Committee of Chairman, House Committees of both 
the HoWICS of Parliament •• • • • 

Joint Clm'Dittee on the Kbadi and Village Industries Com-
mission (Amendment) Bill, 1978 

Joint C:Jmmittee OD the Air (Prevention IIDd Control of Pol-
lution Bill, 1978) 

(ltll:ii) Juinc C:Jmalittee on the Scbcduled Castes and Sc:lmiuled 
Tribes Orden (Amendment) Bill, 1978 • • • 

(x"iii) Acc<lmmodation Sub-Committee • 

~  Number or Memben granted leave of abllcncc • 

as. Petitions presented 

Itt. N.".IOJ-M'Mrssworrt wi'" tIa" MIl CArts"""". : 

S. No. Names of Memben sworn 

I. Smt. Indira Nehru Gaaclhi 

2. Shri Ajit Kumar Mehta 

s. Shri Syed Liaqat HUIaiD 

DatcaOD 
which 
. sworn 

20011-1978 

"'12-1978 

8-12-1978 

117 

3 .. 
s 

3 

5 

6 

6 

3 

3 

8 

5 

ConatitUllllCY 

Chilanapl 
(Kama":) 

Samasti 
(Biharf 

Fallehlt CU· .) 



APPENDIX II 

STA'l'DIaNT SHOWING 'l'R1t Woalt TL\IIIACTBD DuaJMG TU ~ II  h.vmrnr 
SIISSIOM 01' RA,rYA SAlIBA 

I. POI'iod of the Seuion 

2. Number of meetinp held 

3. Total ndmber ofsittingheurs • 

4. Number of divisioos held 

5· Gownanm, Bills 

(i) Pending at the CommcDc:ement of the Saaion • 

(ii) Introduced 

(iii) Laid OIl the T9ble as paacd by Lok Sabba 

(iv) Returned by Lok &abba with any amendment 

(v) Referred to Select Committee by Rajya Sabha 

(vi) Referred to Joint Committee by Rajya Sabha • 

(vii) Reported by $elect Committee 

(viii) Reported by Joint Committee 

(ix) Discussed 

(x) Puled 

(xi) Withdrawn 

(xii) Negatived • 

(xiii) Part-discussed 

". 

"liothNovember to lI6th ~  

1978 
lI5 

116 boun lI8 min. (excluding 
lunch break). 

Nil. 

7 

2 

14-

1 

" 
Nil I 
J 

12 

II 

1 
Nit 

} 
(xiv) Returned by ~ S.bh. without any recommendation . 

(xv) Discussion postponed . NU 

(xvi) Pending at the end of the Session 8 

Pri"." M""bm Bil" 

6. (i) Pending at the commencement of the Session 19 

(ii) Introduced 5 

(iii) Laid on the Table as paaed by Lok Sabba Nil 

(iv) Retlll'ned by Lok Sabb. with any amendment and laid on the T.ble Nil 

(v) Reported by Joint Committee Nil 

(vi) Dhcuned 1 

u8 



(vii) Wit:hd.rllWll 

(viii) P..ed 

(ix) Neptived 

(x) Circulaeecl for eUcltiq opinioa 

(xi) Part-dilcUiled 

Nil 

'Nil 

Nil 

(xii) Dilcuslion pcIItpODed Nil 

(xiii) . Motioalor c:irc:ulatioD of Bill oeptmcl Nil 

(xiv) Referred to Select Committee Nil 

(:n) Pending at the end of the Session IS. 

7· NIIIIIIHr .fdist:tusilllu Mid .. '''176. (M",,,,, oj",,,,,, IIIblitifltltn1au) 
(i) :"hticesreceived 

(ii) Mrnitted • 

(iii) Discussion held Nit 

8. HumIN,,/ sl""mmts mtII# ..... ". 180. ~  ",."" qf""", Jti/IIit 
imptlrl47u;, ) 

(i) Statements made by Ministers 16-

g. (ii) Half'-an·bour dUcussion beld 3 

10. S''''"'o'.1 Rllfll"nons 
(i) Notiees received 

(ii) Admitted 

(iii) Moved 

(iv) Adopted 

(v) Neptived 

(vi) Withdrawn } Nit 
II. G.11It'rI7M7I1 RuoI ... '1011S 

(i) Notices received · 1 
(ii) Admitted 

(iii) Moved 

(iv) Adopted 

· ~ Nil' 
· J 

112. PrlMl6 MIItI/J",' RI.luliMu 

(i) R.eceived 112 

(ii) Admitted II 

(iii) DUcuIIed 

(iv) Withdrawn 

(v) Neptlved 

(vi) Adopted J NiP 
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(vii) Part-dilcullcd 

(viii) DiscllllioD poItpODed • 

• 5. G.M'IIIIIIIII ModtJru 

(i) N ~  received 

(ii) Admitted . 
(iii) Moved 

(iv) Adopted 

(v) Part-dilCuaed 

(i) Received . 
(ii) Admitted 

(iii) Moved 

(iv) Adopted 

(v) Part-dilCUlled 

(vi) Nqatived 

(vii) Withdrawn 

• 

• 

'15. M.,iOlu R"IJr4illt M.4ifl",i.1I .is,al,,,,,,, R.I. 
(i) Received • 

(ii) Admitted 

(iii) Moved 

(iv) Adopted 

(v) Nesatived 

(vi) Withdrawn 

(vii) Part-discuaed 

'I'). N 1 ' ~  of l l ' l~  C')mmittees created, irany during the leIIIion 

.,. Total Dumber orViuton' p.., 

Nil 

a 

• a 

: J NIl 
IOf 

loa 

· 1 
Nil 

I 

: j 

. 1 

f 
NO 

I 

· J 
Nil 

3,360 

11. M ,"cim". n ' ' l ~  or Visiton' Paftell issued OD any lingle day, and date on 
whicbiDUed • a6s 

14th DeC.,8 
"g. Num'-o/moliMu/or /MJIIr1--ruI, 175 

(i) Brought before the House .\ Nil 
(ii) Admitted and discuad J 

"0. ToW"""" 01 (hI,II""" adrrri,,.d 
(i) Starred .72 

(ii) t1nstarred (iDcluding Starred Q,uestioas) J747 

(iii) Short.Notice Questions 7 



~ I. DiscUllion on the workillg of the Ministriel 

fl2. Worku., of Ptlrlinrmtary Commiltlll 

Name of Committcc: 

._--------
(i) Public Accountl Committee 

(ii) Committee: on Public Ullderlakil'lp 

(iii) 

(iv) 

(v) 

(vi») 

Busincu Advisory Committee: 

Committee: on Subordillate ugulation 

Committee on PetitioDl 

Committee on the Welfare of Sch. dulcd Caito ar.d ~
duled _Trites • 

(vii) Committee of Privilqes 

(viii) Committee: on Rules 

(ix) Joint Committee: on OfIiCCl of Profit 

(x) Committee: on Government AliuranCCII 

(xi) Railway Convention Committee: • 

(xii) General PUI'pOICII Committee 

(xiii) Joint Committee on Visva Bharti (Aml'ndment) Bill, 1978 

as. Number of Members granted leave of abemce 
flf. Peti ti Onl prcaen ted 

RS. Numb Df-rrIImIMrs $"" wi'" 4l1l4$ 
--------_ .. 

SI.No. Narne of Members Sworn 

----------.-----
I. Khawa,ia Mubarak Shah • 

R. 5.hri Motiram Udaybhanji Lahane 

No. of 
meetinp 
held during 

the 
period 
A\II.I to 
Oct. 31, 
1978 

10 

7 

Nil 

5 

121 

Nil 

No. of 
Report! 
prnc:nttd 
dring the 
Suli(n 

14 

7 

1\11 

Nil 

8 

3 

Date 
on which 
IWOm 

30-11-78 

15-12-78 
~ 

a6. 06i,Utlry /Uf",nell 

SI. 
No. 

r.. Shri Nafi,ul Ha,an 

2. Shri P.S. Patil 

3. Shri Dcoraoa Patil 
4. Sllri Braj Bihari Sharnla 

5. Shri R.C. Gupta 

Name 
--------_._-------

Sitting MemberJ 
Ex-Mt'IIlber 

Ex-Member 

Ex-Member 

Sitting Member 

Ex-Member 

Ex-Member 
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APPENDIX IV 

l.uT OF' BILLS PASSED BY THE HOUSE OF PAlU.IAMENT AND AssENTBD 
TO BY THE PRESIDENT DuluNG THE PERIOD 1ST AUGUST, 1978 TO 31sT 

OcTOBER. 1978 . 

S.No. Title orthe Bill Date ol.-nt b,.lIIie 
PraaicleDt ., 

-. 
I. The CUitomI Tariff (Amendment) Bill, 1978 1-8-1978 

'2. ~ Muntenl.llce or Internal Security (Repeal) BilI,I978 3-8-1978 

:3, The Insolveaey LawI (Amendment) BiU, 1978 4-8-1978 

,.. Til, T Aution L,wI (Amendment) Bill, 1978 5-8-1978 

'5' The Coa.t Guard Bill, 1978 18-8-1978 
" 

06. The P.-ports (Amendment) Bill, 1978 18-8-1978 .. 
,. The Indian Explosives (Amendment) Bill, 1978 18-8-19,s " ", .. 
8. The Metro R '\i\w .. ys (C'l:l1trllction or Worb) Bill, 1978 21-8-1978 

" , 

The Delhi Police Bill, 1978 
<. 

.g. 27-8-1978 

10. The Appropriation (No.3) Bill, 1978 30-8-1978 ., 
II. The Tobacca Board (Amendment) Bill, 1978 30-8-1978 

12. The Prell Council Bill, 1978 • • • •  • 7-9-1978 

: .. \ ... 

. . . : ~ 
'.' 2· 

..... ' . ,,' 

126 



APPENDIX V 
BDu PASSD BY mE STATE LmISLATUUS DlmINc TIll: PERIOD Al1CtJST J, '1'0 

0cT01ID 31, 1978 

ANDHRA PRADEsH LlmsLATIV& A8PMJ1Ly-

1. The Andhra Pradesh Co-operative Societies (Amendment) Bill, 19'18. 
2. The Andhra Pradesh (Agricultural Produce and live Stock) Markets 

(Amendment) Bill, 1978. 
3. Bihar Parisar Aur Gari (Adhigrahan) Vidheyak, 19'17. 

1978. 
4. The Andhra Pradesh Municipalities (Fourth Amendment) Bill, 197L 
ii. The Andhra Pradesh Panchayat Samithis and Zilla Parishad8 

(Amendment) Bill, 1978. 
6. Aavashyak Vastu (Bihar Sansodhan) Vidheyak, 1977. 
"t. The Andhra Pradesh Appropriation (No.3) :Qill, 1978. 
8. The Andhra Pradesh Appropriation (No.4) Bill, 1978. 
9. The Andhra Pradesh Appropriation (No.5) Blll, 1978. 

10. The Andhra pradesh Appropriation (No.6) Bill, 1978. 

BIHAR LEGISlATIVE CoUNCIL 

1. Bangal Naughat (Sanshodhan) Vidheyak, 1977 . 
.2. Jhariya Jal Aapoorti (Sanshodhan) Vidheyak, 1977 
3. Bihar Parisar Aur Gari (Adhigrahan) Vidaheyak, 1977. 
-4. Bihar Viniyog (Sankhya 2) Vidheyak, 1977. 
5. Bihar Nagar Nigam Vidheyak, 1977. 
6. Avashyak Vastu (Bihar Sansodhan) Vidheyllk, 1977. 
7. Bihar Private Chikitsa Mahavidyala (Grahan) Vidheyak .. 1978. 
8. Bihar Kolhan Civisanyay Viniyamak aur Vidhimal1yakari) Vidheyak. 

1978. 
'9. Bihar Gramdan (Sanshodhan) Vidheyak, 1978. 

BmAR LEGISLATIVE AsSEMBLY 

. 1. Bihar Sangrakshit Asthan Vidheyak, 1978. 
2. Bihar Appropriation (No.2) Bill, 1978 . 
3. Bihar Private Medical College (Acquisition), Bill, 1978. 
4. Bihar Gramdan (Amendment) Bill, 1978. 
5. Bihar Kolhan Civil Justice (Regulation and Validation) Bill, 1978. 

·6. Bihar Forest Production (Trade Regulation)Bill, 1978. 

-These "Bills have also been passed by the Legislative Council 
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7. Bihar Land Reforms (Fixation of Ceiling Area and Acquisition o! 
Surplus Land) (Amendment) Bill, 1978. 

8. Bihar ElectriC' Supply Undertakings (Production) Bill, 1978. 
9. The Premises and Vehicle (Acquisition) Bill, 1977. 

10. Bengal Ferry JAmendment) Bill, 1977. 
11. Jhariya Water Supply (Amendment) Bill, 1977. 

GuJ'AltA'l' LmlBLATWI: AsaDlIILY 

1. The Gujlll'at Homoeopathic (ltegulations, Examinations, Degrees etc.) 
.Validation Bill. 1978. 

2. The Gujaorat Local Authorities (Extension of Term and Laws Amend-
ment) Bill, 1978. 

"3. The Gujarat Panehayats (Third Amendment) Bill, 1978. 
• 4. The Gujlll'at University (Seeond Amendment) Bill, 1978. 

5. The Gujarat Secondary Education (Amendment) Bill,1978. 
6. The Gujarat (Second Supplementary) Appropriation Bill, 1978. 

HARYANA. LEGISLATIVE ASSEMBLY 

1. The Haryana Public Works (Extension of Limitations) mill, 1971. 
2. The Haryana Legislative Assembly (Allowances " PeDSion of Mem-

bers) Bill, 1978. 

3. The Punjab AgricUltural Produce Markets (Haryana Second Amend-
ment) Bill, 1978. 

4. The Haryana Legislative Assembly Proceedings (Protection of Publi-
cation) IWl. 11118. 

5. The Haryana Private Colleees (taking ewer of Management) Bill, 1978." 
6. The Haryana Land Holdings Tax (Ameadment) Bill, 18'18. 
7. The Punjab Courls (HaTyane Amendment) :Bill, 19T8. 
8. The Haryana KWlicipal (Amendment) Bill, 19'T8. 
9. The Har)oana AppropriatiGn (No.4) Bill, 1978. 

HIMACHAL PRADESH LEGISLATIVE AssEMBLY 

1. The Himachal Pradesh Tractor Cultivation (Recovery of Charges)' 
Amendment Bill, 19T8. 

2. The Himachal Pradesh Requisitioning "Acquisition of Immoveable-
Property (Amendment) Bill, 1978. 

3. The Himachal Pradesh Panchayati Raj (Amendment) Bill, 11'18. 
4. The Himachal Pradesh Legislative Assembly (Allowances I: PeuioD 

of Members) (Ninth Amendment) Bill. 19'18. 
5. The Himac.hal Pradesh Taxation (on certain goods carried by road) 

(Amendment) Bill, 1978. 
6. The Himachal Pradesh MWlicipal (Amendment) Bill, 197 •• 
7. The Dowry Prohibition (Himachal Pradesh Second Amendment) Bill,. 

1978. 
8. The Himachal Pradesh Appropriation Bill, 197& 
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9. The Himachal Pradesh General Sales Tax (Amendment) Bill 1978. 

10. The Himachal Pradesh Apartment (Regulation of Construction and 
Transfer) Bill, 1978. 

11. The Himachal Pradesh Apartment Ownership Bill, 1978. 

12. The Himachal Pradesh Kriahi Vishva Vidyalaya Bill, 1978. 

13. The Himachal Pradesh Bhoodan Yagna Bill, 1978. 

JAMMU 8£ KASHMIR LEGISLATIVE ASSEMBLY 

1. The Code of Criminal Procedure (Amendment) Bill, 1978 

2. The J8£K Weights and Measures (Enforoement) Bill, 197fl. 

3. The J8£K Town Area (Amendment) Bill, 1978. 

4. The J 8£ K Land Revenue (Amendment) Bill, 1978. 

5. The J 8£ K Motor Spirit and Diesel Oil (Taxation of Sales) (Amend-
ment), Bill, 1978. 

6. The Transfer of Property (Amendment) Bill, 1978. 

"'1. The J 8£ K State Forest Corporation (Amendment) Bill, 1978. 

8. The J 8£ K Lambardari (Amendment) Bill, 1978. 

9. The J 8£ K Land Revenue (Second Amendment) Bill, 1978. 

-10. The J 8£ K Restitution of Mortgaged Properties (Amendment) Bin. 
1978. 

11. The J ~ K Electricity (Supply) (Amendment) Bill, 1978. 

KARIIlATAKA LEGISLATIVE COUNCIL 

1. The Kamataka Khadi and Village Industries (Amendment) Bill, 1978. 

'2. The Kamataka Village Panchayats and Local Boards (Amendment) 
Bill, 1978. 

'3. The Kamataka State Aid to Industries (A.mendment) Bill, 1978. 

4. The Karnataka Industrial Areas Development (Amendment) Bill. 
1978. 

5. The Karnataka Co-operative Societies (Amendment) Bill, 1978. 

~  The Karnataka Forest (Amendment) Bill, 1978 . 

..,. The Kamataka Scheduled Castes and Scheduled Tribes (Prohibition 
of Transfer of Certain Lands) Bill, 1978. 

'8. The Karnataka Bhoodan Yagna (Amendment) Bill, 1978. 

9. The Madras Aliyasanthana (Kamataka Amendment) Bill, 11178. 

10. The Karnataka Laws (Amendment) Bill, 1978. 

11. The Karnataka Civil Courts (Second Amendment) Bill, 1978. 

12. The Karnataka Sheep and Sheep Products Development (Amend-
ment) Bill. 1978. 

13. The ,Central Laws (Kamataka Extension) Bill, 1978. 

14. The Karnataka Motor Vehicles Taxation (Amendment) Bill, 1978. 

15. The Indian Stamp (Karnataka Amendment) Bill, 1978. 

16. The Karnataka Agricultural Credit Operations and Miscellaneous 
Provisions (Amendment) Bill, 1878. 
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17. The Karnataka Entertainments Tax (Amendment) Bill, ~  

18. The Karnataka Electricity Supply Undertakings (Acquisition)' 
(Amendment) Bill, 1978. 

19. The Karnataka State Civil Services Bill, 1978. 

20. The Kamataka Sales Tax (Amendment) Bill, 1978. 

21. The Karnataka Ministers' Salaries and Allowances (Amendment) Bill,. 
1978. 

22. The Karnataka Legislature Salaries (Amendment) Bill, 1978. 

23. The Karnataka Land Reform (Amendment) Bill, 1978. 

24. The Karnataka Village Panchayats and Local Boards (Second Amend. 
ment) Bill, 1978. 

25. The Karnataka Municipal Corporation (Amendment) Bill, 1978. 

KARNATAXA LEGISLATIVE AsSEMBLY 

1. The Central Laws (Karnataka Extension) Bill, 1978. 

2. The Karnataka Sheep and Sheep Products Development (Amend-· 
ment) Bill, 1978. 

3. The Karnataka Industrial Areas Development (Amendment) Bill, 
1978. 

4. The Karnataka Motor Vehicles Taxation (Amendment) Bill, 1978. 

5. The Madras Aliyasanthana (Karnataka Amendment) Bill, 1978. 

6. The Karnataka Bhoodan Yagna (Amendment) Bill, 1978. 

7. The Karnataka Co-operative Societies (Amendment) Bill, 1978. 

8. The Karnataka Khadi and Village Industries (Amendment) Bill, 1978. 

9. The Karnataka Forests (Amendment) Bill, 1978. 

10. The Karnataka Village Panchayats rond Local Boards (Amendment) 
Bill, 1978. . 

11. The Karnataka State Aid to Industries (Amendment) Bill, 1978. 

12. The City of Mysore (Improvement) Bill, 1978. 

13. The Karnataka Village Offices Abolition (Amendment) Bill, 1978. 

14. The Karnataka Scheduled Castes/Scheduled Tribes (Prohibition of" 
Certain Lands) Bill, 1978. 

15. The Karnataka Laws (Amendment) Bill, 1978. 

16. The Karnataka Civil Courts (Second Amendment) Bill, 1978. 

17. The Indian Stamp (Karnataka Amendment) Bill, 1978. 

18. The Karnataka Land Reforms (Amendment) Bill, 1978. 

19. The Karnataka Agricultural Credit Operations and Miscellaneous Pro. 
visions (Amendment) Bill. 1978.' 

20. The Karnataka Entertainment Tax (Amendment) Bill, 1978. 

21. The Karnataka Electricity Supply Undertakings Acquisition (Amend·· 
ment) Bm, 1978. 

22. The Karnataka Civil Services Bill, 1978. 

23. The1tamataka Sales Tax (Amendment) Bill, 1978. 
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24. The Karnataka Ministers/Salaries and Allowances (Amendment) 
Bill. 1978. 

Z. The Karnataka Legislature Salaries (Amendment) Bill,1978. 

28. The Karnataka Village Panchayats and Local Boards (Second Amend-
. ment) Bill, 1978. . 

27. The Karnataka Municipal Corporations (Amendment) Bill, 1978. 

MADHYA PRADIlSH VmHAN SABRA 

I: The Madhya Pradesh Excise Amendment Bill, 1978. 
·2. The Madhya Pradesh Prathamik, Middle School Tatha Madhyamik 
Shiksba (Pathyapustakon Sambandhi Vyavastha) SanshodhNl Vidhe-
yak, 1978. 

3. -The Madhya Pradesh Municipal Corporation (Amendment) Bill, 197,. 

4. The Madhya Pradesh Vidhan Sabha Sadasya Vetan Bhatta Tatba Pen-

sion (Dwitiya Sanshodhan) Vidheyak, 1978. 

5. The Madhya Pradesh Panchayat (Second Amendment) Bill, 1978 . 

. 6. The Madhya Pradesh Motor Vehicles Taxation (Amendment) Bill, 
• 1978. . 

7. The Madhya Pradesh General Sales Tax (Amendment) Bill, 1978. 
8. The Madhya Pradesh Panchayat (Third Amendment) Bill, 1978. 

9. The Madhya Pradesh Sathniya Kshetra Me Mal Ke Pravesh Par Kar 
(Sanshodhan) Vidheyak, 1978. 

10. The Madhya Pradesh Electricity Duty (Amendment) Bill, 1978. 

11. The Madhya Pradesh Appropriation (Number 3) Bill, 1978. 

NAGALAND LEGISLATIVE ASSEMBLY 

1. The NBgaland Legislative Assembly Members, Salaries and Allowances 
(Amendment) Bill, 1978. 

2. The Nagaland Sales tax (Amendment) Bill, 1978. 

~  The Nagaland Land and Revenue Regulation (Amendment) Bill, 1978. 

4. The Nagaland Appropriation (No.4) Bill, 1978. 

PUNJAB VmHAN SABRA 

1. The Punjab Contingency Fund (Amendment) Bill, 1978. 

2. The Punjab Entertainments Duty (Amendment) Bill, 1978. 

3. The Punjab Entertainments Tax (Cinematograph Shows) Amend-
ment Bill, 1978. 

4. The Punjab Co-operative Societies (Third Amendment) Bill, 1978. 

5. The Salary and Allowances of Leader of Opposition in Legislative 
Assembly Bill, 1978. 

6. The Punjab Good Conduct Prisoners (Temporary Release) Amend-
ment Bill, 1978. 

7. The Punjab Gram Panchayat (Amendment) Bill, 1978. 

8. The Punjab Appropriation (No.4) Bill, 1978. 

9. The Punjab State Legislature (Protection of Publication) Bill, 1978. 



lournal 0/ Parliammltuy In/ormation 

10. The PUDjab Bhudan Yqna (.Amenclmell.t) Bill, 1978. 
11. The Indian Stamp (Punjab Amendment) Bill, 1978. 
12. The Punjab Agricultural Produce Markets (Second Ameadm_ Brut 
1978. 

IS. The Punjab Water Supply and Sewerage Board (Amendment) Bin.' 
1978. 

11. The Punjab Municipal (Amendment) Bill, 1978. 
15. The Punjab Town Improvement (Amendment) Bill, 1978. 
16 .. The Punjab Municipal Corporation (Amendment) Bill, 19"18. 
17. The Punjab General Sales tax (Second Amendment) Bill, 1178. 
18. The Punjab Ex-Eervicemen Corporation Bill, 19'18. 
19. The Punjab Guru Gobind Singh Medical College, Faridkot (Acquisi-
tion) and Miscellaneous Provisions Bill, 1978. 

20. The Motor Vehicles (Punjab Amendment) BUI, 18'18. 
"21. The Punjab Agricultural Credit Operations and Miseellaneou Pro-

visions (Banks) Bill, 1978. 
22. The Punjab Requisitioning and Acquisition of Moveable Property BUl, 
1978. 

'23. The Punjab Panchayat Samities and ZJla Parishads (Teaporlll7 
Supersession) Bill, 1978. 

'24. The Punjab State Legislature Members (Pension and Medical Faein· 
ties Regulations) Amendment Bill, 1978. 

'25. The Punjab Legislative Assembly (Anowances of Members) Amend· 
ment Sill, 1978. 

~  The Punjab Legislators (Modification of Allowances and other Ameni-
ties) Bill, 1978. 

RAJASTHAN LEGISLATIVE AsSEMBLY 

1. The Rajasthan Urban Improvement (Amendment) Bill, 1978. 
2. The Rajasthan Sales Tax (Amendment) Bill, 19'18. 
3. The Rajasthan Excise (Amendment and Extending) Bill, 1978. 
4. The Rajasthan Prohibition (Amending &: Extending) Bill, 1978. 
5. The Rajasthan Imposition of Ceiling on Agricultural Holding (Second 
Amendment) Bill, 1978. 

6. The Rajasthan Lokayukta and Up-Lokayuktas (Amendment) Bill, 
1978. 

''1. The Rajasthan Tenancy (Amendment) Bill, 1978. 
8. The Rajasthan MUnicipalities (Amendment) Bill, 19'18. 
'9. The Rajasthan Universities Teachers (Absorption of Temporary 
Lecturers) Bill, 1978. 

SIKKIM LEGISLATIVE ASSEMBLY 

1.. The Sikkim Agricultural Land Ceiling and Reforms (Amenjment) 
Bill, 19'18. 

"2. The Sikkim Cultivators Protection (Temporary Provision) Amend-
ment Bill, 1978. 

3. The Sikkim Appropriation Bill, (No. 15) 1978. 
4. ~ Sikkim Appropriation Bill, (No. 18) 1978. 
5. The Sikkim Vigilance Police Bill, 1978. 
6. The Sikkim Board of School Education Bill, 1978 . 
.,. The Silddm Cinemas (Regulation) Bm. 19.,S. 

• Awaiting assent 
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TAMILNADl1 LEGISLATIVE ASSEMBLY@ 

1. The Tamil Nadu Agri'Cultural Produce Markets (Amendment) and 
Special Provision) Bill, 1918. 

2. The Madurai City Municipal Corporation (Third Amendment) Bill, 
1978. 

3. The Madras City Municipal Corporation and the Madurai City Munici. 
pal Corporation (Amendment) Bill, 1978. 

4. The Tamil Nadu General Sales Tax (Second Amendment) Bill, 1978. 
5. The Tamil Nadu Hindu Religious and Charitable Endowments Amend. 

ment Bill, 1978. 
6. The Madura! University (Amendment and Special Provision) Bill, 1978. 
7. The Tamil NaduCooperative Societies (Appointment of Special Offi-

cers) Am-endnrent Bill, 1978. 
8. The Tamil Nadu Appropriation (No.5) Bill, 1978. 
9. The Tamil Niadu Prohibition (Amendment) Bill, 1978. 

10. *The Tamil Nadu Cultivating Tenants (Payment of Fair Rent) Amend. 
meat Bill, 19'18. 

11. The Tamil Nadu Cultivating Tenants (Protection from Eviction) 
Second Amendment Bill, 1978. 

12. ·The Tamil Nadu (Revision of Tariff Rates on Supply of Electrical 
Energy for Non-Agricultural Purposes Bill, 1978. 

13. The Tamil Nadu Debt Relief Bill, 1978. 

TRIPURA LEGISLATIVE AssEMBLY 

1. ·The Contingency Fund of Tripura Amendment Bill, 1978. 
2. ·The Tripura Appropriation (No.3) Bill, 1978. 
3. ·The Tripura Appropriation (No.4) Bill, 1918. 
4. *The 'l'ripura Appropriation (No.5) Bill, 1978. 
5. ·The Tripura Housing Board Bill, 1978. 
6. *The Tripura Land Tax Bill, 1978. 
7. *Tm! Tripura Block Panchayat Samities Bill, 1978. 
8. ·The Tripura Motor Vehicles Tax (Third Amendment) Bill, 1978. 
9. ·The Tripura Tribal Inhabitant (Housing Tax) Law Repeal Bill, 1978. 

UTTAR PRADESH LEGISLATIVE AsSEMBLY 

I. The U.P. Municipalities Notified Areas and Town Areas (Alpakallk 
Vyawastha) (Sanshodhan) Vidheyak), 1978. 

'2. The U.P. High School and Intermediate College (Reserve Pool Tea-
chers) (Second) Bill. 1978. 

1. The Code of Civil Procedure (U.P. Amendment) Bill, 1978. 
4. The U.P. Regulation of money lending (Amendment) Bill, 1978. 
'5. The U.P. Imposition of Ceiling on Land Holdings (Amendment) Bill, 

1978. 
11. The U.P. Co-operative Land Development Banks (Amendment) Bill, 

1978. 
"1. The U.P. Co-operative Societies (Amendment) Bill, 1978. 
8. The U.P. Entertainment and Betting Tax (Amendment) Bill, 1978. 
9. The U.P. Water supply and Sewerage (Amendment) Bill, 1978. 

10. The U.P. Restrictions of Bricft-Klins (Protection of Groves) BiU, 
1978. 

@These Bills have also been passed by the Legislative CoUllCil. 
• Awaiting assent. .. 
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11. The U.P. Training Colleges (Payment of Salaries of Teachers and 
other Employees) Bill, 1978. 

12. The UP. "Motor Verucles Taxation (Amendment) Bill, 1978. 
13. The U.P. Appropriation (Supplementary 1978-79) Bill, 1978. 
14. The U.P. Appropriation (Regulation of Excess Expenditure 1972-73) 

Bill, 1978. 
15. The Indian Penal Code (U.P. Amendment) Vidheyak, 1978. 
16. The U.P. Excise (Second Amendment) Bill, 1978. 

UrrAR PRADESH LEGISLATIVE AsSEMBLY COUNcn. 

1. Motor Vehicles Uttar Pradesh Amendment Bill, 1978. 
*2. Uttar Pradesh Rin Anutosh Sanshodhan Vidheyak, 1978. 
3. Uttar Pradesh Bhikshavrit Pritished Sanshodhan Vidheyak, 1978. 

*4. Uttar Pradesh Pathya Pustak Vidheyak, 1978. 
*5. Uttar Pradesh Junior High School Adhyapakon aur anya lrarmacha-

tiyon ke Vetan ka Bhugtan Vidheyak 1978. 
6. Uttar Pradesh Sahkari Bhurni Vikas Bank Sansbodhan Vidheyak, 

1978. 
7. Uttar Pradesh Municipality Notified Area aur Town Area Alpakalik 

Vyavastha Sanshodhan Vidheyak 1979. 
8. Uttar Pradesh Sahkari Samiti Sanshodhan Vidheyak, 1978. 

*9. Uttar Pradesh Adhiktam Jot Seema Aaropall Sanshodhan Vidheyak, 
1978. 

10. Uttar Pradesh Jal Sambharan tatha Sewer Vyavastha Sanshodhan 
Vidheyak, 1978. 

11. Civil Prakriya Sanhita Uttar Pradesh Sanshodhan Vidheyak, 1978. 
*12. Uttar Pradesh Prashikshan Mahavidyalaya Adhyapakon aur anya 

Karmachariyon ke VErtan ka Bhugtan Vidheyak, 1978. 
13. Uttar Pradesh Amod tatha Pankar Sanshodhan Vidheyak, 1978. 
14. UttarPradesh Viniyog 1978-79 ka AnuJ)1.1l'ok Vidheyak, 1978. 
15. Uttar Pradesh Viniyog 1972-73 ke Badati Vyay ka Viniyman Vidhe-

yak, 1978. 
16. Uttar Pradesh Motor Gadi Karadhan Sanshodhan Vidheyak, 1978. 
17. Uttar Pradesh Audyogik Jhhagara Sanshodhan Vidheyak, 1978. 
18. Uttar Pradesh Aabkari Dwitiya Sanshodhan, 1978. 
19. Danda Prakriya Sanhita Uttar Pradesh Sanshod:lan Vidheyak, 1978. 

*20. Uttar Pradesh Sahukari Viniyman Sanshodhan, Vidheyak, 1978. 

ARUNACHAL PRADESH LEGISLATIVE AsSEMBLY 

*1. Arunach91 Pradah Appropriation (No.2) (Amendment) Bill, 1978 
*2. SoCieties Registration (Extension to Arunachal Pradesh) Bill, 1978. 
3. Arunachal Pradesh Freedom of Indigenous l!'aith Bill, 1978. 
4. Arunachal Pradesh Co-operative Societies Bill, 1978. 

GOA, DAMAN AND DIU LEGISLATIVE AsSEMBLY 

1. The Goa, Daman and Diu Supplementary Bill, 1978. 
2. The Goa, Daman and Diu (Extension of Indian Easement Act) Bill. 

1978. 
a. The Goa, Daman aDd Diu Municipalities (FOU1·th Amendment) Bill, 

1978. 

-Awaiting asaent. 
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